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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 59 OF 2026

IN THE MATTER OF:
RAMKANKAN .... APPLICANT
VERSUS
STATE OF U.P & ORS .... RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

JOINT COMMITTEE REPORT BY UTTAR
PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE OF THE ORDER DATED 05.02.2026
PASSED BY THE HON'BLE NATIONAL GREEN

TRIBUNAL, NEW DELHI.

A COPY OF THE LETTER DATED 18.02.2026 IS

ANNEXED HEREWITH AND MARKED AS

ANNEXURE-1.
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A COPY OF JOINT COMMITTEE REPORT DATED

25.02.2026 AND THE PHOTOGRAPHS IS

ATTACHED HEREWITH AND COLLECTIVELY

MARKED AS ANNEXURE- 2.

A COPY OF THE CTO DATED 02.02.2023 IS

ANNEXED HEREWITH AND MARKED AS

ANNEXURE -3

A COPY OF THE CTO DATED 18.03.2023 IS

ANNEXED HEREWITH AND MARKED AS

ANNEXURE- 4.

A COPY OF THE PICTURES OF ALL THE FINDING

IS ANNEXED HEREWITH AND COLLECTIVELY

MARKED AS ANNEXURE -5.

A COPY OF THE CALCULATION FOR

IMPOSITION OF ENVIRONMENTAL

COMPENSATION IS ATTACHED HEREWITH AND

MARKED AS ANNEXURE- 6.

A COPY OF THE GUIDELINES OF THE CPCB FOR

CALCULATING THE EC IS ANNEXED HEREWITH

AND MARKED AS ANNEXURE- 7.
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A COPY OF THE ENVIRONMENTAL CLEARANCE

DATED 21.11.2022 IS ANNEXED HEREWITH AND

MARKED AS ANNEXURE- 8.

10.

A COPY OF THE COMPLIANCE RECORD DATED

11.03.2026 IS ANNEXED HEREWITH AND

MARKED AS ANNEXURE- 9.

11.

A COPY OF THE CTO DATED 16.12.2022 IS

ANNEXED HEREWITH AND MARKED AS

ANNEXURE- 10.

12.

A COPY OF THE PERMISSION OBTAINED BY THE

PROJECT PROPONENT IS ANNEXED HEREWITH

AND MARKED AS ANNEXURE- 11.

13.

A COPY OF THE PERMISSION OBTAINED BY THE

PROJECT PROPONENT IS ANNEXED HEREWITH

AND MARKED AS ANNEXURE- 12.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 59 OF 2026

IN THE MATTER OF:
RAMKANKAN ... APPLICANT
VERSUS

STATE OF U.P & ORS. .... RESPONDENT(s)

JOINT COMMITTEE REPORT BY UPPCB IN COMPLIANCE OF THE ORDER DT.

05.02.2025 PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL

[, Imraan Ali, aged about 46 years, S/o Usman Ali, presently posted as
Regional Officer, U.P. Pollution Control Board, Jhansi do hereby solemnly

affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with
the facts of the case and am competent and authorized to swear the present
response.

2. That 1, state that the contents of the response have been drafted by my

counsel on my instructions and the contents of the same are true to my
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I. BACKGROUND OF THE MATTER

3. That, in this present Original Application No. 59/2026 has been registered by
this Hon’ble Tribunal on the basis of a letter petition dated 17.09.2025
submitted by Mr. Ramkankan, invoking the suo motu jurisdiction of this
Hon’ble Tribunal in light of the judgment of the Hon’ble Supreme Court in
Municipal Corporation of Greater Mumbai vs. Ankita Sinha, (2022) 13 SCC
401.That the matter pertains to alleged environmental and public health
concerns arising from the operation of “Tridev Stone Crusher” situated at
Village Chhilla, Tehsil Mahrauni, District Lalitpur, Uttar Pradesh.That the
applicants, being local residents, have alleged that the crusher unit is located
in close proximity to residential houses and a school (approximately 300-500
meters), and that blasting activities carried out therein have caused ground
vibrations resulting in cracks in nearby structures.
That it is further alleged that the operation of the crusher generates excessive
dust, adversely affecting air quality and causing health issues to the
residents.That in view of the aforesaid, the applicants have sought inspection

and necessary action by this Hon’ble Tribunal.

Ny M

4. That, it is humbly submitted that, in the said matter, the Hon'ble Tribunal,

vide order dated05.02.2026.

“...9. In view of the averments made in the application, we also

wnsider it appropriate that a Joint Committee be constituted to verify

i ifﬁ;é” factual position and suggest appropriate remedial action.

B y
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Accordingly, we constitute a Joint Committee comprising of
representatives of UPPCB and District Magistrate, Lalitpur and direct
the same to meet within two weeks, undertake visits to the site, look into
the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual
position and take appropriate remedial action in accordance with law.
UPPCB will be the nodal agency for coordination and compliance.

11. List on 01.04.2026 for further consideration...”

[I. THAT IN COMPLIANCE OF THE ABOVE DIRECTIONS, JOINT

COMMITTEE REPORT IS AS UNDER

5. That, vide letter dated 18.02.2026, the Additional District Magistrate,
Lalitpur was nominated by the District Magistrate, Lalitpur, to assist the Joint
Committee.

A copy of the letter dated 18.02.2026 is annexed herewith and marked as
ANNEXURE-I.

6. That, it is submitted that, in compliance with the directions of this Hon'ble
Tribunal, the Joint Committee conducted a site inspection on 25.02.2026 at
the concerned stone crusher/mining lease site. That the inspection was carried

out by officers of the concerned departments including:

e ADM., Lalitpur
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e Mining Officer, Lalitpur
A copy of Joint Committee report dated 25.02.2026 and the photo graphs is

attached herewith and collectively marked as ANNEXURE- 2.

M/S TRIDEV STONE CRUSHER, VILLAGE-CHILLA BANPUR,

TEHSIL-MEHRONI, DISTRICT-LALITPUR _FINDINGS OF THE

INSPECTION

7. That, it is submitted that, the unit known as Tridev Stone Crusher is duly
recorded in the registered document pertaining to Arazi No. 217 Kha,
admeasuring an area of 3.387 hectares, situated in Village Chilla, Tehsil
Mahroni. That a mining lease in respect of 2.530 hectares (6.25 acres) out of
the said land has been granted in favour of the operator, namely, Brajendra
Rai, son of Keshavdas Rai, resident of Tikamgarh, Madhya Pradesh, valid up

to the year 2032.

8. That, it is submitted that as per official records, Consent to Operate (CTO)

o
A was granted by the U.P. Pollution Control Board vide Ref. No.
HE 176808/UPPCB/Jhansi (UPPCBRO)/CTO/both/LALITPUR/2023 dated
-

o3 02.02.2023, valid up to 31.12.2025.That the unit applied for renewal on

"

18.02.2026 through the Nivesh Mitra Portal, which was subsequently granted

on 18.03.2026, valid up to 31.07.2030.That it is submitted that the wunit

-

% ﬂnpﬂf&ted without a valid CTO during the period 01.01.2026 to 17.02.2026.

WA
> A
\ _'_.,_

PR -'-m. copy of the CTO dated 02.02.2023 is annexed herewnh and marked

‘;aﬂNExURE-s (j’ -
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A copy of the CTO dated 18.03.2023 is annexed herewith and marked

as ANNEXURE-4

9. That, it is respectfully submitted that, the operator is also the owner of
adjoining land measuring 1.944 hectares, and that the quarry, stone
crusher, and storage facilities are being operated within a total area
admeasuring 4.474 hectares.

10. That, it is pertinent to submit that, during the course of inspection, the air
pollution sources, namely the primary jaw crusher, vibrating screen and

t. conveyor belts, were found to be duly covered with sheets. That in order to

control dust emissions from the conveyor belts, a water sprinkling

mechanism was found to have been installed and operational.

1. That, it is submitted that, within the premises of the stone crusher unit, a
metallic/conerete road has been constructed so as to minimize vehicular
dust emissions during the movement of vehicles. That, as a wind-

;""i'"f; breaking measure, a partial boundary wall was found to be in existence
’: around the umit. That for the purpose of controlling dust emissions

generated during vehicular movement as well as during loading and

unloading of raw materials, water sprinkling is being carried out through
water tankers.
12. That, it is humbly submitted that, adequate plantation, as part of the green

.. ---belt development, has not been carried out along the boundaries of the unit.
TARp
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A copy of the pictures of all the finding is annexed herewith and

collectively marked as ANNEXURE- 5.

- That, it is submitted that, the main habitation of Village Chilla is located

at an approximate distance of 800 meters from the crusher and quarry
area and comprises nearly 180 households, out of which about fifteen
families are residing within a radius of 500 meters from the crusher. That
the total estimated population of the said village is approximately 1,100, that
the complainant, is residing at a distance of about 1.1 kilometres from the
crusher unit.

That, it is further submitted that, upon inspection of the village, it was
observed that there is presence of dust to some extent in the nearby
residential houses. That the said village school, which was established in the
year 2001, has over a period of time become old and has developed cracks,
and is presently in a dilapidated condition. It is situated at an approximate
distance of 600 meters from the erusher.

That it is submitted that, during the inspection it was observed that a deep
quarry exists between the crusher unit and the Lalitpur-Tikamgarh State
Highway, rendering it impracticable to measure the distance between the
crusher and the said highway by drawing a straight line.

That, it is further submitted that, with the aid of Google Earth, the location of

the crusher has been assessed, and it is found to be situated at an
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17. That, it is humbly submitted that, the village council, along with the crusher
operator, had previously undertaken plantation activities, and no damage to

the plantation area attributable to the crusher operations was reported.

RECOMMENDATIONS BY JOINT COMMITTEE AS FOLLOWS: -

I8. It is evident from the above observations that the PP has not complied with
the conditions of the CTO granted by UPPCB. Therefore, the following
actions are recommended as below: -

1. "UPPCB should take necessary action against the PP for carrying out

mining operation without a valid CTO during the period from 01.01.2026

to 17.02.2026.

ba

The PP should ensure to comply with the conditions stipulated in the

CTO.

3. The PP should undertake adequate plantation as per the condition of the
CTO

4. The PP should comply with the provisions of the CPCB Environmental

Guidelines for Stone Crushing Unit.”

CALCULATION OF ENVIRONMENTAL COMPENSATION

19. That, it is respectfully submitted that as per the recommendations of the Joint

Committee, the calculation of EC as under:

The Environmental Compensation shall be based on the following formula:

--MEQ—PIxNxRxSxLF

.“ o s
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EC is Environmental Compensation in
PI= Pollution Index of industrial sector
N=Number of days of violation took place
R=A factor in Rupees (2) for EC

S = Factor for scale of operation

LI =Location factor
The unit falls under the small and orange categories as per CPCB guidelines.

Therefore, it would be appropriate to take the PI value as 50, R as 250, S as
0.5, LF as 1.0, and the number of violating days as N as 48.
Therefore,
" EC50x48x250x0.5x 1
Environmental Compensation Rs. 3,00,000/-
A copy of Proposal for imposition of Environmental Compensation is attached
herewith and marked as ANNEXURE-6.
A copy of the guidelines of the CPCB for calculating the EC is annexed

herewith and marked as ANNEXURE-7.

M/S TRIDEV CONSTRUCTION, GATA NO. 217 KHA, VILLAGE-

CHILLA BANPUR, TEHSIL-MEHRONIL DISTRICT-LALITPUR.

20. That, it is submitted that, the mining lease pertaining to the M/s Tridev
Construction unit is located at Gata No. 217 Kha, Village Chilla Banpur,
Tehsil Mehroni, Lalitpur Road, District Lalitpur, having a sanctioned lease

area of 2.53 hectares, as per the Environmental Clearance dated 21.11.2022.

5
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That, it is respectfully submitted that, the Project Proponent has duly obtained
Environmental Clearance from the State Level Environmental Impact
Assessment Authority (SEIAA) vide Identification No. EC22B001UP178888
dated 21.11.2022, and that the sanctioned period of the said mining lease

deed is ten (10) vears.

A copy of the Environmental Clearance dated 21.11.2022 is annexed
herewith and marked as ANNEXURE-8.

That, it is submitted that, the Project Proponent has submitted the compliance
report with respect to the conditions stipulated in the Environmental
Clearance granted by the State Level Environmental Impact Assessment
Authority (SEIAA) are being regularly filed on a half-yearly basis. That the

latest compliance report dated 11.03.2026 has been submitted before the Joint

Committee.

A copy of the compliance record dated 11.03.2026 is annexed herewith and

marked as ANNEXURE-9. _

CONSENT TO OPERATE STATUS

23. That, it is humbly submitted that, the Project Proponent has obtained Consent

to Operate (CTO) from the U.P. Pollution Control Board vide Ref. No.
171944/UPPCB/Jhansi(UPPCBRO)/CTO/Both/Lalitpur/2022 dated

16.12.2022. That as per the said CTO, the permitted production/mining
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cubic meters per annum by open-cast and semi-mechanized method. That

the said CTO is valid up to 31.12.2026.

A copy of the CTO dated 16.12.2022 is annexed herewith and marked as

ANNEXURE-10,

COORDINATES OF THE BOUNDARY PILLARS

24. That, it is submitted that, the coordinates of the boundary pillars of the

Mining lease, as per the Environmental Clearance are as follows:

~ PILLARS LATITUDE (N) LONGITUDE (E)
A 24°43'20.29" 78°40'29,99"
3 B 24°43'24.96" 78°40'30.49"
I C 24°43'26.39" 78°40'33.72"
. D 24°43'23.33" 78°40'35.99"
E 24°43'21.43" 78°40'35.99"
¥ | 24°4319.93" | 78°40'34.89"

FINDINGS OF THE JOINT COMMITTEE

25. That, it is submitted that, the project proponent has obtained requisite

permission for drilling and blasting from the Directorate of mines safety,

Ghaziabad.

A copy of the permission obtained by the project proponent is annexed

herewith and marked as ANNEXURE- 11.

26. That, it is humbly submitted, that the project proponent has also obtained

| permission for Heavy Earth moving Machinery (HEMM) from the

“Bireetorate of Mines safety, Gwalior.cjf,
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A copy of the permission obtained by the project proponent is annexed
herewith and marked as ANNEXURE- 12,

27. That, the project proponent has not established fencing around the entire
periphery of the lease area, and further, has not developed adequate
windbreaks or plantation tiers around the said lease area.

28. That, it is submitted that, on the day of inspection, it was observed that a
water tanker was being utilized for dust suppression so as to control
emissions generated from vehicular movement, That the Project Proponent

has also installed a weighbridge for the purpose of measuring the quantity of

;';* excavated material.

f

Y 29. That, it is further submitted that, no signs of deep-hole drilling and blasting
é were observed during the course of inspection, and only large deep pits/mines
A

= were found to be present at the site.

}{f’ RECOMMENDATION IN THE JOINT COMMITTEE REPORT.

<

. { 30. That, it is respectfully submitted that, it is discernible from the aforesaid
e observations that the Project Proponent has not fully complied with the

conditions stipulated in the Environmental Clearance granted by the State
Level Environmental Impact Assessment Authority (SEIAA) as well as the

Consent to Operate (CTO) granted by the competent authority, and therefore,

the following recommendations are made:
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The PP should provide adequate plantation as per conditions of the CTO.

by

3. The PP must ensure that all pillars should erect to demarcate the
boundary, and it should be periodically reviewed by the Mining
Department.

4. The PP must erect a display board showing mining details.

3. Water sprinkler-mounted tanks should be deployed by the Project

Proponent as regular intervals on a daily basis to avoid fugitive

emissions on the haul road.

6. The Mining Department should keep strict vigil at night.

7. The PP should ensure that Water is sprinkled on the trees around the
stone crusher premises at least once a week,

8. To prevent dust from spreading outside the stone crusher premises, the
boundary wall of the stone crusher should be covered with green matting
on all sides. ™

31. That, That, the deponent has been duly diligent in complying with the orders
passed by the Hon'ble National Green Tribunal, New Delhi, and has taken all
necessary measures to ensure timely and complete compliance therewith in
letter and spirit.

32. Hence, the present affidavit is being submitted for the kind perusal of the

Hon’ble Tribunal. It is prayed that the same be taken on record.

o
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VERIFICATION

Verified at __homay on this Esﬂ\ 20  day of March 2026, that the

contents of the above affidavit from paragraphs 1 to 32 are true and

correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed there from.
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“__.....0.In view of the averments made in the application, we also consider it appropriate
that a Joint Committee be constituted to verify the factual position and suggest appropriate
" remedial action. Accordingly, we constitute a Joint Committee comprising of representatives of
UPPCB and District Magistrate, Lalitpur and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position and take
appropriate remedial action in accordance with law. UPPCB will be the nodal agency for
coordination and compliance.

10, Responses by respondents no. 1 to 4 and Report of the Joint Committee may be filed
within two months.

11. List on 01.04.2026 for further consideration. ..o’
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Annexure-2

* Joint Committee Report in pursuant to urdz ated 05.02.2026 passed by Hon’ble NGT in the
matter of Original Application.59/2026, Ramkankan Versus State of Uttar Pradesh & Ors.

1. Background :-

Mr. Ramkankan submitted the present letter petition dated 17.09.2025 through
email/post before this Hon’ble Tribunal, which has been treated and registered as Original
Application No. 59/2026 (here in after referred to as the “0.A.") for the exercise of suo
motu jurisdiction in view of the law laid down by Hon'ble Supreme Court in Municipal
Corporation of Greater Mumbai vs. Ankita Sinha, (2022) 13 SCC 401,

Relevant part of the O.A. reads as under:-

“Subject - Inspection of the stone crusher operating in our village. Sir, With due
respect, we, the undersigned applicants, are residents of Village Chhilla, Gram Panchayat
Ajnoura, Pargana Banpur, Tehsil Mahrauni, District Lalitpur. We submit that in our village
there are a school and residential houses, and the stone crusher is located at a distance of
only about 300 to 500 meters from them. The said crusher uses excessive quantities of
explosives (blasting) by drilling into the ground to break stones, due to which vibrations are
caused in the land. As a result, cracks have already appeared in the school building and
residential houses, which may lead to loss of life and property. Furthermore, the crusher is
being operated in the open, due to which flying dust causes breathing problems for the
people. The distance of the crusher from the state highway is only 210 meters. The crusher
is being operated in accordance with prescribed standards. The said crusher, namely Tridev
Stone Crusher, is being operated by Shri Brajendra Rai, s/o Keshavdas Rai, resident of
District Tikamgarh (Madhya Pradesh). We, the applicants, are residents of Village Chhilla,
District Lalitpur (Uttar Pradesh). Therefore, we humbly request you to kindly conduct an
inspection in this matter.”

Relevant Para of the Hon’ble NGT order as below:-

o

........ 9. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual position and suggest
appropriate remedial action. Accordingly, we constitute a Joint Committee comprising
representatives of UPPCB and District Magistrate, Lalitpur and direct the same to meet
within two weeks, undertake visits to the site, look into the grievances of the applicant,
associate the applicant and representative of the concerned project proponent, verify the
factual position and take appropriate remedial action in accordance with law. UPPCB will
be the nodal agency for coordination and compliance.

10. Responses by respondents no. 1 to 4 and Report of the Joint Committee may
be filed within two months.

&l ¥
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11. List on 01.04.2026 for further consideration........ %

(A copy of the order of Hon’ble NGT dated 05.02.2026 is annexed here with at Annexure
No.-1.)

1.1  Meeting to comply with the Hon’ble Tribunal Order :

Joint Committee Meeting was convened on dated 18.02.2026 to discuss the
matter and the modalities of the site inspection. The Committee reviewed the petition and
the points related to applicant grievances regarding in question Stone Crusher/Mining
Lease are discussed to proceed for the inspection and the data collection. Further, the
Additional District Magistrate (F/R) was nominated by District Magistrate, Lalitpur, to assist
the joint Committee vide letter no.-649/0A-59/26, dated 18.02.2026.

(A copy of the letter dated 18.02.2026 is annexed herewith at Annexure No.-2.)

2. Inspection by Joint Committee :-

In compliance with the order of Hon'ble NGT dated 05.02.2026, a Joint Committee of
the following officers of the concerned department visited in question Stone
Crusher/Mining Lease on dated 25.02.2026. During Inspection Shri Brijendra Rai and Shri
Surendra Rai were present as unit representative and Shri Govind S/o Shri Nand Ram &
others as complainer.

S.No. Name of Officer Representative Department
1 Shri Ankur Srivastav ADM(F/R), Lalitpur '
2 Shri Imraan Ali Regional Officer, U.P. Pollution

Control Board, Jhansi.

3 Shri Amitosh Verma Mining Officer, Lalitpur.

Photograph during Joint Committee visit is annexed herewith at Annexure No.-3

2.1 The Tridev Stone Crusher, Village-Chilla Banpur, Tehsil-Mehroni, Lalitpur Road,
District-Lalitpur and M/s Tridev Construction, Gata No.-217Kha, Village- Chilla
Banpur, Tehsil-Mehroni, Lalitpur Road, District-Lalitpur were found covered within
this matter, which details are as follows:-

The Tridev Stone Crusher, Village-Chilla Banpur, Tehsil-Mahrauni, Lalitpur Road,
District-Lalitpur.

iz&'ﬁ"_rLﬁ ﬁi}/c{/ j‘/ W 2 | Page




As per the official records, EnnseerZDperate (CTO) has been issued to the above
mentioned stone crusher unit by UPPCB vide Ref. No. 176808/
UPPCB/Jhansi(UPPCBRO)/CTO/both/LALITPUR/2023, Dt-02.02.2023 for production
of Stone Grit-260 MT/Day and Stone Dust-40 MT/Day at Village-Chilla, Banpur,
Lalitpur Road, Tehsil-Mehroni, District-Lalitpur, which is valid up to 31.12.2025
(Annexure No.4).

Further, the unit applied for renewal of Consent to Operate (CTO) on dated
18.02.2026 through the Nivesh Mitra Portal, which has been granted on dated
18.03.2026 and is valid up to 31.07.2030 (Annexure No.5).

The SDM, Mahrauni, submitted the stone crusher inspection report. The findings
of report are based on revenue records and field inspection .

Tridev Stone Crusher is recorded in the registered document on Arazi No.-217kha,
and area of 3.387 stones in the village of Chilla, Tehsil-Mahroni. A Mining lease for
2.530 Hectares (6.25 acres) of this land has been granted to the Tridev Stone
Crusher operator Brajedndra Rai, son of Keshavdas Rai, a resident of Tikamgarh,
Madhya Pradesh, until 2032. The operator owns a total of 1.944 hectares of
adjacent land. The quarry, crusher, and storage facilities are situated within a total
area of 4.474 hectare.

The main habitation of village Chilla is located approximately 800 meters from the
crusher and quarry and consists of approximately 180 households. About fifteen
families reside within a 500 meter radius of the crusher area. The total estimated
population of the village is approximately 1,100. The complainant, Shri
Ramkankan, resides about approximately 1.1 kilometers from the crusher. Chilla
the upper primary school of the village is located approximately 600 meters from
the crusher.

An inspection of the village revealed that some extent of dust in nearby houses.
The village school was established in 2001 and, over time, has become old,
developed cracks, so it is now in a dilapidated condition.

The village council and the crusher operator had previously under taken
plantation. No damage to the plantation area due to the crusher operations was
reported.

At the site, a deep quarry is located between the crusher and the Lalitpur —
Tikamgarh State Highway, which makes it Impossible to measure the distance by
drawing a straight line between the crusher and the highway. Using the currently
available software, Google Earth, the crusher’s location is approximately 250
meters from the midpoint of the Laltipur-Tikamgarh State Highway,

P - e
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As per the above report findings, the stone crusher complies with the siting
criteria as per UPPCB guidelines. The report of SDM, Tehsil-Mehroni, District-
Lalitpur is annexed as Annexure No.-6 with relevant documents.

During inspection, air pollution sources such as primary jaw crusher, vibrating
screen, and conveyor belts were found to be covered with sheet.

To control dust emissions from the conveyor belts, a water sprinkling mechanism
was found to be installed.

Inside the premises of Stone Crusher Unit, a metallic/Concrete road was found to
have been constructed to reduce vehicular dust emission during movement of
vehicles.

As wind-breaking wall, Partial boundary wall was found.

To control dust emission generated during vehicular Movement and the loading
and unloading of raw materials sprinkling is being carried out through water
tankers.

As part of the green belt, adequate plantation has not been carried out along the
boundaries of the unit.

Recommendations:-

It is evident from the above observations that the PP has not complied with the
conditions of the CTO granted by UPPCB. Therefore, the following actions are
recommended as below :-

UPPCB should take necessary action against the PP for carrying out mining
operation without a valid CTO during the period from 01.01.2026 to 17.02.2026.
The PP should ensure to comply with the conditions stipulated in the CTO.

The PP should undertake adequate plantation as per the condition of the CTO.

The PP should comply with the provisions of the CPCB Environmental Guidelines
for Stone Crushing Unit.

M/s Tridev Construction, Gata No.-217Kha, Village- Chilla Banpur, Tehsil-
Mehroni, Lalitpur Road, District-Lalitpur.

The Mining Lease is located at Gata No.-217Kha, Village- Chilla Banpur, Tehsil-
Mehroni, Lalitpur Road, District-Lalitpur and sanctioned lease area of the mining
lease is — 2.53 Hectare, as per the environment clearance dated 21.11.2022.

The Project Proponent has obtained environment clearance from the State Level
Environmental Impact Assessment Authority (SEIAA) vide Identification no.-
EC22B001UP178888 dated 21.11.2022 (Annexure No.-7). The sanctioned period of
the Mining Lease is 10 years.

i
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The Project Proponent infanneleat the compliance report of the conditions
imposed in the EC granted by SEIAA is submitted every 06 months. The Project
Proponent submitted the latest compliance report dated 11.03.2026 before the
Joint Committee (Annexure No.-8)

The coordinate of the boundary Pillar's of the mining lease, as per the
environment clearance are as follows:-

Pillars Latitude (N) Longitude(E)

A 24°43'20.29"N 78°40'29.99"E
B 24°43'24.96"N 78°40'30.49"E
C 24°43'26.39"N 78°40'33.72"E
D 24°43'23.33"N 78°40'35.99"E
E 24°43'21.43"N 78°40'35.99"E
F 24°43'19.93"N 78°40'34.89"E

The Project Proponent has obtained CTO from the U.P. Pollution Control Board
vide ref. no-171944/UPPCB/Jhansi(UPPCBRO)/CTO/both/ LALITPUR/2022 dated
16.12.2022 As per CTO, the production/mining capacity of Building Stone (Khanda,
Boulder, Ballast (Gitti) is 474021 cubic meters per year by open cast and semi
mechanized method. This CTO is valid up to 31.12.2026 (Annexure No.-9).

The Project Proponent has not established fencing around the entire periphery of
the lease area.

The Project Proponent has not developed adequate windbreaks or plantation tiers
around the lease area.

On the day of the visit, it observed that a water tanker was being for dust
suppression mechanism to control emissions generated from vehicular movement.
The proponent has installed a weighbridge for measuring the amount of excavated
material.

No any sign of deep-hole drilling & blasting where observed during the inspection,
only large deep pit/mines was present.

The Project Proponent has obtained permission for drilling and blasting from the
Directorate of Mines Safety, Ghaziabad (Annexure No.-10).

The Project Proponent has obtained permission for HEMM from the Directorate of
Mines Safety, Gwalior. (Annexure No.-11).

4
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Recommendations:-

* It is evident from above observations that the PP has not complied with the
conditions of EC granted by SEIAA as well as CTO granted by CPCB. Therefore, it is
recommended as follows :-

* The PP should ensure to comply with the conditions stipulated in the CTO.

* The PP should provide adequate plantation as per conditions of the CTO.

* The PP must ensure that all pillars should erect to demarcate the boundary, and it
should be periodically reviewed by the Mining Department.

* The PP must erect a display board showing mining details.

= Water sprinkler-mounted tanks should be deployed by the Project Proponent as
regular intervals on a daily basis to avoid fugitive emissions on the haul road.

= The Mining Department should keep strict vigil at night.

= The PP should ensure that Water is sprinkled on the trees around the stone
crusher premises at least once a week.

* To prevent dust from spreading outside the stone crusher premises, the boundary
wall of the stone crusher should be covered with green matting on all sides.

== g A’/ZV e

Amitosh Verma Imraan Ali Ankur Srivastav Satya Prakash
Mining Officer Regional Officer, ADM(F/R) District Magistrate,
Lalitpur. UPPCB, Jhansi Lalitpur Lalitpur
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"__' Uttar Pradesh Pollution Control Board
Ve Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax-0522-2720764, Email: infouppeb.in, Website: www. appch.com
176808/UPPCB/Jhansi(fUPPCBRO)/CTO/both/LALITPUR/2023 Date: 02/02/2023
To,
M/s
TRIDEV STONE CRUSHER
VILLAGE-CHILLA, BANPUR, LALITPUR ROAD, TEHSIL- Application Id-
MEHRONI ,LALITPUR, 284405 19701119

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA 15 hereby granted to TRIDEV STONE CRUSHER located at VILLAGE-CHILLA, BANPUR,
LALITPUR ROAD, TEHSIL-MEHRONI ,LALITPUR,284405. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

. This CCA TRIDEV STONE CRUSHER granted for the period from 02/02/2023 to 31/12/2025 and
vahd for manufacturing of following products.

S  |Product Quantity Unit

No

1 STONE GRIT 260 Metric Tonnes/Day
(MT/DAY)

2 STONE DUST 40 Metric Tonnes/Day
(MT/DAY)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

(1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consistin g
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial EfMuent Quality Standard

S.No. Parameter Standard

(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.




(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards. P

|S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |320.0 KVA HSD 1 Particulate | 4.5 METER
D.G. SET Matter FROM
NEAREST
ROOFTOP
LEVEL

Emmission Quality Standards

S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

ti1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Lone
db(A) Leq

Day |Night| Day | Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 10 | 65 55 55 45 S50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1} Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
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amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
m.pliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

|. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA, If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to 1t shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

I'l. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

I The industry shall obtained the NOC as well as consent from the board in any case of further expansion of
the industry or installation of new plant and machinery along with modernization of dust emission control
system.

2.The operation of the stone crushing should be in the way that the process emission generated should not
effect the surrounding environment as well as population.

3.The D.G. Set shall be equipped with canopy and for the generated emission the height of the exhaust stack
shall be attached as per prescribed norms. from nearest roof top level.

4.The industry shall ensure the installation and proper function of CPCB guided dust emission control



system such as bellow, 3 7

* Closed metal sheet enclosures at dust emitting points i.e, the crushers including their discharge points,
screens, and the transfer points of belt conveyors, with arrangements of a door with opening and clm.ag
facility for cleaning and maintenance and flexible covers at entrance and exit of the belt conveyors. All
opening provided for ventilation in the enclosures should be covered by canvas bag filter to arrest the
escaping dust.

*Covering of all belt conveyors.

*Silos with telescopic discharge chute for collecting, storing and delivering/truck-loading the product, 'stone
dust’ and the reject. ‘fine dust’.

*A minimum 12 ft high metal sheet barricading or boundary wall should be provided by stone crusher.

*Dust suppression by scientifically designed water sprinkling system on raw material/products at the
equipment and transfer points should be adopted as an auxiliary air pollution control measure.
*Green belt along the boundary wall needs to be developed by stone crusher.

*The above ‘equipment specifications' should be primarily and compulsorily enforced on stone crusher. SPM
standard as prescribed in Environment (Protection) Act, 1986 must be complied by your stone crusher.

5.In case of non-availability of water for sprinkling, the industry will ensure the installation of dry dust
collection system and bag filters for dust control positively.

6. Installation and operation of dust emission to control 100% and none of dust part will be emit outside of
own premises of said stone crusher for demonstration and control of public nuisance. The compliance shall
be essential and mandatory.

7. In case of non-availability of water for sprinkling, the industry will ensure the installation of dry dust
collection system and bag filters for dust control.

8.The industry's primary crushers, vibrating product storage hoppers, belt conveyors and all other points
from where dust is generated will be installed and maintained to ensure leak proof enclosures/closed sheds
of reasonable capacity /design to control flying solid particles.

9.Ensure the manufacture / installation / maintenance of fine dust collector hopper to control the

microscopic particles and telescopic suites will also be installed at the final discharge point.

I'l. The board reserved is rights to very all or any of the condition in the consent if due to technology
improvement or otherwise such variation (Including the change of any control equipment, other whele or in
part 15 necessary.,

12. The applicant of stone crusher shall ensure adequate plantation and green belt within the premises as per
direction of UPPCB and forest department of U.P.

I 3. The Industry should install rain water harvesting system to recharge the ground water system.

14.The generated solid waste should be treated properly in such a way that does not adverse effect on the
environment.

15.The water will be used for domestic and industrial purpose and the generated domestic effluent will be
treated through septic tank followed by soak pit. There should be no any discharge of industrial effluent
from the industrial premises.

16.The water will be used for domestic and industrial (for sprinkling system) purpose and the generated
domestic effluent will be treated through septic tank followed by soak pit. There should be no any discharge
of industrial effluent from the industrial premises.

17. The Industry Submit A bank Guarantee amounting to Rs. 25,000.00 (Twenty Five Thousand Only)
within 03 Month as an assurance to comply with the code of Practice as well as provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981
18. This conditional permission is being issued in regard of Letter No.-468/18-2/2019 dated 20-09-2020
under the provisions of MSME (Establishment and Operations) Act of 2020,

I9. The Board reserves the right to revoke the consent granted to the industry at any time in case the
industry is found vieolating any of the conditions of the consent under Air (Prevention & Control of



Pollution) Act, 1981 and Water (Prevention & Control of Pollution) Act, 1974as amended time to time.
20. Name and Location of Stone Crusher : M/s Tridev Stone Crusher, Gata No-210, 212, 218, Village-
Ccilla, Banpur, Lalitpur Road, Tehsil-Mehroni ,Lalitpur,284402

DEEPA sy b ool
Date; 2
ARORA e
REGIONAL OFFICER

U.F. POLLUTION CONTROL BOARD, JHANSI
Copy to:

Digitally signed by
D EEPA DEERPA ARORA
Date: 2023.02.02
ARO RA 17:24:35 +05730'
REGIONAL OFFICER
U.P. POLLUTION CONTROL BOARD, JHANSI

CEO-2, U.P. POLLUTION CONTROL BOARD, LUCKNOW
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% Uttar Pradesh Pollution Control Board
S Building. No TC-12V Vibhuti Khand, Gomti Nagar. Lucknow-226010

bl
Phone:0522-2720828.2720831, Fax:0522.2720764, Emiail: infodiiuppeh.in, Website: www,appob.com

Category : ORANGE Application Id ;: 35610747
26113 1/UPPCB/Jhansi(UPPCBRO)/CTO/both/LALITPUR/2 026 Date: 18/03/2026
To,

TRIDEV STONE CRUSHER
VILLAGE-CHILLA, BANPUR, LALITPUR ROAD, TEHSIL-MEHRON]I JLALITPUR,284405

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to TRIDEV STONE CRUSHER located at VILLAGE-CHILLA, BANPUR,
LALITPUR ROAD, TEHSIL-MEHRONI yLALITPUR,284405. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

I. This CCA TRIDEV STONE CRUSHER granted for the period from 18/03/2026 to 31/07/2030 and
valid for manufacturing of following products.

s [Product Quantity Unit

No

| Stone Grits 260 Metric Tonnes/ Day
2 |Stone Dust 40 Metric Tonnes Day

2, Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit
Industrial | Nil NA Nil

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to in fluent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/emai) with a report in this regard to be dispatched immediately,
(1ii) The treated effluent shall be recycled to the maximum extent and should he reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be




dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP sho!l be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

40

S No,

Parameters

Standards

3. Conditions under Air (Prevention and Control of Pollution) Act 1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel |  Stack no Control Height of
Pollution Device Stack
Source
1 Fugitive - - Particulate | Covering of all
dust Matter process
emission emission
sources and
regular wat«r
sprinkling |
2 D.G. Set HSD 01 Particulate | As per norms
320 KVA, Matter with acoustic
enclosure.
Emmission Quality Standards
S No. Stack no Parameters Standards
1 - Particulate Matter 600
microgram/Cubiz
meler
2 01 Particulate Matter As per E(P) Act
1986 as amended.

In casc of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched imm

ediately

(i1) The unit will not use any type of restricted fuel.

1i1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective

arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Fone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40 |

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

-
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(@ Quarterly compliance report of the CCA. photograph of ETP/APCs/Waste Storage Area,

3. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules,
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change. Uttar Pradesh. You arc directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/Trai ningSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

|. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2, The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issucd by the Board, legal action

shall be initiated against the applicant,

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or js apprehended to
occur in cxcess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect,

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

I'l. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

I2. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

I. This CTO is valid for M/s Tridev Stone Crusher, Gata No-210, 212, 218 ,Village-Chilla, Banpur, Lalitpur
Road, Tehsil-Mehroni, Lalitpur for production of Stone grits -260 MT/day and Stone dust-40 MT/day using
Stone boulder as raw material. (Geo Co-ordinates Latitude-24,724493, Longitude-78.675308)

2. Proponent shall make arrangement to prevent air pollution due to the dust during operation of plant,
constant water sprinkling on the pathways and dust prone areas. The Stone Grit/Stone Dust loaded vehicles
are to be covered with a tarpaulin before moving out of the plant.

3. The Project Proponent shall arrange the facilities to treat the domestic effluent either by septic tank or
provide mobile toilet facility.

4. The Project Proponent shall comply the all provisions of Environmental Guidelines for Stone Crushing
Units issued by CPCB and UPPCB.

5. GI/MS/brick wall should be provided along the periphery of crusher. Height of the boundary wall should
be 3-ft more than the highest node of the crusher and in any case it should not be less than 6 meter height,
6. Metaled/concrete roads should be provided within the premises. Ramps and the entire ground area inside
the premises should also be metaled.

7. The transportation of vehicles shall be done in such a manner that dust emission generated should not
affect the nearby residence and agricultural field.

8. To curb the air pollution in the crusher premises, arrangement of rotating water sprinkling
system/fogger/Anti-smog gun should be provided. Water sprinklers should have adequately designed nozzle
which produce tiny droplets of water, as such system is more effective in dust control with significant
reduction in consumption of water. Fine dust accumulated and bag filters in the crushing area should be
cleaned at regular intervals and the collected dust should be stored in sacks for further sale or disposal.
9, 2-3 rows of tall trees should be planted around the periphery of crusher.

10. Housing should be open for movement of mechanical drivers, conveyor belts, ete. should be sealed
properly with flexible rubber flaps.

I'l. Vehicles carrying any kind of material should be completely covered.

I2. Regular wetting of roads should be done to suppress dust within the premises to control dust emission re-
suspension.

I3. Unit should provide settling tanks of appropriate size and recycle & reuse of the water in process.
Crusher should provide a water storage tank with adequate capacity. In case of use of groundwater, stone
crushing unit should obtain permission to extract groundwater from the UP Ground Water Department. Unit
should maintain proper log book of consumption of fresh water. Depending on availability, efforts may be
made to use STP treated water instead groundwater to control emissions from process activities.

14. Unit should provide Flexible Telescopic chute from top of discharge point to the ground level.

I5. CCTV/PTZ cameras should be installed at the entrance and all corners of the premises of the unit
covering entire arca with minimum of 30 days data storage.

16. Stone crushing unit shall comply with emission norms prescribed under the Environment (Protection)
Rules, 1986.

I'7. Stone crusher unit should be operated only during day time (i.c. 6.00 AM to 10.00 PM) to avoid
inconvenience to the nearby residents due to ambient noise.

I8, Unit shall develop Green belt as per the OM F.No, 1A3-22/14/2025-1A.111 (E-275538) dated 29 October,
2025 issued by MoEF&CC, Govt. of India.

19. Industry shall abide by directions given by Hon'ble Supreme Court, Hon'ble High Court, Hon'ble
National Green Tribunals, Central Pollution Control Board and U.P. Pollution Control Board for protection
and safeguard of environment from time to time.

20. Industry shall take adequate measures for control of noise under the Noise Pollution (Regulation and
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@ The D.G. sets should have adequate stack height with acoustic enclosure.

22. The adequacy and efficiency of the air pollution control devices will be the entire responsibility of the
industry,

23, Industry shall obtain prior approval before making any modification in product/process/fucl/plant
machinery failing which consent would be deemed void.

24. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law.

25. IFUPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for the
period till closure order is revoked, after which the consent will be effective again for the remaining period.
26. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law.

Notwithstanding anything contained in this consent order and these conditions of consent, the U.P. Pollution
Control Board hereby reserves its right and power under The Air (Prevention and Control of Pollution) Act,
1981 and its amendment of 1987 and the Water (Prevention and Control of Pollution) Act, 1974 and its
amendment of 1978 to review any and /or all the conditions imposed herein above and to make such
verification as deemed fit for the purpose of the Act by this Board. Rad hEY Digitally signed by

Radhey Shyam
Date: 2026.03.18
Shyam 18:56:40 +0530°
CEO (Incharge) Circle-2
Copy to:
Regional Officer, UPPCB, Jhansi with direction to send the compliance report of CTO conditions on
quarterly basis to the Head Office. Radhey — Qiivasmits
Sl"l Dater 20260118
yam 185707 +05°30

CEO (Incharge) Cirele-2
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" e In view of the averments made in the application, we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of representatives of UPPCB and District Magistrate, Lalitpur and direct
the same to meet within two weeks, undertake visits to the site, look into the grievances of the applicant, associate
the applicant and representative of the concerned project proponent, verify the factual position and take appropriate
remedial action in accordance with law. UPPCB will be the nodal agency for coordination and compliance....... T
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» UPPCB should take necessary action against the PP for mining operation without CTO during 01.01.2026

to 17.02.2026.
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The Environmental Compensation shall be based on the following formula:
EC=PIxNxRxSxLF

Where,

EC is Environmental Compensation in 2

Pl = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees () for EC

S = Factor for scale of operation

LF = Location factor
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EC=50x48x250x0.5x 1
Environmental Compensation = Rs, 3,00,000/-
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Report of the CPCB In-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

T
o

CEMNTRAL POLLUTION CONTROL BOARD
“Parivesh Bhawan", East Arjun Nagar,
Delhi-110032
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Abstract

Environmental compensation is a policy instrument for the protection of the environment
which works an the Polluter Pay Principal. Enwvironmental compensation has already been
implemented in various countries, although limited in scope. Experiences from these
implementations are mixed and tend to stress the importance of certain principles in order
to achieve the overall objective of protection of the environment.

The Hon'ble National Green Tribunal through its various judgments has empowered the
Central Pollution Control Board to lay down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action
plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authority,
individual ete. for the protection of environment. Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, which will be utilized for the protection/restoration of the
environment.

Although, this is the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.
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Chapter-l: Environment Compensation to be levied on Industrial
Units

1.1 Background

The Hon'ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr, Vs. Union of India & Ors.
directed Central Pollution Control Board (CPCB) that:

“The CPCB may take penal action for failure, if any, against those accountable far
setting up and maintaining 5TPs, CETPs and ETPs. CPCB may also assess and recover
compensation for damage to the environment and said fund may be kept in a separate
account and utilized in terms of an action plan for protection of the environment. Such

action plan may be prepared by the CPCB within three months” (Annexure-i).

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A.
Sudhakar, 1/c WQM-| with Shri A. K. Vidyarthi, I/c WQM-II, Shri P. K. Gupta, |fc IPC-VI, Shri
Mazimuddin I/c IPC-1l and Dr. 5. K. Paliwal, Scientist ‘D’ as members. The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through wvideo conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks received and deliberations of the
Committee on the same are given in Annexure-ll.

As per the Hon'ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019. The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordingly. The Committee’s deliberations are attached as Annexure-lil.

It was deliberated for developing a formula for imposing environmental compensation on
industrial units for violation of directions issued by regulatory bodies and this is the first
attempt made. The committee discussed that environmental compensation should be based
on “Polluter Pay Principle”. The Committee decided to list the instances for taking cognizance
of cases fit for violation and levy environmental compensation.
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Cases considered for levying Environmental Compensation [EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits.

b) Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment -- land, water and air resulting into acute
injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

1.3.1 Inthe instances as mentioned at a, b and ¢ above, Pollution Index may be used as a basis
to levy the Enviranmental Compensation. CPCB has published guidelines for categorization of
industries into Red, Orange, Green and White based on concept of Pollution Index (P1). The
Pollution Index is arrived after considering quantity & quality of emissions/ effluents
generated, types of hazardous wastes generated and consumption of resources. Pollution
Index of an industrial sector is 3 numerical number in the range of 0 to 100 and can be
represented as follows:

Pl = f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector.

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and
follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,
Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in
implementation of such provision throughout the country, a successful initiative in vital field
of industrial pollution contral.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as
mentioned at a, b and ¢ including non-compliance of the environmental standards / violation
of directions.
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The Environmental Compensation shall be based on the following formula:

Where,

EC=PIxNxRx5xLF

EC is Environmental Compensation in

Pl = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (%) for EC

5 = Factor for scale of operation

LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of

Pollution Index, duration of violation in terms of number of days, scale of operation in terms

of micro & small/medium/large industry and location in terms of proximity to the large
habitations.

MNote:

The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.
M, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.
R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Enwvironmental Compensation in cases of
violation.
5 could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.
LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used:

Table No. 1.1: Location Factor Values

S. No. Population® Location Factor®
(million) (LF)
1 1to<5 1.25
2 5to <10 1.5
3 10 and above 2.0

*Population of the city/Town os per the lotest Census af Indio
#LF will be 1.0 in cose unit is focoted >10km from municipal boundary
LF is presumed o5 1 for city/town hoving population less than ane miltion.
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.
However, for critically Polluted Areas, LF may be explored in future.

In any case, minimum Environmental Compensation shall be  5000/day.

g. In order to include deterrent effect for repeated violations, EC may be
increased on exponential basis, i.e. by 2 times on 1% repetition, 4 times on 2™
repetition and 8 times on further repetitions.

k. If the operations of the industry are inevitable and violator continues its
operations beyond 3 months then for deterrent compensation, EC may be
increased by 2, 4 and 8 times for 2™, 3™ and 4" quarter, respectively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at
Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 %/day.

Table No. 1.2: A sample calculation for Environmental Compensation

Industrial Category Red Orange Green
Pollution Index [P1) 60-100 41-55 21-40
Average PI 80 50 30
R-Facior 250

S-Factor 0.5-1.5

L-Factor 1.00-2.00

F“"“““"‘E“""‘" o 10,000-60,000 | 6,250-37,500 | 5,000-22,500
Compensation (%/day)

1.3.2 In other instances i.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institutions/arganizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

In such cases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a committee with representatives of SPCB,
CPCB and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing
Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.
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1.4.1. When Environmental Compensation is calculated through the Pollution Index:

1.4.2.

1.5

The amount received by imposing the Environmental Compensation to the industries
[ organization non-complying with the environmental standards / violating any CPCB’s
directions shall be deposited in a separate bank account. The amount accumulated
will be utilized for Protection of Environment. The following schemes were identified,
which may be considered for utilization of Environmental Compensation Fund:

a. Industrial Inspections for compliance verification
Installation of Continuous water quality monitoring stations / Continuous ambient
air quality monitoring stations for strengthening of existing monitoring network

¢. Preparation of Comprehensive Industry Documents on Industrial Sectors / clean
technology

d. Investigations of environmental damages, preparation of DPRs

e. Remediation of contaminated sites
Infrastructure augmentation of Urban Local Bodies (ULBs) /eapacity building of
SPCBs/PCCs

The above proposed list may include other schemes also, depending upon the
requirement.

Considering the availability of accumulated funds, CPCB will finalize the scheme,
keeping in mind the priority, to utilize the funds of Environmental Compensation.

When Environmental Compensation is assessed based on actual damage to the

environment by Expert Organization/ Agency:

The amount of Environmental Compensation under this case will be remediation
costs, measures requiring immediate and short-term actions, compensation towards
loss of ecology, ete., and will be utilized exclusively for the purpose at specific site,
based on the detailed investigations by the Expert Organizations/ agencies.

Recommendations

The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied by CPCB only when
CPCB has issued the directions under the Environment (Protection) Act, 1986.
In case of a, b and ¢, Environmental Compensation may be calculated based on
the formula “EC =Pl x N x R x 5 x LF”, wherein, Pl may be taken as 80, 50 and
30 for red, orange and green category of industries, respectively, and R may be
taken as 250. 5 and LF may be taken as prescribed in the preceding paragraphs.

7
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Incase of d, e and f, the Environmental Compensation may be levied based on
the detailed investigations by Expert Institutions/Organizations.

The Hon'ble Supreme Court in its order dated 22.02.2017 in the matter of
Paryavaran Suraksha Samiti and another v/s Union of India and others (Writ
Petition (Civil) No. 375 of 2012), directed that all running industrial units which
require “consent to operate” from concerned State Pollution Control Board,
have a primary effluent treatment plant in place. Therefore, no industry
requiring ETP, shall be allowed to operate without ETP.

EC is not a substitute for taking actions under EP Act, Water Act or Air Act. In
fact, units found polluting should be closed/prosecuted as per the Acts and
Rules.

3 3 0 sk ok
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Chapter-II: Environmental Compensation to be levied on all violations of
Graded Response Action Plan (GRAP) in NCR.

2.1 Background

The CPCB In-house Committee also discussed that the EC shall also be levied on all violations
of Graded Response Action Plan (GRAP) in NCR. The implementing agencies for each activity
have been identified and the EC will be levied on these agencies. These violations attract
graded amounts of EC depending on the state of ambient air quality, which is given in table
below:

Table No. 2.1: Environmental Compensation to be levied on all violations of Graded Response
Action Plan (GRAP) in Delhi-NCR.

Activity State Of Air Quality Environmental
Compensation ()
| Industrial Emissions | Severe wEmergency Es 1.0 Crore
Severe Fs 50 Lakh
Very Poor ‘Rs 25 Lakh
: | Moderate to Poor Rs 10 Lakh
Vapour Recovery System (VES) at Outlets of Oil Companies
| i. Not installed Target Date Es 1.0 Crore
ii. Non-functional Very poor to Severe — | Rs 50.0 Lakh
Moderate to Poor Fs 250Lakh
Comnstruction sites Severe +Emergency Es 1.0 Crore
(Offending plot more than 20,000 | Severe Rs 50 Lakh
Sq.m.) Very Poor Rs 25 Lakh
. Moderate to Poor Fs 10 Lakh
Solid waste/ garbage dumping in | Verv poor to Severe — | Rs 25.0 Lakh
Industrial Estates ' Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
a) Hot-spots | Very poor to Severe + | Rs 25.0 Lakh
b) Other than Hot-spots | Very poor to Severe — | Rs 10.0 Lakh

2.2 Action Plan for Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be
deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1
of Chapter-l of this report.

LES S
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Chapter-lll: Environmental Compensation to be levied in case of failure of
preventing the pollutants being discharged in water bodies and failure to
implement waste management rules

3.1 Background

The Hon'ble Supreme Court in its order dated 22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others (Writ Petition (Civil) No. 375 of 2012), directed 5tate
Gowvernments (including the concerned Union Territories) to set-up Sewage Treatment Plants (STPs),
which are already under implementation, within the time lines already postulated. Further, the 5TPs,
which are yet to set-up, to be completed within a period of three years, from today, i.e. by 22.02.2020.

The Hon'ble NGT in its order dated 06.12.2018 (Annexure-1ll} in the matter of Court of its own motion
v/s State of Karnataka (Original Application Mo. 125/2017 and M.A. No. 1337/2018) has given
following directions:

“Since failure of preventing the pollutants being dischorged in woter bodies (including lakes)
ond failure to implement solid and other waste management rules ore too frequent and
widespread, the CPCB must lay down specific quidelines to deal with the same, throughout
india, including the scale of compensation to be recovered [from different
individuals/authorities, in addition to or as alternative to prosecution. The scale may have
slabs, depending on extent of pollution coused, economic viability, etc. Deterrent ejffect for
repeated wrongs may also be provided.”

3.2 Ildeology of Environmental Compensation Formula

In compliance of the directions of the Hon'ble Tribunal, the Committee deliberated on the issue of
environmental compensation to be recovered from individuals/authorities in case of failure of
preventing the pollutants being discharged in water bodies and failure to implement solid and other
waste management rules. The Committee has suggested that environmental compensation in these
cases should be comprised of two components i.e.

1. Cost saved/benefits achieved by the concerned individual/authority by not having proper
waste/sewapge management system; and

2. Cost to the environment (environmental externality) due to untreated/partially treated
waste/sewage because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system includes the
interest on capital cost of the waste/sewage management facility and daily operation and
maintenance [O&M) cost associated with the facility.

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by concerned
individual/authority for setting-up waste/sewage management facility, may be assumed as Capital
Cost Factor for calculation of enwvironment compensation. Further, as whole O&M cost is saved by
concerned individual/authority for not managing required waste/sewage management system, 100%
of the O&M cost saved may be considered as O&M cost factor.

10
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Therefore, generalized formula for Environmental Compensation may be described as;

EC= Capital Cost Factor x Marginal Average Copital Cost for Establishment of Waoste or Sewage
Management or Treatment Facility x (Waste or Sewage Management or Treatment Capacity Gap)
+ O&M Cost Factor x Marginal Average 0&M Cost x (Waste or Sewage Management or Treatment
Capacity Gap) x No. of Days for which facility was not available + Environmental Externality

Cost to the environment due to untreated/partially treated waste/sewage discharge by concerned
individual/authority may be assumed as recommended by the committee, which is mentioned below:

Table No. 3.1: Environmental externality for untreated/partially treated sewage discharge

Sewage Marginal Cost of Minimum and Maximum value of
Treatment Environmental Externality | Environmental Externality recommended
Capacity Gap (Rs. per MLD/day) by the Committee (Lacs Rs. Per Day)
(MLD)
Up te 200 75 Min. 0.05, Max. 0.10
201-500 85 Min. 0.25, Max. 0.35
501 and above 30 Min. 0.60, Max. 0.80

Table No. 3.2: Environmental externality for improper municipal solid waste management

Municipal Solid Waste Marginal Cost of Minimum and Maximum value of
Management Capacity Environmental Environmental Externality recommended

Gap (TPD) Externality {Rs. by the Committee [Lacs Rs. Per Day)

per ton per day)
Up to 200 15 Min. 0.01, Max. 0.05
201-500 30 nin. 0.10, Max. 0.15
501-1000 35 Min. 0.25, Max. 0.35
1001-2000 40 nin. 0.50, Max. 0.60
Above 2000 Max. 0.80

The Committee further decided to fix a cap for minimum and maximum cost for capital and O&M
component for Environmental Compensation, which are given in below tables:

Table No. 3.3: Minimum and Maximum EC to be levied for untreated/partially treated sewage

discharge
Class of the City/Town Mega-City | Million-plus Class-1 City/Town
City and others
Minimum and Maximum values of EC (Total | Min. 2000 Min. 1000 Min. 100
Capital Cost Component) recommended by | Max. 20000 | Max. 10000 Max. 1000
the Committee (Lacs Rs.)
Minimum and Maximum values of EC [O&M Min. 2 Min. 1 Min. 0.5
Cost Component) recommended by the Max. 20 Max. 10 Max. 5
Committee [Lacs Rs./day)

11
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

management
Class of the City/Town Mega-City Million-plus Class-1 City/Town
City and others
Minimum and Maximum values of EC (Capital Min. 1000 Min. 500 Min. 100
Cost Component) recommended by the Max. 10000 Max. 5000 Wiax. 1000
Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max: 5.0 Max. 1.0
Committee [Lacs Rs. /day)

The application of formula for calculation of EC may be further understood with the example of two

typical cases.

3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage
by Concerned Individual/Authority:

BIS 15-1172:1993 suggests that for communities with population above 100,000, minimum of
150 to 200 lpcd of water demand is to be supplied. Further, 85% of return rate (CPHEED
Manual on Sewerage and Sewage Treatment 3ystems, 2013), may be considered for
calculation of total sewage generation in a city. CPCB Report on "Performance evaluation of
sewage treatment plants under NRCD, 2013", describes that the capital cost for 1 MLD 5TF
ranges from 0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per month. After detail
deliberations, the Committee suggested to assume capital cost for STPs as Rs. 1.75 Cr/MLD
(marginal average cost). Further, expected cost for conveyance system is assumed as Rs. 5.55
Cr./MLD [marginal average cost) and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census of India. Based on these
assumptions, Environmental Compensation to be levied on concerned ULB may be calculated

with the following formula:

EC= Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility x (Total
Generation-Installed Capacity) + Marginal Average Capital Cost for Conveyance Facility x
(Total Generation -Operational Capacity)] + O&M Cost Factor x Marginal Average O&M Cost
x (Total Generation- Operational Capacity) x No. of Days for which facility was not available

+ Environmental Externality x No. of Days for which facility was not available

Alternatively;

EC (Lacs Rs.) = [17.5(Total Sewage Generation — Installed Treatment Capacity) + 55.5(Total
Sewage Generation-Operational Capacity)] + 0.2(Sewage Generation-Operational Capacity)
®x M + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational

Capacity) x N

Where; N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD

12
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Table No. 3.5: Sample calculation for EC to be levied for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 876,969 500,774
Class Mega-City Million-plus City | Class-| Town Class-l
Town
Sewage Generation (MLD) [as per 4155 381 ABG 37
the latest data available with CPCB)
Installed Treatment Capacity (MLD) 2500 220 404 45.5
(as per the latest data available
with CPCB)
Operational Capacity (MLD) (as per 1300 140 300 24.5
the latest data available with CPCB)
Treatment Capacity Gap (MLD) 22585 241 186 125
Calculated EC (capital cost 29662.50 2817.50 1435.00 0.00
component for STPs) in Lacs Rs.
Calculated EC (capital cost 12737250 13375.50 10323.00 B693.75
component for Conveyance
System) in Lacs. Rs.
Calculated EC (Total capital cost 157035.00 16193.00 11758.00 693.75
component) in Lacs Rs.
Minimum and Maximum values of | Min. 2000 Min. 1000 Min. 100 nin. 100
EC (Total Capital Cost Component) | Max. 20000 Max. 10000 Max. 1000 | Max. 1000
recommended by the Committee
[Lacs Rs.)
Final EC (Total Capital Cost 20000.00 10000.00 1000.00 693.75
Component) in Lacs Rs.
Calculated EC {O&M Component in 455.00 48.20 37.20 2.50
Lacs Rs./day
Minimum and Maximum values of Min. 2 Min. 1 Min. 0.5 Min. 0.5
EC (O&M Cost Component) Max. 20 Max. 10 Max. 5 Max. 5
recommended by the Committee
(Lacs Rs./day)
Final EC {O&M Component) in Lacs. 20.00 10.00 5.00 2.50
Rs./Day
Calculated Environmental 2.0655 0.2049 0.1395 0.0094
Externality (Lacs Rs .Per Day)
Minimum and Maximum value of Min. 0.60 Min. 0.25 Min. 0.03 Min. 0.05
Environmental Externality Max. 0.80 Max. 0.35 Max. 0.10 Max. 0.10
recommended by the Committee
(Lacs Rs. Per Day)
Final Environmental Externality 0.80 0.25 0.10 0.05
(Lacs Rs. Per day)

13
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3.4 Environment Compensation to be Levied on Concerned Individual/Authority for
Improper Solid Waste Management:

It is known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Report-
20156). As per the principles of SWM Rules, 2016 and PWM Rules 2016, as amended in 2018, the total
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of
MSW and disposal through facility like compaosting, biomethanation, recycling, co-processing in
cement kilns etc.

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city
having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores,
including capital cost {one time) and O & M cost for one year. The expenditure for subsequent years
would be only Rs. 3.5 crores/annum.

CPCB sponsored a survey to ascertain the status of municipal solid waste dispasal in 59 cities/towns
of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRI),
Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class-l1), 0.3-0.4 kg (Class-11) and 0.5 kg (Class-1) per capita per day
respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, million-plus UAsftowns and Class-| UA/Towns
respectively for calculation of environmental compensation purposes. Based on these assumptions,
Environmental Compensation to be levied on concerned ULB may be calculated with the following
formula:

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x (Per day waste
generation-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M
Cost x [Per day waste generation-Per day waste disposed as per the Rules) x Number of days

violation took place + Environmental Externality x N
Where;
Waste Quantity in tons per day (TPD)

M= Mumber of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4{Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation -
Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x [Waste
Generation - Waste Disposed as per the Rules) x N

14
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Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid

day)

Waste
City Delhi Agra | Gurugram Ambala
Population (2011} 1,63,49 831 17,60,283 B8,76,969 5,00,774
Class Mega-City | Million-plus City | Class-l Town Class-|
Town
Waste Generation (kg. per person per day) 0.6 0.5 0.4 0.4
Waste Generation [TPD) 5209.90 880.14 | 350.79 200.31
Waste Disposal as per Rules [TPD] [ossumed 2452.47 220.04 87.70 50.08
as 25% of waoste generation for sample
calculation)
Waste Management Capacity Gap (TPD) 7357.42 660.11 | 26309 150.23
Calculated EC [capital cost component) in 17657.82 1524.26 631.42 360.56
Lacs. Rs.
Minimum and Maximum values of EC Min. 1000 Min. 500 Min. 100 Min. 100
(Capital Cost Component) recommended by | Max. 10000 Max. 5000 Max. 1000 | Max. 1000
the Committee (Lacs Rs.)
Final EC [capital cost component) in Lacs. Rs. 10000.00 1584.26 631.42 360.56
Calculated EC (O£ Component) in Lacs. 147.15 13.20 5.26 3.00
Rs./Day
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0 Max. 1.0
Committee (Lacs Rs./Day)
Final EC (O&M Component) in Lacs. Rs./Day 10.00 5.00 1.00 1.00
Calculated Environmental Externality [Lacs 2.58 0.18 0.03 0.02
Rs. Per Day)
Minimum and Maximum value of Max. 0.80 Min. 0.25 Min. 0.01 Min. 0.01
Environmental Externality recommended by Max. 0.35 Max. 0.05 Max. 0.05
the Committee (Lacs Rs. per day)
Final Environmental Externality (Lacs Rs. per 0.80 0.25 0.03 0.02

3.3 Action Plan for Utilization of Environmental Compensation Fund

EC levied in case of failure of preventing the pollutants being discharged in water bodies and failure

to implement waste management rules will be deposited in the same fund and will be utilized in the

same manner as mentioned in para 1.4.1 of Chapter-| of this report.

3.4 Recommendations

1. The Committee recommended that to begin with, Environmental Compensation to be
recovered from individuals/authorities in case of failure of preventing the pollutants being

discharged in water bodies and failure to implement solid waste management rules may be

calculated with the methodology described in the report.

2. If mixing of Bio-medical Waste or Hazardous Waste is found in Municipal Solid Waste than
capital cost component of EC may be increased by a multiplication factor of 1.5.
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3. In order to include deterrent effect for continuous viclations, component of O&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8
times after every six-months, beyond the time prescribed by authority for ensuring complete

treatment of sewage/waste of the city/town.

FEFEEE
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Chapter-IV: Environmental Compensation in Case of lllegal Extraction of
Ground Water

4.1 Background

The Hon'ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central
Ground Water Board & Ors. (Original Application No. 327/2018) vide order dated 03/01/2019
[Annexure-V) directed Central Pollution Control Board (CPCE) that:

“CPCB may constitute a mechanism to deal with individual coses of violation of norms,
os existed prior to Notification of 12/12/2018, to determine the environment
compensation to be recovered or other coercive measures to be taken, including
prosecution, for past illegal extraction of ground woter, as per low.”

4.2 Constitution of the Committee

In compliance to Hon'ble NGT dated 03/01/2019, CPCB constituted a committee under the
Chairmanship of Shri A. Sudhakar, DH, WQOM-| Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal
Gandhi, Sc. D, UPC-l Division and Smt. Suniti Parashar, Scientist B, WQOM-| Division as members, The
committee was asked to deliberate on this issue and come up with draft formulation of mechanism to
determine the Environmental Compensation for illegal extraction of ground water.

4.3 Methodology for Assessing Environmental Compensation

The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The commitiee
deliberated on the issue of Environmental Compensation to be recovered from individuals/industries
such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units
in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of
proposals/requests for Ground Water Abstraction, 2015 were also discussed and based on this further
formulation to levy Environmental Compensation has been evolved.

4.4 |deology of Environmental Compensation w.r.to illegal extraction of ground
water

Ground water is becoming an increasingly scarce resource because of its unabated and indiscriminate
over-exploitation. Growth in ground water exploitation, however, has led to a steep fall in water table
in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling
water table is a matter of special concern since it tends to reduce the accessibility of the resource to
small and marginal farmers due to increase in costs of extractions.

Specific conditions applicable in Motified/Non-Notified areas for various users, as mentioned in
Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given
below:

For Notified Areas:

1. Permission to abstract ground water through any energized means will not be accorded for
any purpose other than drinking water.
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2. Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the
purpose of regulation of ground water development.

3. Regulation of Ground Water development in Motified areas is through District Administrative
Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment
{Protection) Act, 1986.

4, In Motified areas, ground water use in individual houses, infrastructure complexes like group
housing societies, hospitals, schools etc. and drinking water requirements of workers in
industries can be allowed.

5. MNOC for ground water withdrawal will be considered only if Water Supplying Department is
not providing adequate water in the area/premises. Proof for this is to be produced from the
concerned authority by the applicant.

6. For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch
only and the capacity of the pump should not exceed 1HP. For infrastructure projects,
maximum diameter of the ground water abstraction structures should be restricted to 150
mm (& inches) only and capacity of the pump should not exceed 5 HP.

7. Any viclation of the above conditions will attract legal action under Section 15 of the
Environment (Protection) Act, 1986.

For Non-MNotified Areas:

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per
safe, semi critical, critical and over-exploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of
ground water. The committee has proposed following formula for calculation of Environmental
Compensation (EC.y):

ECow = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for illegal extraction of ground water (ECRzw)

Where water Consumption is in m*/day and ECRzw in Rs./m?

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference
purpose, yield of the pump may be assumed as given in Annexure-VI.

Time duration will be the period from which pump is operated illegally.

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as
calculated with assumptions of yield and time may be used for calculation of ECzy,

4.6 Environmental Compensation Rate (ECRgyw) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRew) for illegal extraction of
ground water should increase with increase in water consumption as well as water scarcity in the area.
Further, ECRzw are kept relaxed for drinking and domestic use as compared to other uses, considering
the basic need of human being.
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As per CGWE, safe, semi-critical, critical and over-exploited areas are categorized from the ground
water resources point of view (CGWB, 2017), List of safe, semi-critical, critical and over-exploited areas
are available on the website of CGWB and can be accessed from- htip://cowa-
noc.gov.in/LandingPage/NotifiedAreas/CategorizationOfAssessmentUnits. pdi#Z0O0M=150.

Environmental Compensation Rates [ECRew) for illegal use of ground water (ECRzw) for various
purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by
the committee are given in tables below:

4.6.1 ECRgy, for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals,
commercial complexes, townships etc.

Water Consumption {m’/day)
SL.No. | Area Category <2 | 2to<s | 5to<25 25 & above
Environmental Compensation Rate [ECRsw) in Rs./m>

1 Safe 4 6 8 10

2 Semi Critical 12 14 16 20

3 Critical 22 24 26 30

4 Over-Exploited 32 34 36 40
Minimum ECcw=Rs 10,000/ - (for households) and Rs. 50,000 (for institutional activity,
commercial complexes, townships etc.)

4.6.2 ECRaw for Packaged drinking water units:

Water Consumption (m?/day)
S.No. | AreaCategory | <200 | 200to<1000 | 1000to<5000 | 5000 & above
Environmental Compensation Rate (ECRgw) in Rs./m?

1 | Safe 12 18 24 30

2 Semi critical 24 36 48 60

3 | Critical 36 48 66 30

4 | Over-exploited 48 72 86 120
Minimum ECgw=Rs 1,00,000/-

4.6.3 ECRsw for Mining, Infrastructure and Dewatering Projects

Water Consumption (m?/day)

5l Mo. | Area Category <200 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate [ECRsw] in Rs./m°
1 Safe 15 21 30 40
2 Semi critical 30 45 60 75
3 Critical 45 B0 85 115
4 Over-exploited 60 30 120 150

Minimum ECew=Rs 1,00,000/-
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4.6.4 ECRgw for Industrial Units:

Water Consumption (m?*/day)
51, No. Area Category [
<200 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRaw) in Rs./m?
T Safe 20 30 40 50
2 Semi critical 40 B0 80 100
3 Critical 60 B8O 110 150
4 Over-exploited 20 120 160 200
Minimum ECew=Rs 1,00,000/-

For better understanding of implementation of ECzw policy, some example calculations are given

below:

Example No. 1 [For drinking and domestic Use):

It is observed that a household in safe zone is extracting ground water illegally from past 2 year and
3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECgy) will be

charged to the owner?
Solution: Pump Yield (Please refer Annexure-Vi) =3 m*/hr
Daily Consumption=3x0.5=15m?
ECRzw =4 Rs./m’ (Please refer para 4.6.1)
EC to be levied =4 x 1.5 = 6 Rs./day
Total time period = 820 days
Then, ECzy= B6x820

Calculated EC,,= 4,920 Rs.
ECcw to be levied = 10,000 Rs. (minimum prescribed ECqy please refer para 4.6.1)

Example 2 (For Industrial Units):

It is ohserved that an industry in critical zone is extracting ground water illegally from past 1 year
with the help of 5 HP pump, dia 6 inches and head as 50 meter. It is assumed that the industry runs
the pump for 3 hrs/day. What Environmental Compensation [ECgy) will be charged to the owner?
Solution: Pump Yield (Please refer Annexure-Vi) = 12 m3/hr

Daily Consumption = 12 x 3 =36 m*/day

ECRzw = 60 Rs./m? (Please refer para 4.6.4)

EC to be levied = 60 x 36 = 2,160 Rs./day

Total time period = 365 days

Then, ECew=2,160x 365

ECew= 7,88,400 Rs.
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4.7 Relaxation

Central Ground Water Authority (CGWA) reserves to right to relax or interpret these mechanisms in
case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for
evaluation of proposals/requests for Ground Water Abstraction, 2015.

4.8 Recommendations

The committee has given following recommendations:

=  The minimum Environmental Compensation for illegal extraction of ground water for
domestic purpose will be Rs. 10,000, for institutional /commercial use will be 50,000 and for
other uses will be 1,00,000.

» |n case of fixation of liability, it always lies with current owner of the premises where illegal
extraction is taking place.

= Time duration may be assumed to be one year in case where no evidence for period of
installation of bore well could be established.

=  For Drinking and Domestic use, where metering is not present but storage tank facility is
available, minimum water consumption per day may be assumed as similar to the storage
capacity of the tank.

= For industrial ground water use, where metering is not available, water consumption may be
assumed as per the consent conditions. Further, where in case industry is operating without
consent, water consumption may be calculated based on the plant capacity (on the
recommendation of SPCB/PCL, if required). SPCB/PCC may bring the issue of illegal extraction
of ground water in industries in to the notice of CGWA for appropriate action by CGWA.

»  Authorities assigned for levy EC and taking penal action are listed below:

5. No. Actions Authority
1. | Toseal the illegal bore-well/tube-well to stop | District Collector
extraction of water and further closure of
project
2 To levy ECow as per prescribed method District Collector, CGWA
3 To levy EC on water poliution, as per the CPCB/SPCB/PCC

method prescribed in report of CPCB- "EC on
industrial pollution”
4. Prosecution of violator CGWA under EP Act

SPCB/PCC under Air and
Water Act

=  CGWA may maintain a separate account for collection and utilization of fund, collected
through the prescribed methodology in this report.

FEFEEFEE
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Ms. Yogmaya Agnihotrl, Adv. and Ms. Prity,
#Adv. for CECH

Ms. Sakshi Popli, Adv. for Ministry af
Environment, Forest and Climate Change

Mr. Shuvodecp Roy, Adv, and Mr. Rituraj
Biswag, Adv. for State of Tripura & Tripura
Pollution Control Board

Mr. Shashank Bajpai and Mr. Bhaknn B. Bhukla,
Advs. for Btate of Odisha

Ms. Aszha Nayar Basu and Ms. Aradhita Ghosh
Mandal, Adva.

Ms. Privanka Sinha, Adv. for State of Jharkhand
Mr. Rajul Shrivastav, Adv. for MPPCB

Mr. Pradeep Mista and Mr. Daleep Dhyani Advs.
for UPPCB

Mr. R. Rakesh Sharma and Mr, V. Mowli, Advs,
for State of TN & TNPCB

Mr. Bhubham Bhalla, Adwv.

Mr. Shiv Mangal Bharma, AAG, Mr. Saurabh
Rajpal, Mr. Adhiraj Singh, Ms.Shikha Sandhu
mnd Mr. 'i.l'ihmjc:t :tnlh, Advs. for State of
Rajasthan and Pollution Contrel Board

Mr. G. M. Hawoosa, Adv. for State of J & K

Mr. Divya Frakash Pande, Adv. For HPSPCB

Mr. Manish Kumar, Adv.

Date and Orders of the Tribunal
Remarks
l.zln' 1. This matter was taken by this Trobunal in
Angust 03, | furtherance to the orders of the Hon'ble Supreme Court
2018
A

dated 22.02.2017 Poryovaran Suraicsha Sorti Ve Union of
fndin [2017) 5 BCC 326, eatablishment and functir:ning af
ETPs/CETP{STPs.
2. Vide order dated 23.05.2017, Notice was issued to
Central Pollution Control Board and all the States
Pollution Control Boards /Committees and the Ministry of
Environment, Foreat and Climate Change. They were
directed to file status-cum-complisnce report in terms of
the orders of the Hon'ble Supreme Court. Accordinghy,
various status reports have been filed. An affidavit has
been filed by the Mindstry of Environment, Forest and
Climate Change dated 04" July, 2017 stating as follows:
. That the answering Respondernd is emgaged
n policy formulation, prescribing standards and s
implementation  through the Central Pollubion
Controd Rogrd  (CPCR), Store Pollution  Control
Beards [SPCHEs] and Pollution Control Commitiees
(PCCs) for UTe, This Ministry hos wnitten o cll
SPCEs and PCCs o= well as (o CPCE fo ensure

camplicance af the fudgmer! of the Hon'ble Supreme
Court and to submt defailed comphance report.
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o That the CPCE has also followed up with ol
SPCHs and PCCs through letters and  reviews
meelings o ensure  complioncoe  of  the
aforementioned fudgment and that the matter wos
also  discussed in the 62 Conpference of the
Chairmen and Member Secretarias of SPCRs and
POCs held on 27062017, That 26 SPCDBs/POCs
howe submitted the compliance repart, which hos
beer summarized af Annesure-I,

fa. That the CPCB has alse  oarded  owr
inspections of 17 categories aof industries fo verify
complizhes with s directions zsued on online
effluent/ emission monitoring system and fo cross-
verfy anline resuits with manual gampling. During
Februgry-June, 2017, 64 incdustries were inspectecd
anrd directions under section 5 of the Environment
Provection) Act, 1986 have been issucd fo 29 non
complying  incdusiries; 18 industnes  were
campiying & were found cosed and  inspection
reports of 14 industries are under process.

7 That the CPCE and NMCG through 11
technical  insttutions, mspected:. 751 industries
focared in the River Ganga. mgin  stem o during
March-April, 2017 o verify the States of installation
and connectivity of industries dischamging efflvents
as well as their complianee with, the standards,
Closure directions houe been iseted to 154

mdusiries; show cause notices  B5ue o 36
industries; 149 industries were ﬁu.mi Scomplying
and direction  ssued to @1 wlm Grossly
FPoliuting Industries (GPl) to_remain clozed; 93 GPI
units were found closed as per diractions; 38 GPF
units foured operational in viclation of closure
direciions and inspection reparts afl!lﬂ‘_ﬁqdusmes
are urnter process ™,
I We hayh hetdylearned Arhicus CubiB@rsh. Jai A
Dehadrai. and  the leamed counsel for Ministty of
Environment, Forest and ClLujpta Change, Central
Polluton Control Board, various State Pollution Control
Boards and the Polhmtion Control Committess.
4. Learned Amicus Curiee has drawn our attention to
orders dated 04.07.2017, 18.09.2017 and 11.10.2017 of
the: Tribunal directing the State Pollution Control Boards
to file a statement as to how many Industrial Units
discharging trade effluents or causing emissions exist in

the State, how many are having their own 3TPs, ETPs

and/or connected to Commeon Effluent Treatment Plant
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Item No.
12

Augunst 03,
2018

[CETP), whether any such CETP or ETF or STP iz properly
functioning and treating the effluents as per prescribed
limits or not.

5. Learned Amicus Curiae submitted that
contamination of water due to industrial effluents can lead
to various diseases and adverse conseguences on the
afuatic organism due to decreaszed level of exvgen. The
uge of technolopy can help reduction of adverse
consequences, However, the best solution is to prevent
pollution by soil conservation and proper disposal of toxics
and chemicals which may inchidechemical recycling.

f. Having monitored the matter for the last more than
ome year on several dates, we are of the vit:_w that the
matter requires continuous monitoring by statutory
authorities as per directions which we proceed to issue
today,

{i} We direct the Central Pollution Control Bmuﬂ (EPCE) to

forthwith prepare an action plan after looking into all the

! status Teports,. The action plans must have mechanism to

ensure compliance or all the directions o the order of the

| Hon'ble Supreme Court. To enable this to be done, a Nodal

officer must be identified to deal with the issue of CETPs/
ETPs/STPs.

[ii} A reprezeniative of the Ministry of Environment, Forest
and Climate Change may be asszociated with the Nodal
Mticer of the CETP for menitering. The Monitoring by the
said two officers- the representative of the MoEF and the
Modal Officer of the CPCE must be held atlezst once in a
month and on the basis of such meeting and the feedback

taken further follow up action must be taken and

25




81

Item No.
12

August 03,
2018

appropriate directions issued. This process mayv be a
continuous process,

{iii) It must be ensured that STPs, CETPs and ETPs are
functional and meet the requisite standards.

fiv] There is already a direction in the above judpment
under which 30% of the funds for the purpose are to be
provided by the Central Government, 25% by the States
and remaining 25% to be arranged by way of loans which
ig to be re-paid by the user industries. Local bodies and

the States hawve duties as clearly stipulated in the

judgment. There has to be online monitoring system by

each State to display emission levels in public domain in
terms of paragraph 17 of the order of the Hon'hle Supreme
Court.

(v A report of the steps taken may be placed on the
website of the Central Pollution Control Board atleast once
in three months. Deficiencies I any may alse be so
dizplayed.

(vi) The Central Pollution Contrél Board may take penal

artion for fadlure, if any, against those acecuntable for

setting up and maintaining STPs, CETPs and ETPs

Central Pollution Control Board may also assess and
recover commpensation for damage to the environment and
the said fund be kept in a separate account and utilized in
termns of an action plan for protection of the environment,
Such action plan meay be prepared by the Central
Pollution Control Board within thiee months from today,

(vii] A compliance report in terms of the above order may
be furnished to this Tribunal within four months from

tnday by e-mail at filing. ngtimgmeail.com.
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August 03,
2018
A

| [7}  Proceedings are disposed of.

| However, the report received from the Central

| Pollution Control Board may be placed for consideration

before this Tribunal on 04.09.2018.

We place on record our appreciation for the services

| rendered by the learned Amicus Curiae.

...... s R R g
{Adarsh Kumar Goel)
................. e T
(D, Jawad Eahirm)
....................... "g:q,-_...“.pu.uu..w\_rM
(S.P. Wangdi)
............................. B EM
Dr. Nagin Neanda)
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27



33

Annexure-ll

‘uodad TUCHIRR|CEL] Pk Pl
BUT Ul pAIENPL APEAUE 5B BUnjng SRINAILIE SEINEa) S
uj pasanod ag A Joiee uD pasen paulg@pad ag Arpy aojaeg 5
‘ot FUCISS W
B|nLay -Uuaain ‘piE-adueig LB R UBILOT JUAN[L
AU ) e uae] Apeane DOS-Pa e a0y Jo Aappuenb un pasen peoy ‘padaeyrsp e 0N O0E
aJe sy Jo woyisaddns ‘peo) ‘fsnpu jo Asodare uopnpod Jo uoEnguIuod 2yl J0 JUnowry “Xa3 104 “ped|
uannjad 2.y un paseq si |4 5y ayy sad 5 30 ARy L0 PasED pajsSER ag ARy vonn|od U paseq ag pNays FTEET TR ¥
"33 40 DR E
10 pasapisuod 20 Aew |4
afeiane jo asn "Asea pue ajduns
233 40 uopeuELaduy Y] axew “pasn 3 ABw |4 {id) =apuy
0% 1By paisadins aapuuod [eniay ‘id 2Besane Jo peaksy) uonnjod E
"SISEg B5ED
01 @580 U0 1503 UD|1E|DaE
jo juawssasse ay Jad
sE pailieya ag |jim uoesuadugs
‘Juawucamua o3 anfu '3 PUE O ‘B 5353
anaul bop pue Aed skagnjpod,, “paiedaid agq S0y Ajjeuad [Rludwiual g Jo
Jo Aydosojyd auga ue peveq few saupEpng ' Aeuag pue | sapsaq ‘apdpuad sded Jaanjod | -anjes volesuadwos Jualayp
51 UDRIESLSHLLIOT [BjUaWLCIALE AJSE M, SHOPSETEH JO [Bsodsig au yum aul| up vonesuadwod [ asey pinoys adeds/sadegean
o jdaouoy) ‘aued uayel B Bupuey 01 3np sadeweg JEIEILLIN DA ALS JO
u=aq ApERIIE SEY EIEQOREN PUE [EIUSLIUOHALT J03 SHUPGEr] | JESP 80 |jBYs 408 @ ‘P sasuelsul | “13@ yueay oS ‘doun ssewep
RIENION Oy Ag AP suo|sading W S| EPIE, O 2| n)s VR PR U B oS || segeaedaag Jof sems syl [ p g e 'p-ase i
a ; ! A | ] : : T i i : e A
uepd ay jo Ayseded ayy pue paduo|-okd 10g SuonEEp
U0 PRASEY BIRIN) U PAIApIEUGD SINSOPD O UGHIRPE U Aljeuad
20 ABW 10J08Y B '54] 30 04 jo Aupgeandde ayy Ayuepy “uDIadsUl BWIN0
"3 pUE 0 “E 8583 J0) pasn aq PUE UopEIUEn JuEpdwod
A AlEusy, PO ‘BrEpOpEA “RAlISTIpU) ‘8242 Ag uopaadsu jo spseq
Q¥ A PFUCIIUALL 5B “IRaMOH IBGUIELW U0 PaSEq PAINPOIIY] [ AU vo B0 pnoys saEsnpul o
*UOIIESUBILLIDT B USLFDIALR ag AR JOIDE) 54170 | s908a0er Doy uo paka) 33
And| PUE UDIIE|OIN S0y 14 S35ED 21| SEIIIIES BOLILLIOD 3582 U)|
g0 jaed Ay Apease ade eaeyoy uojleapsUod jeeds uaad
08 Ag ey supod sy TPEEN 3G PINOYs puom  AREUSd, A0 PIMOYS WOFESWE IuEn ga
VBT passnasip Saqu|LULauog syj | MONESUBCLUOT,, JO pRFSY| jofuissedia | 29 q e -ase] T
SIONLISNNG PR Motnpm a4 nanjeBuag gy CIRROPEA 0N RIEN0% 0y esac. NS |
[|-2iRXauuy _._ﬂ_ﬂﬂm.:ﬂ.n_Eﬂu Jeju=LUUOIIALST 104 u.-ﬂnﬂﬂ HEelg uo 5Jy SNOLEA WOL] pafladaly SJUaLULWIO0D

28



84

BUNNY U} PRUSpR|swod
ag AR BEYOY (1Y J0 uvonsaFing

‘M@ Bupouow ‘yaseasal
BRAIUY Yy R AU

Jo uoRaayoud o) (Paapul

PUR J284)p 2 S12adse Jayla ay)
Buuaprsuod pasedaud s) puny jo
LRI 40y [Esodord Syl 1EYL
PRSENISE 330D JaaamoH

“UDplE U H anuBsRs Spaesol
Pawauf 188 1ou pynoys asodand
Ayl ssauasesme Buleals

puE sais pajeunuEIeod ueydio
'SEYE PR |0 UONBIRSLWES
“juawssasse afewep o) ARjos
PRI 30 PINOUYs JUDCUE Y|

5415

1O o Eysw) 20y sapedERunw
Jayeas Ajjerzuewy o1 Buppund (i
Afojouyay uRaD [ smoag
JEISTPU| LD SIUSWNang
AnjEnpu) assuayasdwoy

Jo uonesedasg (2

“fuoesiau Fupoyuow

Bupispa jo BujuayiSuais Joy
suonEls Fupoyuow Apenb ue
JUMGLUE SNOAURLET | SUORes
Buuopuow Ajenk sagee
STONULOY JO wopeyes) (g
‘uopEayaan asuelduwog

“pRoUgE Aunc

ur Bururesy wayl uspsaoad
P siaauiHuaisuaps
Fupapanuy Mg pasapgae ag Aew

‘azodind uoliEIpaWal Joy o] SusdBadsu| [ELASNPW (B | Py AU Ul 35IUadNT Tpatean
AU pazZ|EIn 34 PINoYS JUNOWE a0y 30 Aew |30 JuawIssasse pung
ey paisaddng eiepopes 04 PETIIIN 20 ¥0U PIMOYS LUNOUW SEEWEp [PUBWLCULUS Uy | JO UOIEZEINY B
%O0T -uoniaday £
W05 -uoRaday .7
WET -uonnaday T
“dangny uj padseys ] A ST 0 ey
a0 Aew uvonesuadwos/ijeuad Jo4 "papn|au ag AEwWw e 128 Aew junowe Ajjeuad
2 JUmLE SUQIE|OIA palEadad A YAy e pangioads BT TS TTT Y
Jaydiy ‘siapusyo [Eniigey Jo4 1oy so33ey Buikpdignpy a0 Aew sABD [0 JBOWINU SWoS paieaday L
WESAS |OUILD
P SS|FRUIIELL AEEne
$o amjiey Aue 5o fddns Beod
‘22/82d%,/80dD O SIURQINSP 004/ dLl
AQ paiyisan asueldwod “I0dE0d5 8040 A 0 UMOp ¥ERIQ UD PATE]
jo Aep ay) pue passasqo | payuas aaueducd o “SWID0 INeYiim Agsnpuy paina| ag
WoHIE|0IA 4O AED U] USamIa] Aep a1 pue paasasgo 1A 33 yaryaa
polsad Ayl ag |1 paa) +g A US| Jo ARp AUl EIRE PRPAOIE YL U0 PASEG IO} SUDIE0IA
33 Ypym 20y uojejog go pojsad | usamgeq pousd Byl se Palumos ag Al siep jo ou “Rajae| aaow o popad
1BY: paasde Sa)lILU0d By | | pauyap AlJER|D Bg AR ‘g I00 Fuiaey Alsnput sog SpaaU SUOILE|OIA JO LODEING Buiuyaa 1
SUORRIagIag By W] MOUNIM] O ninjefuag a4 ESEROPEA OH BIEY|0N O wayy ONCS |

9



85

SIS
JErdguieny oy npod Jnoagis
Bupelado punog sauismpug
L) 15UIEHE UOBID aNTS0|D
Huignul woioe neudoadde
Buigey ApEaSEeE § g0dD

IEL passn2sp aaqiMULoT a)

et pyBea nayl uo paseq
ARopoyisw Bupaoos juasagp
BARY PITHOYS SA0UMDT DR

SRNSRALL PTG Lo |jod jo
LS ELELI-U0U 10y 33 saySiH

SIBLI0

IR0 UEWR {IEYS 2040
49 IR [ELOHIUNY 343 SRHL

30



86

Annexure-lll

“aangng u)|
palo|dea ag ABw seale pajnjod A||R30U3 10) 47 USAAMOH 7 SE Palapisuo
ag ARw {7 'seade apdey AjenEopoda paipou Jo) I8YY paRuEe 3aiWwen Ty By |

*B2dS/30430) Jo Adijad Bujpenasd Jad S "UoEUNLERS
e Jagge paaluuad aue sease apder Ajexdoppoa w sasnpu)
‘AglEpiwps “Elpu) J0 Juswlaaon 3yl jo Asjod Bupiesasd ayl sad se pasodu)
PJE SEalE pagn|od ABINUD U] FROSNPL |0 LOREZIBPGW PUE BosUedsE
U0 SUCHIBSA) BYl SUGIIPUOD [BIUSWUOIALS [BI0] 3yt uo Bupuadag

T 20 |jis Jo2ES 47 34 ey
Lo AU URLYY 553 UOnERdod jo AYX Sy U) pajEI0) 51 ASNDUL AUl B5E
] ¥su 3yl 01 aunsodia vopepndod Jaydy syl o3 vand 5 sBeiydiam suop

“usegndod Loy AReaE A|EJauall age S3UN (EUISHPUL SE Allsuap
uojiended o uopenaes ) pasn eaJe uc Suipwedap Aaen w 1) FsneEdag

TUMOP P02 30 pInoLys
eate ajdey Ajendaoia
pue pagnjod  AjELL
uf  PEIEI0|  SELOSNPU|

U0 Sunifa
paiendod  soj  Apuo
B3 AWM JeYy)  sajdw
SIML TS A7 Byl U
T weyl 553 vonemdod

" SE paiapisuon aq
pinoys ] seae ajiey
AeaBopois  fsRade
painpod  Ajeanus Jog

U] AL AGEEAU
ay; jo uopendod jo
peaysul  ‘sHuipunoLIns
o Ausuan  wonendod
al uo paseq

NB|OWOD B0 | SIEUN [RLSNPY| Jo BLipunousns 4o Asusp uonendod | BuisBy AN AQUEAU 104 | a0 pINOYS  J002ER J03E] 3
£005
BN A PAS|IARS JRUYIN) G AR MU, JUBlIakep IET U 1) ayew @) 001 vaam)ag saduel
01 5E flass se Aypgeanaesd sa1 ylog mawn U Fuidasy ‘papuawiuodal 5| Q57 | @nes 2y yInoue ‘057 hEEO00'T
£E JOJIEJ-Y AU jo anjea adesane ‘Aajod uonesuadiwion pejuswuonas ayiul | seday sidogoej-H Ausy | TSH B0 ppnoys J0338-Y - 10038 Fd
"YSHOEISE 0 ASEA 10U
200 AAUYT SHLLIERE0S JNG SR
[EIUapiade  PUE  [UUOpUEI|
(TR Ajpeiedas S|E3p
suajenueTinfsuonisy) sadeg Ag apiu vopedirsenu) wabe]  pascdodd  Cpaiju
PRIEREP 24] U0 paseq pane] a0 AR uojesuaduioD RuSwundaeg Bxou 2 poys  suo)edpsse
BY} O} SAL0N FEET YINE JEASLSYN ‘SI0JRISY] ‘SHINSEIW UORBIPAWAS PUE | FAPNIS PUE UDDEIpALWE aynads ate]) ERD joU S
Apngs aypads ased pajelep sainbas Juawstesse dewep yons -, pue 3, | J3E| 204 ya| 'a ‘p, pue 2 g ‘e, sappodale jpue
STSED U} PRUIPITUDD TP NSNS Syl 0] aFewep peues B ag AR asayl | e, pue 3 sases Aysy - uaamiag U IS 3 'p ssED 1
SUORESI40 5,330 WD) D3] JO SIUBLLOY 352 J0 Suaunuog [H3L Loy STUR Loy wiay ON 'S

31

JAD|I0 3| GEL Ul PREUIBLULUNG 36 SUD{IEIaGISp § 280w ay) ‘ABuipioaoe podal ay) parjeulj
PUE SJUSWILOT 3Y] UD pa1eIag)ap Sey uoesuadWwo]) [EIUSWILOIAUT U0 8811103 35N0y-Ul §3d0 4L (W3 L) a1mmsu) yoieasay ASiaug syl pue (93)) yrmoug
JUOUOTF JO BIN335U] | 357) JUSWIUDIAUT PUE B3U3105 Joj 31ua]) ‘Ajgweu ‘uonninsul Ladya g 0 SIS0 pauaul sey g340 ‘uonsa8ins | op a)jg,uoy ayllad sy

UOREsSUadio) [EJUaWU0IIAu] U0 Joday a1} uo SudiIniiisu] Hadx] SNO[E)), Woi) paAlaaay SIuawuo)



N
o0

AjERiedas paiapisund
@0 Aew suopepoe Bumaodas S0 Hgnd ©1 SaAIUEIU) pUg panatgo
21E SUDIIEIOW 04 Baym SI0YEnBa) 0 SAAIUAOUL SE LINS sMUDYRs Uaypng

podal 2yl w palasod ApEane 51 570d,/58045 o Buippng Axaedes)
1 SEIPOE |ERO) LEQS] M0 UOREIeEUERE SURIBNASEGY| J0 0 dwiayag

1 I 10 13 IB1EA, 19y 43 J3pun suoide Surjel Jog S)nNsgNs B 10U 51 33

‘paANDad AAIUIYM
‘PRNES] Bg AL SLIO|LISIP AINSO)3 10 painaasosd ag AR AlSnpu| 9] sapsag

“Agargpaadsay alsenb o F pUR G ‘o2 a0
SAWN} | pUe 7 AQ peseanul 20 Aew 3 uall syluow £ puchag suoieado
Fi) FRNUBUOD JOURIDIA Syl | SN UOMEIDLA JEHWES YIER UD SIW § puE
p 'T Ag 3 'SEEQ [EQUaLOEE UD DSBS B AR 3T ‘SUOREJOIA pajeadal
20§ J e JURLISGED apniaul O Japio wl JeLgl paasle SEY aajlwod el

“pdaaund 33 Jo udieluaE du) uj
famaune Suieg Aew yapgm ‘§5E1 SNOIPS] Eag [jim sdeiysiam 51 puE uDilE[n
10 |@A3) jO UONBINMED PIRPUELS yoEa #0f PUB SQUBPUELS |EIUSLLIUCIALS
5B YING siElaweled [BIUSWLoIINIE JUSIEHID S1E BIAYR TE PEIAPISU0D 30 10U
Aew so13e) A @Yl ‘uonelsswaduy Japayg soy Bdus Bnweoy gy daay o)

Apansadsa Saasnpu) o LoBaes uaaas pue sBuRID 'PaY 10§ pASN 3G At
0% pur 0% ‘08 s 1d @Beseni uopesuadwe [eluswuoanug syl Bupgeinaes
sy asoyaay] Bwssaccad ayl AR[@P |14 SH01385 aY) J0 1SR Jo) [d Bunejnaes
EIO]385 [EUISNPUl U |JE 40j SjgEpEAE 10U 51 |4 Ty “A@Ansadsan pp
o1 TZ PUE 55 03 T ‘00T 01 09 10 3JUES AU Ul (api) UaiIngog I3l uo pasedq
‘uazug pur 2BuRI) "Pay DLW PATUUTEIED USDY SNEY TI0I0ES [BLISTPUW Sg]

‘PEO) UOIIN o0 Ul BOMIELES SI9DISE03 WO[IE|NHED 51
se ponnod [Eyuswuo LD jo [enuagad auy) ssaaco JiEsy (Id) ¥2pu) vonnog

513y 8y 4ad se painzestdd/pasopa aq pinoys Junnjjod punog spun e )

‘papdnosd ag AEw
suepEos Buiuodas

10§ 3pgnd oy saanuasu
puUE passsgo

BUE SUOIE|OIA DU 2 R
sdojepndad o) sasluasug

ErIy
By} W pajEadiodu
30 pnoys  AO1IE)-)
‘uonejow jo Asuagul,
04 HOPEL T ‘MmO
PUR ARIBDOLL S50 8 5B
YNE  BauRduai-uou
J0 jana| Jualagip o4

OIS IS By Ul Ajjeadsa
| Euies wayred
ayy fuwayn8uans pue sgids
o Mpedes uswalIoju
pue  Suuopuow  Swmpng

oy panmn &Sq ARl spung

B paygaads agl u) oauo3
Japun  Iydnoug 30 JOUUEd
FUDILEID)A Uy Sudiesado
UMOP NS 0] 350043 pInoys
SHUR JEW g PINoYs aoalgo
ay) -suogejow padeadal o
S5 U Ajeusuods F5ead0u)
pimoys Ajeuvad 3yl uoIEIoWM
jo pouad ayy i aseadau|
pimoys Ayevad aw yo a1el 8y

USHELIBPUN 30 pNoys
UONEIJISSEI2-GNS  J0 JI0s
HLUOE pUE - I 00) 5| jas]|
AnBaes pay a@ Jayung
ainides o3 saul g 1Ey
uonnjod jo pedun fainieu
UL U UOIRES B SRR
id AujBemae ANy
WO O J0 ) Ayl aunsEsw
10U S30p  ¥apu|  wonnjod

puny jo
UOREHIEN

asuel|dwasy
=Uuou
Jo jEnay

"EIEP JO adAY YIS SARY [IM 500458045 UL 3inin)
W PaJ@PIsue B ARSI 33 40 WORETED 10y arnpeacud By ale)dwo
im sEacuangfyyosd U0 paseq JOPIRRS PUE SI0J/SE345 YUM AQE|IEAE
10U 2JE SIUN [ELISNPU) J0 saaouin] fugoad o) B1E0 S4) WYl YIm SgeHEAE
BIMINGSELUISIASSE j0 BIEp ay) uo paseq (o007 1% WS AdoEged

| A puR WnpD RIS OIU| PAYSSER SR SIUR [REstpu) Ajuassdg

“}jum jElAIsNpU) 341 Jo
IBA0-LING 3} UD paseq
40 PInoys J1oe-g

“E|SEQ JAA0WING
jyosd uo pateq ag pjnoys
SRISNpU|  JO UD[ETUEED

1013845

SunjEIEQa] ¥ Aagluwo

53] J0 SUSLWO]

257 0 SIUMWLLOT

g

‘oM S

32



38

“AEp osE 5| Aleuag [EIUEMUDTAL,
wiR) ‘Bioyasayl C(LTOT/EESON WD) STOTBINED PajEp
iape0 s3 W §oN #g,uoH auy AQ uonesusdwod |BJUSLLOIALD
Ara) og pasamodwa 51§34 8yl Ajuo | DN PUB SUN00 3j0,u0H

- uoiresuSduand
JETUBLLICIAL,, usyy Jayies
AAYEuad [EjuswnoumuE, UE pajies aq
i03aay) pnoys 31 Fieys pasodoud

Byl jo uoiapsunf syl w59 Aleuad, Buisodu jo samad syl - - ) pUBg Wads By uwo paseg {3}
“s3inEnpu
10 530Fa1E0 pay J3pun usyELEpUn
ag pInoLs T THRTR I TR
s3|nsnpu| awng sainsnpul jo AsoBaen pay
jo AoBajey pay Jsapun parucdaiel Apease alE 54130 - - Japun pazuodaes ag pnoys 4137 {a)
“sajiofaled aBusio
puE pad || oy yiim uidaq o “Apuadun
pajuawadw ag pinoys Bunojuow
“faod SRONUIIUO3 ‘SH0jaIaL ] "SIIUn 150W Jo)
Ul papnau PUE pajiEjsul Alapim S| SWII0 UBYM Bimng Ajjuasaid asE2 3L J0U 5| Y2y SHIELS
PRiap sucd ag A siseq AnoLy U0 UOIEIOM JO JUSLUISInS L Jo Bupoguall SNonupuoa  alniag
jo eap ayl ‘Bupsel |ENUBL AUl UD paseq pasodu aq pInOM Sl Csaouanbasuod  yueay
Aew vonesuadwos pue Fuuopuow [Ensiyd Ag paguas Ajug PUE [BIUMUUDIAUG  SNOUSS  BABRY
5] sauiEnpul o aauepdwos ayl adgoesd Jwauna u Syumny UED UDHEMOM O SINDY M3y B ouasad
HIDISES  [BUISNPUL JSl0 w0t pue sappsnpa Bugnpod SIUEIMpOd SW0% 1) SN Eoieo)s
AjyEiy o sauodaies § 1 uj Ajuo u) pajeIsu) S| (SINII0) Wasshs 40 SN0y JO Swua) U padnsedy
JuuoyuoL UDISSALEUSRAYS SNONURUOY SUud “AjIusaing - - 80 mRoys suocneon jo Auases | (e) ssepo E:)
h . - ‘paiewad &g pinoys ased . B . . .
ayl jo ssajpeedal agsem pios
33 jo yodas ayeiedas ui pasascd | [edown jo Swdwnp  (elag)
Buizq 51 e1sem pos jedimunw jo Budwnp [e8ag jo =nss
“Apuesyuss
‘alay paueew | pedun AjBATENLWND a5 ||Eus
51 JO-IND SWes 3yl ‘S4ogaiayl ‘Sdueses)D |Euawuosaus | ydnoyyy C33 10 pasapisuoo
aney oy pasnbas ase ease “wbs poo'nr weyr ausow siaafoud | Sie eaue wbs goo'or uew asow
Uonanasuod Buipiing ‘SO0z “UOINEIRRON W3 8yl md Sy | 53 UORIMISU0D @Yl O azg - " d¥HD L
SuDiEIRqiR] 5,200y 03] 0 Uy 357 40 SjUauILn’y L2y ON'S |

33



89

Annexure-lV
Itemn Nos., 01 & 02 Court Mo, 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BEMNCH, NEW DELHI
Original Application No. 125/2017
(M.A. Neo. 1337/2018)
With
Crriginal Application No, 217 /2017
{M.A. Nos. 761/2017, 1073/2017,
1098/2017 & 147172017
Court on its own Mation Applicant(s|
Versaus
State of Karnataka Eezpondent|s]
With
D. Kupendra Reddy Applicant(s)
, Versus
Stafe of Karnataka Reapnndent(s)
Date of hearing: 06.12.2018
CORAM: HON'ELE MR. JUSTICE ADARSH EUMAR GOEL, CHAIRPERSON

HON'ELE MRE. JUSTICE 8.F. WANGDI, JUDICIAL MEMEER
HONR'BLE MR. JUSTICE K. RAMAHRISHNAN, JUDICIAL MEMEER
HON'BELE DE. NAGIN NANDA, EXPERT MEMEBER

f'.h'ifljnu'l ."’|]‘I~|’.||if._..-|rl-l'lrl Nn. 1252017
(MWLA, Mo 1337 72018)

For Applicantis): Mr. Sajun Poovayya, Sro sdvieste aod Me Bsransh Jain,
- dddvocate for impleaded applicant — Namims  Benglusu
Euindation

Mi. Vikeam Hegde, Advocate for impleaded applicant

For Respondencs |a); Mr. Deveaj Ashol, Advocate
Mr. Rajloumer, Advocate and Ma. Sonia, LA
bs. Nidhi Mehvotra, Advocate

Original Application ¥o. 217 /2017
(MACNos. VR1/2017, 1073/2017,
109E, 2017 & 1471/ 2017)

For Applicantis]: Ma. Guneet Khehar, Mr, Tarunvir Singh Khehar, Mr.
F. Ramaprakash and Mr. Sandeep Mishra, Advocates
For Respondents (s} Dir, Abhishek Atrev, Advocate

Mr. Rajkumar, Advocate and Ma. Sonia, LA

ORDER

. The iasue for consideration in the two matters, one initiated by the
Tribunal on its own motion and the other filed by an individual
relates to contamination of water bodies at Bengaluru - Bellandur
lake, Agara lake and Varthur lake infer-alio, on account of discharge

of untreated SEWAZE and other effluents from

34
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their performance should be recorded and  considered
favourably or otherwise for their career progression,

®v, Similar exercise as [xiv] may be undertaken to identify officers
responsible for failare in the past. Such exercise may be
completed within three months from today.

wvi. Since failure of preventing the pollutants being discharged in
water bodies (including lakes] and failure to implement =olid
and other waste management tules are too frequent and
widespread, the CPCB must lay down specific paidelines to deal
with the same, throughout India, including the scale of
compensation o be recoverad from different
individuals fauthorities, n addition to or as alternative to
prosecution. The scale may have slabs, dépﬁnﬁmg on extent of
pollution caused, economic viability, etc. Detervent effect for
repeated wrongs may also be provided,

xvii, MoEF&CC may specify limit for phosphorus n ﬁ:f:ﬂps- and
detergents to prevent ﬁamage to the environment asmd public

health.

27. The above amount in the present case has been determined having

28.

29,

regard to the estimated cost of setting up of STPs; based on the data
available which hag been asséeszed with the aszistance of the learmed
Counsel for the parties.

We have nominated Justice Santosh Hepde on information being
provided during the hearing that he is agreeable to undertake the
above job.

Justice Hegde will be entitled to & token honorarium of Rs, 2.5 Lakh
per month from the date he assumes the charge. Justice Hegde will
be entitled to assistance of persons of his choice for which
remuneration will be paid by the SPCB. Earnataka as may be

determined by Justice Hegde,

15

35
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Annexure-V

Item Mos. 1 to 11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
FEINCIPAL BENCH, NEW DELHI

Original Application No. 176/2015
(M.A, Na. 1332/2015)
s
Original Application No. 59/2012
(M.A. No. 342016 & M.A. No. 190,2016)
'3
Original Application No. 10872013
(M.A. No. 489/2015)
s
Orignal Application No. 17972013
[M.A. No. 8662014 & M.A. NO. 644/20135)
I
Appeal No. 67 /2015
(M.A No. 652/2015)
And

Original Application Ko, 484 /2015
[M.A. Mo. 155/2017, M.A. No. 567 /201F
& M.A No, 927/2017)

And
Original Application No, 327 /2018
(M. A No. 1282/2018)

And
Original Application No. 1152017
(M. Moo 442/ 2017)

And
Original Application No. 411 of 2014

: And

Original Application No. 61372017
And

Original Application No. 614 /2017

Shailesh Singh Reapondent(s)
g Versus

Haotel Holiday Regency, Moradahad & Ors. Applicant|s)

With

Legal Aid, National Green Tribunal Bar Association

Applicantis)

Versus

NCT of Delhi & Ors. Resprndent(s)

With

Raj Hans Bansal Applicant(s)
Veraus

Mimiztoy of Water Resources & Ors. Respondent|s)

With

Apex Chambers of Commerce and

Industries of N.C.T. of Delhi & Ors. Applicant(s)
Versus

Gowt. of NCT Delhi & Ors. Respondent|s)

With

Vikrant Tongacl Applicant(s)

3b
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Versus

Union of India & Crs. Respondent|s)

With

Shailesh Singh Applicant(s)
Versus

Hotel The Oberol Amarvilas & Ors. Respondent|s)

With

Shailesh Singh Applicant(s)
Versus

Panchsheel Buildtech Pvt. Ltd. & Ors, Respondent(s)

With

Shailesh Singh Applicant|s)
Versus

Central Ground Water Board & Ors. Respondent(s)

With

M/ s A-Ome Mineral Water Industry Applicant|s)
Versus

Central Ground Water Authority & Ors, Respondent|s)

With

Mohd, Javed Asghar Applicant|s)
Versus

M /= Upper Ganges Sugar and Industries Ld. |

(Bistiliery Unit) & Ora. Respondent|s)

With

Mohd. Javed Asghar Applicant(s]
Versus

State of 1.P. & Ors. Respondent|s)

Hearing concluded on: 18.12.2018

Order uploaded on: 03.01.20310

CORAM; HONBLE MR. JUSTICE ADARSH HUMAR GOEL, CHAIRPERSON

HON'ELE ME. JUSTICE 5.P. WANGD!, JUDICIAL MEMEER
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE DR, NAGIN HANDA, EXFERT MEMEER

Faor Applicant|s):

For Respondent {s):

M. Raj Pajwani, Senfor Advocate and Mr.
Rahul Choudhary, ﬁdmgﬁtn (T CLA, MNos.
592012 & 108,/2018)

Ms. Preeu Smgh, Mr. 5. Poreal, Mr, Shovean
Jaiswal, Advocates (In O.A. Nos. 1762015,
4842015 32772018 & 115/2017)

Mr. Amrendra Kumar Thibey, Advocate [OLA.
No.411/2018

Ma. Bakshi Popli, Advocate for TWB [OLA. No
543018

Mr. Sumeel Pushlarna, Mr. Devanshu,
Adwvocates with Mr. Sudhir Chauhan, E.E.,
Dhelhd Jal Board (O.A. No, 108 /2013)

Mr, Ajay Jain, Advocare for GRCTTY

Mr. Ardhendumanli Kumar Pragad, Mr.
Shashank Soxerna, Ms, Diksho Gern, Mr.
Amritesh Eaj, Advocates for CGWA

Mr. Fradeep Mishra, Mr. Daleep Dhyani,
Advocates for UPPCH

Ma. Sakshi Popli, Adwocate for NDMC

Mr. Amit Tiwari, Mr. Eohit Pratap Singh,
Advocates for State of UP

37
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appropriate mechanism can be introduced consistent with the

needs of environment.

24 The MoEF&CC is directed to constitute an Expert Committee
hy inchuding representatives from 10T Delhi, 0T Roorkee, 1IM
Ahmedabad, CPCH, NITI Avog and any other concerned agency
or department to examine the issue of appropriate policy for
conservation of ground water with a robust Institutional
mechanizm for surveillance and monitoring with a view to
enhance access to ground water for drinking purposes in OCS
areas by way of appropriate replenishment practices which can
hcprcrpcﬂg,r accounted and measured for as well as to sustain
the floodplaing of rivers in terms of e-flows and other water
bodies. The MoEF & CC and MoWR may finalize the issue of
subject remain infer-se with regard to ground water reserve and

it quality.

30 The Committer may be constituted in two weelks and report of
the Committee may be furnished to the MoEF %CC and thiz

Tribunal in twn months by e-mail at ngt filingligmailicom.

dl. The Committes may also indicate the projection of its impact
__Bﬁl;d}-‘ in light of projected data for the next 50 vears {in phased
manner- with action plan for each decade). Thereafter, fresh
puidelines be issued by the concerned Ministry and the report

furnizhed to the Tribunal on of before 30.04,.2010,

32, The CPCB may constitute s mechanism to deal with individual
cases of violations of norms, as existed prior to Notification of
12.12.2018, to determine the environment compensation to be
recovered or other coercive measures to be taken, incloding

prosecution, for past illegal extraction of ground water, as per

38
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law. All the matters relating to illegal extraction of ground

33. The Expert Committer report, the new policy and challenge to
aorders of authorities, if any, will b= considersd on the next date.

The marter he put up for above consideration in the first week

of May, 2019,

rsh Kumar Goel, O
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Table 1: Discharge of 4" Dia and 1 HP Pump

95

CRITERIA TO CALCULATE WATER CONSUMPTION

Annexure-VI

8l. No. Depth (Meter) Dincnng
LPM m?3 [/ hr
1 25 20 3
2 43 40 2.4
3 29 30 1.8
4 69 20 1.2
o i 10 0.6
Table 2: Discharge of 4" Dia and 2 HP Pump
SL No. | Depth (Meter) Dl
LPM m3fhr
1 60 S0 3
2 as 40 2.4
3 124 30 1.8
4 141 20 1.2
5] 165 10 0.6
Table 3: Discharge of 6" Dia and 3 HP Pump
Disc e
8l No. Depth (Meter) e l|:la.rg .
1 17 200 12
2 29 173 10.5
3 41 150 9
4 20 130 | 7.8
5 62 100 l 6
Table 4: Diacharge of 6" Dia and 5 HP Pump
Discharge
8l. No. Depth (Meter) — —
1 26 225 135
2 20 200 12
3 70 175 10.5
4 86 150 9
o 92 140 54
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97 Annexure-8

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

CLEARANCE

The PROJECT PROPONENT

SURENDRA RAJ
Ric WARD NO.- 22, VINOD KUNJ TIRAHA, JHANSI ROAD,
TIKAMGARH, M.P. -472001

ENVIRONMENTAL

Subject: Grant of Environmental Clearance {EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

sirfMadam,

This is in reference to your apphcation for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/LUP/MIN/291185/2022 dated 08 Sep 2022, The particulars of the environmental
clearance grantad o the project are as below.

1 EC |dentification No. EC22B001UP178888
2. File No. 7247
I 3. Pro
m ‘ ject Type MNew :
L 4. Category B2
5. Project/Activity including L 1(a) Mining of minerals
> Schedule No. ;
- 6. Name of Project KHANDA-BOULDER /GITTI-BALLAST
(s 4 MINE AT VILLAGE CHHILLA TEHSIL
d MAHRONI DISTRICT LALITPUR UTTAR
PRADESH GATA NO. 217TKHA MS
o TRIDEV CONSTRUCTION BY
SURENDRA KUMAR Al
7.  Name of Company/Organization  SURENDRA RA)
B. Location of Project Uttar Pradesh
9. TOR Date MNIA

The project details along with terms and conditions are appended herewith from page
no 2 onwards

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

(e-signed)
Member Secretary

Date: 21/11/2022 Member Secretary
SEIAA - {Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all fulure correspandence.

Thiz is a computer generated cover page
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- dosuplko Byahoo.com, semaup@yahoo com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/291185/2022 & SEIAA, U.P File no-7247

Sub: Environmental Clearance for Proposed Khanda-boulder/gitti-ballast” Mine at Gata/Arazi No-
217 Kha, Village— Chhilla, Tehsil- Mahroni & District— Lalitpur, Uttar Pradesh, Sanctioned Area:-
2.53 ha.

Dear Sir,

This is with reference to your application / letter dated 08-09-2022 & 03-10-2022 on above
mentioned subject. The matter was considered by 692" SEAC in meeting held on 07-10-2022 and
666" SEIAA in meeting held on 03-11-2022.

A presentation was made by the project proponent along with their consultant M/s AWS
Enviratech (OPC) Pvt. Ltd to SEAC on 07-10-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —
|. The environmental clearance is sought for “Khanda-boulder/gitti-ballast” Mine at Gata/Arazi No-
217 Kha, Village- Chhilla, Tehsil- Mahroni & District— Lalitpur, Uttar Pradesh, (Leased Area:- 2.53
ha.}, M/s Tridev Construction.
Salient features of the project as submitted by the project proponent:

b

1. | The Environmental clearance is sought for “Khanda-boulder/gitti-ballast” Mine at Gata/Arazi
No- 217 Kha, Village— Chhilla, Tehsil- Mahroni & District— Lalitpur, Uttar Pradesh, Sanctioned
Area:- 2.53 ha. developed by M/s Tridev Construction (Shri Surendra Kumar Rai)

2. | On-line proposal No. | SIA/UP/MIN/291185/2022

3. | File No. allotted by SEIAA, UP 7247

4. | Name of Proponent M/s Tridev Construction

(Shri Surendra Kumar Ral)
5. | Full correspondence address of R/o Ward No.- 22, Vinod Kunj Tiraha, Jhansi road,
proponent and E-mail Id Tikamgarh, Madhya Pradesh
E-mail Id- tridev5418 @gmail.com
6. | Name of Project “Khanda-boulder/gitti-ballast” Mine at Gata/Arazi
No-217 Kha, Village= Chhilla, Tehsil- Mahroni &
District= Lalitpur, Uttar Pradesh developed by
' M/s Tridev Construction (Shri Surendra Kumar Rai)
- |
07. | Project Location (Plot.Khasra/Gata No.) | Gata/Arazi No-217 Kha, Village— Chhilla, Tehsil-
Mahroni & District— Lalitpur, Uttar Pradesh
08. | Name of River NA -
09. | Name of Village | Chilla _—
10. | Tehsil Mahroni
11. | District Lalitpur

EC ldentification No. - EC22B001UP 178888
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12. | Name of Minor Mineral Khanda-boulder/gitti-ballast
13. | Sanctioned Lease Area (in Ha.) 2.53 ha.
14. | Max. & Min mRL within lease area Highest mRL is 345.8 & Lowest is 338.9 mRL
15. | Pillar Coordinates (Verified by DMO) Coordinates of the sanctioned lease area
Pillar N E
A 24°43°'20.29"N 78°40'29.99"E
B 24°43'24.96"N 78°40'30.49"E
L 24°43'26.39"N 78°40'33.72"E
D 24°43'23.33"N 78"40'35.99"E
E 2474321 43"N ?B'M'EE.B_H'E
F 24°43'19.93"N 78°40'34.89"E
16. | Total Geological Reserves 797745 m’
17. | Total Mineable Reserve (as per 474021 m’
Approved Mine Plan)
18. | Total Proposed Production per annum 75900 m’ (per annum)
| 19. | Proposed Production/year 75900 m’per annum
20. | Sanctioned Period of Mine lease 10 years
21. | Method of Mining Opencast, Semi-Mechanized
22. | No. of working days 300
23. | Working hours/day 8
24. | No. of worker 52
25. | Type of Land Govt. Land
26. | Uitimate of Depth of Mining Upto 320 mRL
27. | Nearest metalled road from site 60 m
28, | Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.52 KLD
Suppression of dust 0.24 KLD
Plantation 1.40 KLD
Others (if any) -
Total 2.16 KLD
249. | Name of QCI Accredited Consultant with | AWS Envirotech (OPC) Put. Ltd.
QCl No and period of validity. Certificate no. NABET/EIA/2225/1A 0097(Rev.01)
Valid Till July 14, 2025
30. | Any litigation pending against the No
project or land in any court
31. | Details of 500 m Cluster Certificate vide letter no. 460/30-mines/2022-23
verified by Mining Officer
32. | Details of Lease Area in approved DSR 2.53 ha.
33. | Proposed CER cost Rs. 4.12 Lakhs
34. | Proposed EMP cost Total project cost- Rs. 2.06 Crores, For EMP Capital
cost-4.6 Lakhs, Recurring cost-2.423 Lakhs/Annum
35. | Distance of Haul Road 60 m =
36. | No. of Trees to be Planted 700

EC |dentification No. - ECIZB001UP178888 File No - 7247 Date of Issue EC - 21/11/2022

The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.
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The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category-1(a) of EIA Notification, 2006 {as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 07-10-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 03-11-2022 and decided to grant the Environmental Clearance to the title project for collection
of 75500 m' /Annum lease area of 2.53 ha subject to effective implementation of the follawing
General Conditions and specific conditions:-

General condition:

a [

o

10.

11.

12.

13.

14.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006,

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, S0;, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website and also displayed on the website.

Data on ambient air quality (RPM, SPM, S0, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31st December 1993 or as amended from time to time. Oil and grease traps shall be installed
before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities,

The transportation of the materials shall be limited to the day hours' time only.

EC Identification No. - ECZ2BD01UP178888 File No. - 7247  Dale of lssue EC - 21/11/2022 Page 4 of 11
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15. Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medic.., . )
health care, créeche, etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

16. A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

17. The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and 5State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.

18. The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

19. The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

20. A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter,

21. The Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Level Environment Impact
Assessment Authority (SEIAA).

22. The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1% June and 1st December of each calendar year.

23. The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

24, Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

1. If in future during the progressive mining this lease area becomes part of cluster i.e. area equal
to or more than 5 ha., limited to B-1 category, then additional conditions based on the EIA
conducted by the concerned lease holders shall be imposed and joint EMP shall be implemented.
The lease holder shall mandatorily follow all the imposed conditions otherwise it will amount to
violation of E.C. conditions. If the certificate related to cluster provided by the competent
authority is found false or incorrect then punitive actions as per the law shall be initiated against
the authority issuing the cluster certificate.

2. Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period
of 5 years or co-terminus with the validity of current mine plan or current lease period whichever
is earlier. After this period the EC will become null and void.

3. Acertificate from Forest Department shall be obtained that no forest land is invalved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
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permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

5. Three tier green shelter belt of 7.5m width should be developed on the periphery of mine lease
area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

6. Plan for using the mine void for productive use in consultation with local administration and
gram-panchayat.

7. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 3,000 plants, either on Eovernment
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 15 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Projeet Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation,

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

12. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

13. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months,

14. Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

15. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.

16. The project proponent shall install solar light in their site office.
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17. During the submission of & monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the complianie

report.
18. Preference should be given to indigenous local species as per the consultation of the local district

Forest Officer.

19. The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

20. In case the blasting is proposed during a mining operation, the project proponent needs to
assess its Impact on the displacement of human beings/wild animals/birds/ather species, and
the suitable measures proposed and taken for their rehabilitation and resettlement need to be
clearly described in first 6 monthly compliance report.

21. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

22. The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be
utilized for watering the haulage area, roads, and green belt development, etc.

23. The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

24. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

25. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

26. The project proponent should explore the possibilities of rainwater harvesting.

27. At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

28. This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

29. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than S00mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

30. This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

31. The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period.

32. Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

33. A comprehensive EIA including mining areas within 15 K.M, to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.
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No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

The sprinkling of water on haul roads to control dust will be ensured by the project proponent.
Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve local people in the plantation programme. Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office, MOEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

Appropriate arrangement for shelter and drinking water for the minlng workers has to be
ensured at the mining site.

Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.
The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area, The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.

Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next conseguent year. q

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

47. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at

regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De silting at regular intervals shall be carried out.
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48. Garland drain of appropriate size, gradient, ar§ length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and abowv. -
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining {hp
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

49. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained.

50. Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MOEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

51. Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

52. Corporate Environmental Responsibility (CER) shall be by the project proponent and the details

of the various heads of expenditure are to be submitted as per the guidelines provided in the

recent CER notification No. 22-65/2017-1A.1I dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to

Directorate as well as to the District Magistrate / Chief Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable

mechanisms so that no spillage of mineral/dust takes place.

54. Occupational health and safety measures for the workers inclu ding identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.

55. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

56. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and shall
not be stacked along with overburden.

57. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 350.
The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable
native species to prevent erosion and surface runoff,

53
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- 58. Monitoring and management of rehabilitated areas shall continue until the vegetation becomes

self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of

Environment & Forests, Gol, Lucknow, and U.P, Pollution Control Board on a six-monthly basis.
59. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved

by the Indian Bureau of Mines.

60. Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEFECC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.

61. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

62. Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is
implemented.

63. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transparting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

64. Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any,

65. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of
final mine closure for approval.

66. Project Proponent shall explore the possibility of using solar energy where ever possible.

67. Commitment towards CER has to be followed strictly.

68. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.

69. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and
other Govt. Agencies from time to time,

70. The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a

period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,

the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
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amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the

conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary,

This is to request you to take further necessary action in matter as per provisions of Gazette

Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification,

Co

1.

o

through email, for information and n nto-—

The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com)

Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)

Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow -
226020 (email - rocz.lko-mef@nic.in)

District Magistrate Lalitpur.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppeb.com)

Copy to Web Master for uploading on PARIVESH Portal,

Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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Annexure-9

From Datez {| /03/20) €
M/s Tridev Construction

Shri Surendra Kumar Rai

Rio Ward No.- 22, Vinod Kunj Tiraha, Jhensi rooad,

Tikamgarh, Madhva Pradesh

To,

The Member Secretury,
LLP. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Reference: EC Identification No. EC22B001UP178888 on Dated 21/11/2022 issued by SEIAA, UP
File No. 7247

Subject: Compliance of Environmental Clearance Conditions for Khands-Boulder/Gitti-Ballast
Mine at Gata/Arari No. 217 Kha, Village: Chhilla, Tehsil; Mahroni & District: Lalitpur,
State: Uttar Pradesh, Lease Aren: 2.53 Ha. (Period: October 2025 to March 2026)

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide
EC Idennfication No. EC22B00IUP1T3888 on Dated 21/11/2022.

Point wise compliance of the stipulated environmentsl conditions'safeguards mentioned n the
Environmental Clearance is enclosed,

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the
progress of the project on letter & spint.

Thanking you,

Yours Sincerely,

et

Surendra Kumar Rai
Project Proponent

Copy to:
1. The Member Secretary (SELAA), Direclorate of Envivonment, Government of Uttur Pradesh, Dr. Bhimeao
Ambedkar Paryavaran Panisar,, Vineet Khand-1, Gomtl Nagar, Lucknew- 226010,

T

W-. nﬂ""“.‘.
e k.
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Government of India

e
E " Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
5 é — Authority(SEIAA), Uttar Pradesh)
To,
c The PROJECT PROPONENT
& SURENDRA RAI

Rio WARD NO .- 22, VINOD KUNJ TIRAHA, JHANSI ROAD,
TIKAMGARH, M.P. -4T72001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Ac
e under the provision of EIA Nuhﬁcah[nnmﬂﬁ—mgarci e

SirfMadam,
This ksmml‘ﬂmnmmynur Environmental Clearance (EC)

for
in respect of project submitle I% AA vide proposal number
SIAJUP/MIN/291185/2022 -r-'- 3¢ particulars of the environmental

'-DER /GITTI-BALLAST
GE CHHILLA TEHSIL
DISTRICT LALITPUR UTTAR

"
Tels m:‘mm NO. 21TKHA MS

TRIDEV CONSTRUCTION BY
SURENDRA KUMAR RAI

Name of Company/Organization SURENDRA RAI
Location of Project Uttar Pradesh
9. TOR Date NA

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

e

Tha pmjm details along with terms and conditions are appended herewith from page
no 2 onwards

and Virtuous Environmental Single-Window Hub)
i
o
g

e ned)
Member Secretary
Date: 2111/2022 Member Secretary
SEIAA - (Uttar Pradesh)

Notae: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence,

This is a computer generaled cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Enviranment, U.P,

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail dosuplio@yahoo com, seizaupiyahoes com
Fhone no- 0527-2300541

&

Reference- MoEFCC Proposal no- SIA/UP/MIN/291185/2022 & SEIAA, U.P File no-7247

Sub: Environmental Clearance ed Khanda- itti-b at

217 Kha, Village— Chhilla, Tehsil- Mahroni & District— Lalitpur, Uttar Pradesh, Sanctioned Area:-
2.53 ha.

Dear Sir,

This is with reference to your application / letter dated 08-09-2022 & 03-10-2022 on above
mentioned subject. The matter was considered by 692" SEAC in meeting held on 07-10-2022 and
666" SEIAA in meeting held on 03-11-2022.

A presentation was made by the project proponent along with their consultant M/s AWS
Envirotech (OPC) Pvt. Ltd to SEAC on 07-10-2022.

The project proponent, through the documents and presentation gave following details
about their project - '

I The environmental clearance is sought for “Khanda-boulder/gitti-ballast” Mine at Gata/Arazi No-
217 Kha, Village— Chhilla, Tehsil- Mahroni & District- Lalitpur, Uttar Pradesh, (Leased Area:- 2.53
ha.), M/s Tridev Construction.

2. Salient features of the project as submitted by the project proponent:

1. | The Environmental clearance is sought for "Khanda-boulder/gitti-ballast” Mine at Gata/Arazi
No- 217 Kha, Village- Chhilla, Tehsil- Mahroni & District- Lalitpur, Uttar Pradesh, Sanctioned
Area:- 2.53 ha. developed by M/s Tridev Construction (Shri Surendra Kumar Rai)

' 2. | On-line proposal No. SIA/UP/MIN/291185/2022
3. | File No. allotted by SEIAA, UP 7247
4. | Name of Proponent M/s Tridev Construction
{Shri Surendra Kumar Rai)
5. | Full correspondence address of R/o Ward No,- 22, Vinod Kunj Tiraha, Jhansi road,
proponent and E-mail Id Tikamgarh, Madhya Pradesh
E-mail 1d- tri i
6. | Name of Project - “Khanda-boulder/gitti-ballast” Mine at Gata/Arazi

No-217 Kha, Village= Chhilla, Tehsil- Mahroni &
District— Lalitpur, Uttar Pradesh developed by
M/s Tridev Construction (Shri Surendra Kumar Rai)

07. | Project Location {PIat.Khasra!Gati i’ln.] Gata/Arazi No-217 Kha, Village— Chhilla, Tehsil-
Mahroni & District— Lalitpur, Uttar Pradesh

| 08. | Name of River NA

09. | Name of Village | Chilla
10. | Tehsil Mahroni
11. | District | Lalitpur
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12. | Name of Minor Mineral Khanda-boulder/gitti-ballast J
13. | Sanctioned Lease Area (in Ha.) 2.53 ha.
14. | Max. & Min mRL within lease area Highest mRL is 345.8 & Lowest is 338.9 mRL
15. | Pillar Coordinates (Verified by DMO) Coordinates of the sanctioned lease area
Pillar N E
A 24°43'20.29"N 78"40'29.99"E
B 24°43'24 96"N 78"40°'30.49"E
C 24°43'26.39"N 78°40'33.72"E
D 24°43'23.33"N 78°40'35.99"E
E 24%43'21.43"N 78*40'35.99"E
F 24°43'19.93"N 78°40'34.89"F
16. | Total Geological Reserves
17. | Total Mineable Reserve (as per
Approved Mine Plan) _
18. | Total Proposed Production per Iﬂm.lﬂl -
19, | Proposed Production/year .
20. | Sanctioned Period uf!d'lint m
21. | Method of Minin
22. | No. of working I
23. | Working hours/day =
24, | No. of worker )y
25. | Typeof land 4,--'! Ah
26. | Ultimate of Depth @ : 3
27. | Nearest metalled ro site 5
28. | Water Requirement | PURPOSE_ REQUIREMENT (KLD)
' : ;E_'Drinking 0.52 KLD
Suppressian of dust 0.24KLD
Plantation 1.40KLD
‘Others (if any) -
Total 2,16 KLD
29. | Name of QCl Accredited Consultant with | AWS Envirotech (OPC) Pvt. Ltd.
QCl No and period of validity. Certificate no. NABET/EIA/2225/1A 0097(Rev.01)
\ Valid Till July 14, 2025
30. | Any litigation pending against the No
project or land in any court
31. | Details of S00 m Cluster Certificate vide letter no. 460/30-mines/2022-23
verified by Mining Officer
32. | Details of Lease Area in approved DSR 2.53 ha.
33. | Proposed CER cost Rs. 4.12 Lakhs
34. | Proposed EMP cost Total project cost- Rs. 2.06 Crores, For EMP Capital
cost-4.6 Lakhs, Recurring cost-2.423 Lakhs/Annum
35. | Distance of Haul Road 60 m
36. | No. of Trees to be Planted 700

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
4. This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.
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. The mining operation will not be carried out in safety zone of any bridge or embankment or in

eco-fragile zone such as habitat of any wild fauna.
There is no litigation pending in any court regarding this project.
The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 07-10-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 03-11-2022 and decided to grant the Environmental Clearance to the title project for collection
of 75900 m’ /Annum lease area of 2.53 ha subject to effective implementation of the following
General Conditions and specific conditions:-

General condition:

1

o

10.

11.

12.

13.

14

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modemization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled,

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, 50;, NO, monitoring. The location of the stations should be
decided based on the metearological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website and also displayed on the website.

Data on ambient air guality (RPM, SPM, SO; NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained,

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc.shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31st December 1993 or as amended from time to time. Oil and grease traps shall be installed
before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settiements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours' time only.
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16.

17.

18.

19.

20.

41.

22.

23.

24,
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Provision shall be made for housing the laborers within the site with all necessa
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medil:i
health care, créche, etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gaol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Envirenment Impaet mm Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lu:kmmd&tlhﬁﬂutinn Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponént shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacuiar language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Level Environment Impact
hssessmentkuthnrbm'{!‘.ﬂw

The Project Praponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1% June and 1st December of each calendar year,

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

1. If in future during the progressive mining this lease area becomes part of cluster i.e. area equal

to or more than 5 ha., limited to B-1 category, then additional conditions based on the EIA
conducted by the concerned lease holders shall be imposed and joint EMP shall be implemented.
The lease holder shall mandatorily follow all the imposed conditions otherwise it will amount to
violation of E.C. conditions. If the certificate related to cluster provided by the competent
authority is found false or incorrect then punitive actions as per the law shall be initiated against
the authority issuing the cluster certificate.

. Validity period of this EC Is 5 years from the date of issue as the Lol has been issued for a period

of 5 years or co-terminus with the validity of current mine plan or current lease period whichever
is earlier. After this period the EC will become null and vold.

A certificate from Forest Department shall be obtained that no forest land Is involved in mining
or as a route and If forest land is involved the project propanent shall obtain forest clearance and
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® permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, fiora fauna etc.

5. Three tier green shelter belt of 7.5m width should be developed on the periphery of mine lease
area, Local and native species should be planted In consultation with Forest/Horticulture
Department/Agriculture University.

6. Plan for using the mine void for productive use in consultation with local administration and
gram-panchayat,

7. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 3,000 plants, either on government
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

9. In consultation with District Environment Authority or an Autharity nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 15 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions, Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

12. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

13. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

14, Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

15. if the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.

16. The project proponent shall install solar light in their site affice.
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17. During the submission of 6 monthly compliance reports, the project proponent should make sur
that the periodically taken site photographs should also be annexed along with the :mnpiiané
report.

18. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer,

19. The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

20. In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabilitation and resettiement need to be
clearly described in first 6 monthly compliance report.

21. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology. - _

22. The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the siit and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other ntlm conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be

utilized for watering the haulage area, roads, and green beit Mapmem, etc.

23. The project pmpmﬂ‘liu take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Comrol Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

24, Link Road fram the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

25. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used ina quarry operation and transportation.

26. The project proponent should explore the possibilities of rainwater harvesting.

27. At the time of operation, the project propanent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

28. This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

29, In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

30. This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

31. The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period.

32. Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

33. A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Autharity
within one year.
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'34. No two pits shall be simultaneously worked |.e. before the first |s exhausted and reclamation
work completed, no mineral bearing area shall be worked.

35. After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

36. An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

37. The sprinkling of water on haul roads to control dust will be ensured by the project proponent.

38. Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFD / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve lacal people in the plantation programme. Details of year-wise
afforestation programme including rehabilitation of mined.out area shall be submitted to the
Integrated Regional Office, MOEF&CC, Gol, Lucknow every year,

39. Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
intlude measures for the Mﬁm of blasting associated impact on nearby houses and
agricultural fields.

40. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project propanent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

41. Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

42. Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main rpad shall be
constructed as all-weather road with black topping and maintained by the project proponent.

43. The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project propenent in consultation with central /State ground water Board .The
project propanent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc. o

44. Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year,

45. The self-environmental audit shall be conducted annually. E\renr three years third-party
environmental audit shall be carried out.

46. Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

47. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De siiting at regular intervals shall be carried out.
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48. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit an
waste dump and sump capacity shall be designed keeping 50% safety margin over and abo
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

49. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained.

50. Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources aof dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

51. Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation MM also be manitored along with other
parameters.

52. Corporate Environmental Rupamﬂbllltv (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification H-b 22-65/2017-IA11) dated 101/05/2018. Work to be executed with the
installation of five hand pum for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

53. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

54. Occupational health and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out, Periodic monitoring for exposure ta respirable mineral dust on
the workers shall be conducted and records maintained including the heaith records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment ete, shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.

55. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

56. Topsoll / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and shall
not be stacked along with overburden,

57. Overburden (0OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 350.
The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable
native species to prevent erosion and surface runoff.
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‘55- Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly basis.

59. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

60. Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year |.e., premonsoon [AprilMay),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.

61. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MoEFECC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

62. Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverseé Impact on groundwater is
implemented.

63. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The wehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

64. Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater If any.

65. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board S years in advance of
final mine closure for approval,

66. Project Proponent shall explore the possibility of using solar energy where ever possible.

67. Commitment towards CER has to be followed strictly.

68. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.

69. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and
other Govt. Agencies from time to time.

70. The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a

period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,

the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
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amendments and rules made there under and also any other orders passed by the Hon'ble Courts 3
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification,

thr email, for information and nto-
1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com)
2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in) _
Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector “H”, Aliganj, Lucknow -
226020 (email - rocz.lko-mef@nic.in)
District Magistrate Lalitpur.
5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)
6. Copy to Web Master for uploading on PARIVESH Portal.
7. Copy for Guard File, '

-

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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POINT-WISE COMPLIANCE
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IN THE
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&
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(Lease Area: 2.53 Ha. and Production: 75,900 m*/annum)
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Tikamgarh, Madhya Pradesh
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{October 2025 o March 2026)
Khanda - Boulder' Gitti- Ballast Mine

PURPOSE OF THE COMPLIANCE REPORT

As per the “Sub Para (ii)” of “Para 107 of EIA Notification 2006, it is stated that “It shall be mandatory
for the project management to submit half-yearly compliance reports in respect of the stipulated prior
environmental clearance terms and conditions in hard and soft copies to the regulatory authority
concerned, on Ist June and 15t December of each calendar year™ and us per compliance of condition
mentioned in Environment Clearance Letter, Six monthly compliance reporis should be submitied to the
Uttar Pradesh State Pollution Control Board and Regional Office of MoEF&CC Lucknow.

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance of all the
Conditions mentioned in Environment clearance Letter, along with monitoring of various Environmental
Parameters (as per CPCB Norms),

The regulatory suthorities in this case are Uttar Pradesh State Pollution Control Board, Regional Office-
MoEF&CC (Lucknow) and Uttar Pradesh SEIAA. Various scheduled Site Visits were conducted by a
team of Experts 10 Monitor Pollution related parameters as defined by CPCB / UPPCB. Samples for Air,
Water, Noise and Soil were also collected for further analysis.

Based on the Specific and General Conditions mentioned in the EC Letter, 3 Compliance Report was
prepared by the Team on behall of Project Proponent; details of which are present in Chapler -
“Compliance Report™,

Methodology for Preparation of Report is as follows:

- Study of EC Letter & Related Documents,

Site Visits by a Team of Expents,

Monitoring of Environment Parameters. viz. Ambient Air, Water.
Analysis of Samples collected during Monitoring.

Interpretation of Monitoring Results,

Suggestions for Implementation of various Action Plans,

P e

Generie Structure of Report:

1} Purpose of the Report, explaining the need of a Compliance Report and Methodology Adopted
for preparation of Keport.

2) Environment Clearance Letter, prescribing all the conditions & guidelines to be followed during
construction Phase and Operation Phase of the Project.

3) Site Study Report, showing status of the project and site photographs.

4) Compliance Report, explaining the entire General & specific conditions in the EC Letter and
providing details with respect to each condition/ guideline.

5) Monitoring Reports & Analysis. showing the level of emission with in the project site for various
Environment Parameters.

6} Sugpgestions for Implementation.
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{October 2025 to March 2026)
Khanda - Boulder’ Gini- Ballast Mine

POINT WISE COMPLIANCE TO CONDITIONS OF EC ISSUED BY SEIAA, UP, VIDE Ref No.
EC ldentification No, EC22B001UP178888 on Dated 21/1 172022 issued by SEIAA File No, 7247,

Details of Environmental Clearance:
I. The environmental clearance is sought for Khanda-Boulder / Gitti- Ballast Mining Project at
Gatn/Arazi No. 217 Kha, Village: Chhilla, Tehsil: Mahroni & District: Lalitpur, State: Uttar Pradesh,
{Lease Area- 2.53 Ha).

1. Environmental Clearance for the proposal has been issued by SEIAA, U.P, vide ref of EC Identification
No. ECZZBOOIUPI78RER on Dated 21/11/2022 issued by SEIAA, U.P File No. 7247 for the production

of 75,900 m'/annum.
Conditions Compliance Status
 GENERAL CONDITIONS
I. | This environmental clearance is subject 1o | Noted and agreed

allotment of mining lease in favour of project
proponent by District  Administration/Mining
Department.

LOI & Lease deed is attached as Annexure |
&1L

Forest clearance shall be taken by the proponent as
necessary under the law.

All the necessary clearances are taken by the
Mines Department Lalitpur before suctioning
the Lease.

Any nddition of the mining area, change of Khasra
numbers, enhancement of capacity, change in
mining technology. modemization, and scope of
working shall again required prior environmental
clearance as per EIA Notification, 2006.

Moted and agreed.

No change in the calendar plan including
excavation, the guantum of mineral and waste shall
be made.

Noted and agreed.

Mining will be carried ot as per the approved
mining plan. In case of any violation of mining
plan, the Environmental Clearance given by SEIAA
will stand cancelled.

Noted

Mining will be carried out as per Approved
Mining Plan.

Approved Mining Plan is anached as
Annexure 1.

Four ambient air quality monitoring stations shall
be established in the core zone as well as in the
buffer zome for RSPM, SPM, S02, NOx
monitoring. The Location of the stations should be
decided based on the meteorological data,
topographical features and environmentally and
ecologically sensitive twargets and frequency of
monitoring should be undertaken in consultation
with the Swte Pollution Control Board. The
monitored data for criteria pollutants shall be
regularly uplosded on the company's website und

Noted and agreed.
Ambient air quality report is amached as
Annexure

also displayed on the website.
Data on ambient air quality (RPM, SPM, SO2,

Noted and agreed.
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{October 2025 to March 2026)
Khanda ~ Boulder’ Gitti- Ballast Mine

NOx) should be regulary submitted 1o the
Integrated Regional office. MoEF & CC, Gol,
Lueknow and the State Pollution Control Board
Central Pollution Control Board once in six
manths.

Ambient air quality at the boundary of the mine
premises shall conform 1o the porms prescribed in
MoEF natification no. GSR/826(E) di. 16.11.09.

Noted and agreed.

Fugitive dust emissions from all the sources shall
be controlled regularly. Water  spraying
arrangement on haul roads, loading and unloading
and at transfer points shall be provided and
properly maintained.

hjmmmkmmfmrnlﬂuﬂrpdlmhnu

site:

* Haulage road is regularly maintained.

e PUC cenified vehicles are deployed for
Transportation.

e All the vehicles are covered by tarpaulin
sheet during the transporation of the
mineral.

o  Water sprinkling is camied out twice a
day.

10,

Moeasures shall be wmken for control of noise levels
below 85 dBA in the work environment. Workers
engaged in operations of HEMM, etc. shall be
provided with ear plugs / muffs and health records
of the workers shall be maintained.

Noted and agreed.

o The workers engaged in operation of
HEMM, Blasting. Drilling operations
will be provided with earplugs / ear
muffs.

= A routine health check-up has been
carried out by the local medical
professional,

o Only day time mining are carried out.
Noise comtrolled machineries will be
utilized in mining sctivity.

Industrial wastewater (workshop and wastewaler
from the mine) should be properly collected,
treated to conform to the standards prescribed
under GSR 422 (E) dated 19th May 1993 and 3ist
December 1993 or as amended from time to time.
il and grease traps shall be installed before the
discharge of workshop effluents.

Not Applicable.
As no wastewater is generated from the mine
Site S0 no need for the treatment,

12.

Personnel working in areas shall be provided with
protective respiratory devices like mask and they
shall also be imparted adequate traiming and
information on safety and health aspects.

The personnel devices are

provided o the laborers as per their works.
¢ PPEs are provided to the workers on the
working site.

s Regular health checks up camps are
organized.

e Disposable respirators is provided (o all
those working in dusty area where dust
concentration is very high,

* Ear plugs is provided to the laborers who
are  engaged near noise  making
machineries.
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(October 2025 to March 2026)

Khanda — Boulder’ Gitti- Ballast Mine

o Safety helmet and safety shoes are
provided to all the workers.

e Vocational  training  programs  are
organized every week o train the workers
about the mine working & operating the
machines,

13,

Special measures shall be adopted to prevent the
nearby settlements from the impacts of mining
activities,

4.

;{mu'ﬂnkcnmcm the air pollution &t

te:

*  Haulage road is regularly maintained.

* PUC centified vehicles are deployed for
Transportation.

= All the vehicles are covered by tarpaulin
sheet during the transportation of the
mineral.

o  Water sprinkling is carried out twice a
day,

The transportation of the materials shall be limited
to day hours” time only.

Moted and complied.

The transportation of the materials will be
limited 10 day hours' time only and no
mining activity will be carried out in evening
hours to avoid any mishap in the night time.

15,

Provision shall be made for the housing the
laborers  within  the site  with all  necessary
infrastructure  and facilities such as fuel for
cooking, mobile toilets, safe drinking water,
medical health care, créche ete. The housing may
be in the form of temporary structures o be
removed after the completion of the project.

Basic facilities have been developed at the
site.

16,

A separate Environmental Management Cell with
suitably qualified personnel shall be setup under the
control of a Senior Executive, who will repon
directly to the Head of the Organization.

Noted and agreed.

17,

The Project Proponent shall inform the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and
State Pollution Control Board regarding the date of
financial closures and final approval of the project
by the concerned authorities and the date of start of
land development work.

Noted and agreed.

18

The funds carmarked for environmental protection
measures shall be kept in a separate account and
shall not be diverted for other purposes, The year-
wise expenditure shall be reported to the Integrated
Regional Office. MoEF&CC, Gol, Lucknow and
State Pollution Control Board.

Budget for EMP is allocated and utilized.

The Integrated Regional Office, MoEF&CC, Gol,
Lucknow and State Pollution Control Board shall
monitor compliance with the stipulated conditions.
A complete set of documents including
Environment  Impact  Assessment  Repont,

Noted

As the Project falls under B2 C . So
ELA preparation will not be done neither
Public Hearing will be conducted.
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Khanda — Boulder! Ginti-

{October 2025 1o March 2026)

Baliast Mine

Environmental Management Plan, Public hearing,
and other documents information should be given
1o the Integrated Regional Office, MoEF&CC, Gal,
Lucknow and State Pollution Control Board.

A copy of the environmental clearance shall be
submitted by the Project Proponent to the Heads of
the Local Bodies, Panchayat and Municipal Bodies
as applicable in the matter.

Noted and agreed.

21

The Project Proponent shall advertise ar least in
two local newspapers widely circulated, one of
which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been
accorded environmental clearance and a copy of the
clearance letter is available with the State Level
Environment Impact  Assessment  Authority
(SEIAA).

Noted and agreed.

21

The Project Proponent has to submit & regular half
yearly compliance report of the stipulated prior
environmental clesrance terms and conditions in
hard and soft copy to the SEIAA, LL.P. on st June
and Ist December of each calendar vear.

Noted and agreed.
The compliance is being submitted regularly
on or at least within the stipulated time frame
s per SEIAA | LLP,

The SEIAA may alter/modify the above conditions
or stipulate any further condition in the interest of
environmental protection.

Noted and agreed.

Concealing factual data or submission of
false/ fabricated data and failure to comply with any
of the conditions mentioned above may result in
withdrawal of this clesrance and attract action
under the provisions of Environment (Protection)
Act, 1986,

Noted and agreed.

Speci

¢ condition:

T in future during the progressive mining this lease
area becomes part of cluster i.c. arca equal 0 or
more than 5 ha, limited 1o B-1 category, then
additional conditions based on the EIA conducted
by the concemed lease holders shall be imposed
and joint EMP shall be implemented. The lease
holder shall mandatorily follow all the imposed
conditions otherwise it will amount to vielation of
E.C. conditions. If the centificate related to cluster
provided by the competent authority is found false
or incorrect then punitive actions us per the law
shall be initiated against the suthority issuing the
cluster certificate,

Not Applicable.
As the Project falls under B2 Category.

Validity period of this EC is § years from the date
of issue as the Lol has been issued for a period of §
years or co-terminus with the validity of current

mine plan or current lease period whichever is

Noted and agreed.

6lPage




127

E

(October 2025 to March 2026)

Khanda - Boulder/ Gitti- Ballast Mine

earlier. Afier this period the EC will become null
and void.

A cenificate from Forest Depaniment shall be
obtained that no forest land is involved in mining or
as a roule and if forest land is involved the project
proponent shall obtain forest clearance and
permission of Central and State Government as per
the provisions of Forest (Conservation) Act, 1980
and submit before the start of work.

No forest land is utilized in the mining or its
related activities.

All the necessary clearances were already
taken from Forest Department by the Mines

department before auctioning the lease.

4.

The mining lease holders shall, afier ceasing
mining operations, undertake re-grassing  the
mining area and any other area which may have
been disturbed due o their mining activities and
restore the land to a condition which is fit for
growth of fodder, flora fauna etc.

Noted and it will be Complied.

Three tier green shelter belt of 7.5m width should
be developed on the periphery of mine lease area
Local and native species should be planted in
consultation with Forest’Horticulwure
Department/ Agriculture University.

Noted and it will be Complied.
Local and native species will be planted

Plan for using the mine void for productive use in
consultation with local administration and gram-
panchayat

Noted and agreed.

If the praposed project is situated in notified aren of
ground water extraction. where creation of new
wells for ground water extruction is not allowed,
requirement of fresh water shall be met from
alternate water sources other than ground water or
legally valid source and permission from the
competent authority shall be obtained 1o use it

Noted and agreed.

Water table will not be intersected due 1w
mining activity. As the mine working will be
confined up to 320 mRL.

Project Propopent should submit sction plan for
carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan,
duly approved either by Forest Department or
Horticulture Department, for plamting at least 3,000
plants, either on government land or community
land, within a periphery of § km from the boundary
of the lease area along with provision for
maintenance for 5 years. Survival of plants should
not be less than the survival rate notified by Utar
Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

Noted and agreed.

In consultation with District Environment Autharity
or an Authority nominated by concerned DM,
project proponent will prepared a conservation and
management plan for rejuvenation and management
of water bodies having total surface area of more
than § ha, Funds for the same will be kept in a
separate bank account und six monthly compliance
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{Dctober 2025 to March 2026)
Khanda — Boulder’ Gitti- Ballast Mine

status will be presented by project proponent before
the nominated authority in the District.

10,

Department of Geology and Mines, Government of
Uttar Pradesh and / or concerned  district
administration, before releasing the security deposit
to Project Proponent will ensure that Project
Proponent has  fully complied with the EC
conditions. Non-compliance, if any, should be
reported to UPSPCB for approprinte legal action
and recovery of compensation.

Noted and it will be complied by the
Department of Geology & Mines, GolUIP.

Any application for transfer of this EC, during its
validity period unless it is cancelled by a competent
authority, has 1o be necessarily accompanied with
status of compliance of EC conditions duly certified
by IRO. MoEFCC, Gol. Lucknow.

Noted and agreed.

2.

Number of mining projects are coming up in
district. Department of Geology & Mines, GolUP 10
carry out regional EIA-EMP report including
carrying capacity of environmental components to
ussess the capacity 1o further bear the pollution load
for such arcas within a period of | year and submit
the same to SEIAA. UP for evaluation.

Not Applicable
As the Project falls under B2 category, EIA —
EMP report preparation will not be done.

1

Department of Geology & Mines, GoUP in
consultation with UPSPCB will establish required
number of CAAQMS in district within a period of
one year and submit geo-referenced map of these
stations along with data. Demils of existing
CAAQMS, if any, be submitted within a period of
three months,

Nated and
Lol is enclosed as annexure |.

14,

Large number of mining projects are ongoing as
well as new mining leases are coming up in the
district. A reference be sent to DGM and MS,
SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining
arcus,

Noted and agreed.
Lease Deed is enclosed as annexure 1.

Iy

15

I the air quality deteriomates due 10 mining, then
District Administration & Directorate of Mining
should ensure that mining be stopped immediately.
Adequate measures be taken for restoring air
quality and mining should commence only when air
quality attains the preseribed standards.

Noted and it will be Complied.

Adeguate mitigative measures will be taken
to restore air quality and attain the prescribed
standards.

16,

The project proponent shall install solar light in
their site office.

Noted and agreed.

17.

During the submission of & monthly compliance
reports, the project proponent should make sure that
the periodically taken site photographs should also
be annexed along with the compliance report,

Noted and agreed.
Six monthly compliance is being submitied

18

Preference should be given to indigenous local
species as per the consultation of the local distriet
Forest Officer.

Noted and agreed.
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(October 2025 to March 2026)

Khanda — Boulder/ Gitti- Ballast Mine

19,

The maximum height of the bench should be D6
meters and the width of the bench should be at least
twice the height of the bench as per the mine plan
approval letter by DGM, U.P.

Noted and agreed.

The height and width of the bench will be as
per Approved mining plan,
Approved Mining Plan
Annexure [11,

is annexed as

20.

In case the blasting is proposed during a mining
operation. the projéct proponent needs to assess its
impact on the displacement of human beings/wild
animals/birds/other  species, and  the  suitable
measures proposed and taken for their rehabilitation
and resettlement need to be clearly described in
first 6 monthly compliance report.

Noted and agreed.

21.

The project proponent shall submit a final mine
closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use
Jyears before the closure of the mine to SEIAA, UP
and Department of Mines and Geology., UP for
approval. The project proponent shall ensure the
implementation of the approved plan under the
supervision of the Dept. of Mines and Geology.

Noted and agreed.

The project proponent shall plan and implement
collection drain and siltation basins of adequate size
to arrest the silt and sediment flow from the quarry
area. The surface runofl rainwater harvesting and
other water conservation measures on a long-term
basis are 1o be taken in consultation with the
Central State  Groundwater Board. The water so
collected should be wtilized for watering the
houlage arca, roads. and green belt development,
elc

Noted and it will be Complied.

The project proponent shall ke all suitable
measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State
Pollution Control Board and consent 1o operate (if
applicable) should be obtained from the State
Pollution Control Board before the stam of
production from the mine.

Noted snd agreed.
Water table will not be intersected due 10
mining activity. As the mine working will be
confined up to 320 mRL.

CTO is enclosed as annexure IV,

Link Road from the quarry site 1o the main road
shall be constructed as an all-weather road with
blackiopping and maintained by the project
proponent,

Noted and agreed,

Vehicular emissions should be kept under control
and regularly monitored. Sultable measures shall be
taken for proper maintenance of vehicles used in a
quarry operation and transportation.

Mitigative measures is taken w Cootrol
Vehicular emissions:

* Regular Water sprinkling is carried out
at haul roads. loading and unloading
point.

* Water sprinkling is carried out twice
day

. I-hl.;lqt road is regularly maintained.
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* PUC centified vehicles are deployed for
Transportation,

«  All the vehicles are covered by tarpaulin
sheet during the transportation of the
mineral.

26,

The project proponent  should explore  the
possihilities of rainwater harvesting.

17.

Noted and agreed.

At the time of operation, the project proponent will
comply with all the puidelines issued by the
Government of Indin/Stte  Govt.  /District
Administration related to Covid-19.

Noted and agreed.

28.

This environmental clearance does not create or
verify any claim of the applicant on the proposed
sile/activity.

Noted and agreed.

19.

In case it has been found that the E.C. obtained by
providing incorrect information, submitting that the
distance between the two adjoining mines is greater
than 500mt and the area is less than 05ha, but
factually the distance is less than 500 mt, and the
mine is located in the cluster of area equal to or
maore than 05ha, the E.C issued will stand revoked.

Noted and agreed.

This environmental clearance shall be subject 10 a
valid lease in favor of the project proponent for the
proposed mining proposals. In case, the project
proponent does not have a wvalid lease, this
environmental clearance  shall  automatically
become null and void.

3.

Noted and agreed.
The LOI & lLease
Annexure | & 1.

deed is amtached as

The Environmental clearance will be co-terminus
with the mining lease periodMining Plan
whichever is less. The Mining plan approved by the
Dept, of Mines and Geology shall be strictly
implemented and shall not be operated beyond the
validity period.

Noted and agreed.

a1,

Explosive cannot be stored on the site. The Project

proponent  shall take approval from Chief
Controller of Explosive, if applicable for use or

Moted and agreed.

storage of explosive or any such materials.

A comprehensive EIA including mining areas
within 15 K.M. to sssess the impact of the mining
activity on the surrounding area shall be undertaken
and a report submitted to this Authority within one
vear

Not Applicable

No two pits shall be simultaneously worked i.e.
before the first is exhausted and reclamation work
completed, no mineral bearing area shall be
worked.

Noted and agreed.

Mining is being done strictly as per the
approved mining plan. No two pits have been
executed simultancously.

L

After exhausting the first mine pit and before
starting mining operations in  the next pil,
reclamation and plantstion work in the exhausted
pit shall be completed to ensure that reclamation,

Noted and it will be Complied.
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forest cover, and vegetation are visible during the
first year of mining operations in the next pit. This
process will follow till the last pit is exhausted.
Adequate rehabilitation of mined pit shall be
completed before any new ore-bearing area is
worked for expansion.

36. | An adequate buffer zone shall be maintained | Noted and agreed.
between two consecutive mineral-bearing deposits.

37. | The sprinkling of water on haul roads to control | Noted and agreed.
dust will be ensured by the project proponent. * Haulage road will be regularly

maintained.
o Water sprinkling will be camied ow
twice a day.

38. | Green belt development shall be carried owt | Budget for plantation is also allocated and it
considering CPCB  guidelines  including the | will be implemented in consultation with the
selection of plant species and in consultation with | DFO,
the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation
programme besides tree plantation. The company
shall involve local people in the plantation
programme.  Details of year-wise afforestation
programme including rehabilitation of mined-out
area shall be submitted to the Integrated Regional
Office. MoEF&CC, Gol, Lucknow every year,

39. | Blast vibrations study shall be conducted and an Noted and agreed.
observation report submitted to0 the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and
UPPCB within six months. The report shall also
include measures for the prevention of blasting
mh:nd impact on nearby houses and agricultural

elds.

40. | Controlled blasting techniques with sequential
blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project
proponent shall ensure prevention of displacement :
of human beings'wild animals/birds cte. and in case le NIH o ey B
any such displacement is caused due 1o
blasting/mining operation by any chance the project
proponent shall ke suitable measures for their
rehabilitation and resettlement.

41. | Appropriate arrangement for shelier and drinking | Temporary shelters have been provided to
water for the mining workers has to be ensured at | the workers with all the required facilities
the mining site. such as drinking water, fuel, medical and

toilets.

42. | Maintenance  of  village roads used for | Noted and agreed.

transportation of minerals is to be done by the

company regularly ot jts own expenses. The link
roads from _mining area 10 main road shall be
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constructed as all-weather road with black topping
and maintained by the project proponent.

The surface runofT rain water harvesting/rain water
recharge and water conservation measures will be
taken by project proponent in consultation with
central /State ground water Board. The project
proponent shall plan and implement collection
drain and siltation basins of adequate size to arrest
the silt and sediment flows from the mining arca.
The supernatant of the siltation basin and rain water
harvested water shall be utilized for watering the
haulage urea, roads and green belt development etc.

Status of implementation shall be submitted to the
Imegrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within
six months and thereafter every vear from the next
consequent year.

Six monthly compliance is being submitted

The self-environmental sudit shall be conducied

annually, Every three vears third-party
environmental audit shall be carried out.

Noted and it will be Complied.

Measures for prevention and control of soil erosion
and management of silt shall be undertaken
Protection of dumps against erosion shall be carried
out with geotextile matting or other suitable
material, and thick plantations of native trees and
shrubs shall be carried out wt the dump slopes.
Dumps shall be protected by retaining walls.

All the mined out material is sent to crushing
unil for the making of gitti and boulders.

The entire ROM are saleable no waste or
dumps are maintained at site.

9

Trenches/garland dmins shall be constructed at foot
of dumps and coco filters installed at regular
intervals to arrest silt from being carried 10 waler
bodies. An adequate number of Check Dams and
Gully  Plugs shall be constructed across
seasonal/perennial nallahs if any Nowing through
the ML area and silts arrested. De silting at regular
intervals shall be carried out

Noted and agreed.

Garland drin of appropriate size, gradient, and
length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed
keeping 50% safety margin over and sbove peak
sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine
site. Sump capacity shall also provide an adequate
retention period to allow proper seuling of silt
material. Sedimentation pits shall be constructed ut
the comers of the garland drains and de silted at
regular intervals.

Noted and agreed.

9

Ground and surface water, if any in and near the
core gone (within 5.0 km of the lease) shall be
regularly monitored for contamination and
depletion _due 1o _mining activity and records

Noted and agreed.
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maintained. The monitoring data shall be submitted
to the Integrated Regional Office. MoEF&CC, Gol,
Lucknow and U.P. Pollution Control Board
regularly. Further, monitoring points shall be
located between the mine, and drainage in the
direction of flow of groundwater shall be set up and

Since Ground water is only used for drinking
purposes and is being procured from the
legally authorized suppliers.

Ground Water daia has been collected within
the core zone. Lab Report is attached in
Annexure V.,

Fugitive dust generation shall be controlled.
Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation {including
schools and other public amenities located nearest
to sources of dust generation as applicable) and
records submitted to the Integrated Regional Office,
MoEF&CC. Gol, Lucknow and UP. Pollution

Control Board regularly.

Noted snd agreed.

Dust suppression is being done by regular
sprinkling of water on the haulage road and
by covering the loaded trucks by the
Larpaulin.

51

Baseline data for ambient air quality shall be
penerated and maintained and RSPM level in
ambient air in the nearby human habitation
(villages) shall also be monilored along with other

parameters.

Baseline data has been collected within the
core zonme. Lab Report is attached in
Annexure V,

Corporate  Environmental Responsibility (CER)
shall be by the project proponent and the details of
the wvarious heads of expenditure are to be
submitted as per the guidelines provided in the
recent CER notification No. 22-6572017-1A.111
dated 01/052018, Work 1o be executed with the
installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two
numbers of toilets at the primary school with name
displayed and address and details of the beneficiary
and gram Pradhan along with phone number,
photographs should be submitted 1o Directorate as
well as to the District Magistrate / Chief
Development officers.

Noted and agreed.
Budget for CER Activities is allocated @2%
of the total project cost.

Transportation of minerals shall be done by
covering the trucks with warpaulin or other suitable
mechanisms so that no spillage of mineral/dust
takes place,

Noted

* Dust suppression is being done by regular
sprinkling of water on the haulage road
and by covering the loaded trucks by the
tarpaulin.

Occupational health and safety measures for the
workers including identification of work-related
health hazards, training on malaria eradication,
HIV. and health effects on exposure to minernl
dust, etc. shall be carried out. Periodic monitoring
for exposure to respirable mineral dust on the
workers shall be conducted and records maintained
including the health records of the workers.
Awareness programmes for workers on the impact

Regular medical health check-ups are being
conducted by the local medical practitioner,
If any anomaly or ailment is reporied then
their due cure is being followed

of mining on their health and precautionary
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measures like the use of pemsonal proteclive
equipment etc. shall be carried out periodically, A
review of the impact of various health measures
shall be conducted followed by follow-up action
wherever required.

The project proponent will ensure for employing
local people as per requirement, necessary
protection measures around the mine pit and waste
dump, and garland drain around the mine pit and
waste dump.

Noted and agreed.

60" of the total employed persons on the
mine are from the locals and are being
provided with the facilities that are linked to
their welfare.

Topsoil / solid waste shall be stacked properly with
proper slope and adequate safeguards and shall be
utilized for backfilling (wherever applicable) for
reclamation and rehabilitation of the mined-out
aren, Topsoil shall be separately stacked for
utilization later for reclamation and shall not be
stacked along with overburden.

Not Applicable.
No Top Soil'Waste will be generated during
the mining activity.

7.

Overburden (OB) shall be stacked at the earmarked
dump site(s) only and shall not be kept active for
long period. The maximum height of the dump
shall not exceed 20 m, each stage shall preferably
be of a maximum of 10 m and the overall slope of
the dump shall not exceed 350, The OB dump shall
be backfilled, The OB dumps shall be scientifically
vegetated with suitable native species 1o prevent
erosion and surface runof!,

Not Applicable, as no OB is available at site.

Monitoring and management of rehabilitated areas
shall continue until the vegetation becomes self-
sustaining. Compliance status shall be submitted 0
the Regional Office, Ministry of Environment &
Forests, Gol, Lucknow, and U.P. Pollution Control
Board on a six-monthly basis.

Not Applicable

The slope of the mining bench and ultimate pit limit
shall be as per the mining scheme approved by the
Indian Bureau of Mines.

Mining is being dome strictly as per the
approved mining plan under the supervision
of trained miners employed on the mine.

Permission for the abstraction of groundwater shall
be taken from Central Ground Water Board.
Regular monitoring of ground and surface water
sources for level and quality shall be carried out by
establishing a network of existing wells and
construcling new piczometers during the mining
operation. The monitoring shall be carried out four
times in a year ie, premonsoon (April May),
monsoon (August), post-monsoon (November), and
winter (January), and the data thus collected shall
be regularly sent o MoEF&CC, Central Ground
Water Authority, and Regional Director, Central
Ground Water Board.

Not applicable as no  ground water
abstraction is taken ot site.
Ground water will be used for drinking

purpose and will be procured from the
license holding suppliers from the local area.

Ground water data has been collected within
the core zone. Lab Report is attached in
Annexure V.
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61. | The wastewater from the mine shall be treated 1o | Noted and agreed.
conform to the prescribed standards  belore
discharging into the natural stream. The discharged
water from the Tailing Dam, if any shall be
regularly monitored and report submitied to the
Integrated Regional Office, MoEF&RCC, Gol,

Lucknow, Central Pollution Control Board, and the
State Pollution Control Board.

62. | Hydrogeological study of the area shall be reviewed | Noted and agreed.
by the project proponemt annually. In case the
adverse effect on groundwater quality and quantity | No hydrogeological regime is intercepted
is observed mining shall be stopped and resumed | during mining activities.
only afier mitigating sleps 1o contain any adverse
impact on groundwater is implementid.

63. | Vehicular emissions shall be kept under control and T
regularly  monitored.  Vehicles used  for | onpint g U o oY reular

" . sprinkling of water on the haulage road and
transportation of minerals and others shall have : o the
valid permissions as prescribed under Central | Y cOvering the loaded trucks by
Motor Vehicle Rules, 1989 and its amendments. | tarpaulin.

The vehicles transporting minerals shall be covered | Mining is being done strictly as per the
with a tarpaulin or other suitable enclosures so that | approved mining plan under the supervision
no dust particles / fine matters escape during the | of trained miners employed on the mine.
period ‘;f 'm'm-ﬁﬂhmlﬂ!ﬂﬁs “‘: Only PUC certified vehicles are allowed 1o
minerals for transportation commift .

trucks transporting minerals shall not pass through | S7'" for the purpose of camying the mineral.
the wildlife sanctuary if any in the study area. Ovsvicading s avoided

64. | Prior permission from the Competent Authority . e Lo band
shall be obtained for the extraction of groundwater i applm!:::t o Wr i o
ifany. extracted on the site.

65. | A final mine closure plan, along with details of | Mining is being done strictly as per the
Corpus Fund, shall be submitted to the Integrated | approved mining plan under the supervision
Regional Office, MoEF&CC, Gol, Lucknow and | of trained miners emploved on the minc.
LLP. Pollution Control Board 3 years in advance of | Mine closure Plan has  already been
final mine closure for approval. submitted 1o the competent authority,

66. | Project Proponent shall explore the possibility of | Temporary sheliers have been provided with
using solar energy where ever possible. the solar panels for the purpose of recharging

the invertor batteries,

67. | Commitment towards CER has to be followed | Noted and Complied.
strictly. Budget for CER Activities is allocated @2%

of the total project cost,

68. | Regular health checkup record of the minewarkers | Regular medical health check-ups are being
has to be maintained at the site in a proper register. | conducted by the local medical practitioner.
It should be made available for inspection | |y any anomaly or ailment is reported then
Whencver asked. their due cure is being followed.

69, | Project Proponent has 1o stictly follow the
direction/guidelines issued by MoEF&CC, CPCH, | Noted and Agreed.
and other Govi. Agencies from time to time.

70. | The blasting will be done only after geming Noted.

permission from the Mining Depariment.
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—
Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Thona D511 2720018, 2720811, Fan 64223730064, Bl in fofBuppch in, Wiebsite: warw sppeb.com
1T1944/UPPCB/Ihansi(UPPCBROYCTO/bot LALITPUR 2022 Date: 16/122022
To,
M/
TRIDEV CONSTRUCTION
GATA/ARAZI NO-217 KHA, VILLAGE CHHILLA, TEHSIL- Application Id-
MAHRONI AND mmm?‘uurﬁ?n.zm 18923843

Consolidated Consent to Operate and Authorisation hereinafter referred o as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 und under Section-21 of the Alr (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to TRIDEV CONSTRUCTION located at GATA/ARAZI NO-217 KHA,
VILLAGE CHHILLA, TEHSIL- MAHRONI AND DISTRICT-LALITPUR,284483. subject to the
provisions of the Water Act, Air Act and the crders that may be made further and subject to following
terms und conditions -

1. This CCA TRIDEV CONSTRUCTION granted for the period from 16/12/2022 to 31/12/2026 and valid
for manufacturing of following products.

E! Product Quuatity Unit
1 ilding Stone 474021 Cubic Meters/Y car
Building : '
last (Gitti})

2. Comditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point |
Domestic 2.0 KLD Septic Tank Soak Pit

(ii) Trade EMuent Treatment and Disposal :=The applicant shall operute Effluent Treatment Plant consisting

MmmmmwummuEWMmfmumhhﬂmMuﬂm.
hmﬂwﬂmmﬂm.mﬁﬁmhumhmppcdimdhwndﬂﬁ:ﬂmﬂhh

be intimated by fux/phoac/cmail with a report in this regard to be dispatched immedistely,

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises

for gardening etc, Quality of the treated effluent shall meet 1o the following general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial EfMuent Quality Standard

[ SNe. ] Parameler | Standard ]

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference 1o influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fox/phone/email with s report in this regard fo be
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* dispstched immediately. ,_ _ 2
4mmmmmnhm-mwm;nnruw 2

wnlinmlymnhudlimlhlqﬂlﬂjufthaueﬂdmlﬁm

Alr Pollution Source Details
SNo.| Alr of fuel| Stackmo | Control Helght of
Follution Type Device Stack
Source
1 Dust Parficulate water
during - | system and
manual Green Bel for
mining, controlling dust
transportatl emission.
on and
loading/unl
oading of
Building
Stone
‘mm*
Ballast’
(Gitti)).
Emmission Quality Standards
S Nao, Stack no Parameters Standards
1 - Particulate Matter Ambient Alr
' Standard as E

In case of stoppage of functioning of air pollution contrel equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

{ii}]‘heuni!willnﬂuum}rtypufmuimd fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6,00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for | Industrial |Commercial Residentinl |  Sllence
Noise level in Aren Aren Aren Zone

db(A) Leq

Day |Night| Day |Night| Day |Night| Day

ﬂm._ﬂuu.ﬂm._ﬁmm
1 70 | 65 | 53 | 55 | 45 | 350 |

B

(O Scanned with OKEN Scanner



158

: :munumumhmwwmw-yu:ﬂlsh::;*
(i) Environment Statement in Form-V of Environment (Protection) PS0 o
{ii}me'rmplwrwmoﬂuOH.Mﬁmfmﬂwl‘;'ﬁm

5. Competent Authority reserves the right to change/modify/add any tme lemwﬂfm SR
6. Unit has to comply with the following specific & mlmmﬂwcww“lﬂ F‘“"’t od
1hhcthmdpmiﬁmufmwmhu.nir Act and Hazardous and Other - -{Wmudnul g
“Transboundary Movement) Rules, 2016 will results in legal action under m}.;l .l ﬂfﬂ"‘* by of
4. In compliance 1o the G.O 1011/81-7-2021-09 (Writ mmﬂip “hn“'_"me'; -
Envirenment, Forest and Climate Changs, 2

per the SOP available al Um-w:ihww.inﬂumﬁlﬁﬂ'w-w‘ for m timely m&“: :
ks ditection, you sre hereby directed to submit a bank guarantee with minimum validity of ane year ©
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty

Only) whichever is more, within 30 days from the date n: Hﬁﬂlhllﬂﬂnznd
compliance of this direction, your consent will be revoke by the . ;

8. If the unit uses the ground water and requires the p?mhli::rﬁﬂm S?i:“:ﬂw"‘ for “:m
{hen the industry will have to obtain No objection certificate abstrac Fﬂmﬂ{: *uhwtlinﬂl i W

e g e  the
responsibility of the industry to comply with the various conditions o d
competent authority and submit to the Board, within 3 months time failing which CTO will be

General Conditions:-
1.‘l‘hclppuummﬂlgm“dyudﬂwmhnfemmuﬂmiﬂmwﬂmuhﬂtmhn three
month from the laboratory recognized by the MoEF and shall report 1o the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
oullet for the discharge of effluent or gases cmission
3. Treated Industial waste water and domestic waste y
The applicant shall provide discharge measurement equipment at final disposal point. _
4. The applicant shall strictly comply with conditions of this CCA and submit mﬂhﬂmﬂnn{mpﬂhﬁd
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initisted against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitaring of efficiency of pollution control systems.
7. The mmwlhdlpnﬁdulmpmﬁnnﬂmkl!mﬂmufmmlnthemm

&, Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
10 it shall be stopped with immediate effect. '
9.Th=in¢uu1r:hnltnpmtnh:mnumml-llmmhumitmdwauﬁwwmk
only.

10. In case of any damage to the agriculture produgtivity, human habitation ete. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liuble to pay compensation lso in such cases as decided by
the Competent Authority.

11, The wp]l:m-t shall apply before the 60 l.luy! of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
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myhmT ’

Specific Conditions:- .
1. This consent is valid for production of Building Stone (Khanda, Boulder, Ballast (Gitti))- 474021 Cu \

Meter/Year by opencast and semi mechanized mining in 2.53 hectare Ieased arca at GATA/ARAZI NO-217

KHA, VILLAGE CHHILLA, TEHSIL- MAHRONI AND DISTRICT-LALITPUR.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level

Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B00IUP178888,
Dated- 21.11.2022 and submit its compliance report to UPPCB,

3. 11 the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultancously with the expiry of mining lease,

4.Hiuh;lhﬂlbﬂdmuupwﬂclmndhysﬁlm and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unimunnummmmwmmmyimmuﬁmwiﬂm: obtaining necessary permission
from UPGWA. :

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD,

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust omission during mining, transportation, loading and unloading of Building Sione

{Khanduﬁittimanldur}.

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
ﬂnmndud:m'bduuduﬂa’}nuh, 1986,

10. Unit shall submit Ambient air monitoring reports of NABL aceredited laboratory on quaterly basis to the
Board.

1. All trucks, tractors used in transportation of Building Stone (Khanda/Gitti/Boulder) shall be covered by

canvas sheet to prevent dust emission.

12. Water will be sprayed after loading activity {irnmﬂqsm{wfuwwmu

dry condition) -

13, mwmmm-lhmmﬁn;ﬁﬂbudummm haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans

boundary Movement) Rules 2016.

order.
RAJENDRA | Sumh ety
SINGH /o324 s
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Jhansi ‘with direction to send the compliance report of CTO conditions on
RAJENDRA SINGH 2@+

R Ll

Chief Environmental Officer (circle-2)

Regional Officer, UPPCB,
Quarterly basis,
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Single Window Portal ,Govt. of Uttar Pradesh

=
NVEST Ur
g

Online Payment System for Application Fee

Tranzaction Details : |

Fayment R;i;la_re;t;t Nl:_lpa';;dar_-ﬂ_l;_ i UN152211E;“0417
| Status : - - SUCCESS - —!
Transaction Amount : i | 15000 - - |
Tranucﬂfl.;r-lln.:- “ - o TT788475 N : '
Tmnaacu; [};1:; a-nd T:l-'h! : Sl 2022-12-13 111 44&5 ,
Entrepreneur II:_:I :_- R UPSWP200548942 !
Unit |D: - | I UFSWP21JU54!‘;‘-‘|.?61 _

- EE— L i

PaylDFromBank ID : | 1978553470 !

Proceed to Nost Action
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' Bank
Required
qu details
rtment Fee Paymen
ame Service Name Amouant |FRYment D % | tates
In (INR)
Date
Consent to Operate under the Ai D :
i S P A 021714497 o .
O ard (Prevention and Control of Pollution) Act, [12000  [UP01520021112471343008 DU [paid
1981 12:47:54
g i D :
onsent to Operate under the Water 1711273 )
ion and Control of Pollution) Act, [20000  |[UP015200211 |z43n53&;fm_” Paid
1974 12:45:05
[Consolidated Form for Consent under Water
Act 1974 Air Act 1981 and authorization D : 77788475
under the Hazardous and Other Wasies 15000 UP01522121311440417(2022-12-13 Paid
Management and Trans 11:44:08
ovement) Rules 2016
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Nivé&h Mitra

Single Window Portal Govt. of Uttar Pradesh

Online Payment System for Application Fee

Transaction Details :

— ——

Payment Reference NoJ Order No. UP01522121311355676
Status : SUCCESS

Transaction Amount : 1 zm

Transaction ID : TTI87327

Transaction Date and Time

2022-12-13 11:35:59

|
|

——— —_— —
1

| UPSWP222313995

Entrepreneur 1D ;

R A _| i —
Unit D | UPSWP22231399501
PaylDFromBank ID :

| 1978542549
S

Procead to Noxt Action

— ——e
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X Required a—— .
NT::M “™ Service Name . #eb ¢ |[Payment ID '{'numacﬁun e
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{Date
{Consolidated Form for Consent under Water
Pollution Act 1974 Air Act 1981 and authorization D - 77787327 -
IControl Board der the Hazardous and Other Wastes 120000 UP01522121311355676(2022-12-13
gement and Transboundary 11:35:39
Movement) Rules 2016

Close |
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———
z Government of India T
o Ministry of Environment, Forest and Climate Change
S 3 (Issued by the State Environment Impact Assessment
£ 3 oy Authority(SEIAA), Uttar Pradesh)
€8 |
% - The PROJECT PROPONENT
w SURENDRA RAI

Rip WARD NO.- 22, VINOD KUNJ TIRAHA, JHANSI ROAD,
TIKAMGARH, MP. 472001

Subject: Grant of Environmental Clearance {EC) to the proposed Project Activity
under the provision of EIA Notfcaton ding

Sir/Madam,

This is In reference to your application for Environmental Clearance (EC)
in respect of project submitted to .the SE|AA vide proposal number
SIA/UP/MIN/291185/2022 daled 08 Sep 2022. The particulars of the environmental
clearance granied to the project are as below.

1. EC identificatlon No. 4 'EC228001 I.IF‘! 78888

2. Fila No. 3 TadT

3,  Project Type i New

4, Category } v, B2

5. Project/Activity includin 1(a) Mining of minerals

E:I‘!n:full Ne, P 2 ) o
6. Name of Project " KHANDA-BOULDER /GITTI-BALLAST
. MINE AT VILLAGE CHHILLA TEHSIL

MAHRONI DISTRICT LALITPUR UTTAR
PRADESH GATA NO. 21TKHA MS
TRIDEV CONSTRUCTION BY
SURENDRA KUMAR RAI

7. Name of Company/Organization SURENDRA RAI

8. Location of Project Uttar Pradesh

9. TOR Date MNIA

The project details along with terms and conditions are appended herewith from page

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

no 2 onwards.
(e-signad)
Member Secretary
Date: 21/11/2022 Member S

SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one thal has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all fulure correspondence.

This Is a computer generated cover page.

ELC Igentitealion No. - EC22B001UP1TEBRE  Fllo No. - 7247 Dale ol lssuo BC - 21/11/2022 Poage 1of 11
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State L t ent Autho Uttar Pradesh
Dircctorate of Environment, U.P.

Vineet thand-1, Gamti Nagar, Lucknow- 226010
E-Mail- doeupikof@yation com, seaaup@yahog gom
Phone no- 0522-1300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/291185/2022 & SEIAA, U.P File no-7247

2.53 ha.

Dear Sir,
This is with reference to your application / letter dated 08-09-2022 & 03-10-2022 on above
mentioned subject. The matier was considered by 692" SEAC in meeting held on 07-10-2022 and
666" SEIAA in meeting held on 03-11-2022.
A presentation was made by the project proponent along with their consultant M/s AWS
Envirotech (OPC) Pvt. Ltd to SEAC on 07-10-2022.

Proje

The project proponent, through the documents and presentation gave following details
about their project -
The environmental clearance is sought for “Khanda-boulder/gitti-ballast” Mine at Gata/Arazi No-
217 Kha, Village= Chhilla, Tehsil- Mahroni & District- Lalitpur, Uttar Pradesh, (Leased Area:- 2.53

ha.), M/s Tridev Construction.
2. Salient features of the project as submitted by the project proponent:
1. | The Environmental clearance is sought for “Khanda-boulder/gitti-ballast™ Mine at Gata/Arazi
No- 217 Kha, Village- Chhilla, Tehsil- Mahroni & District- Lalitpur, Uttar Pradesh, Sanctioned
Area:- 2.53 ha. developed by M/s Tridev Construction (Shri Surendra Kumar Rai)
2. | On-line proposal No. SIA/JUP/MIN/291185/2022
3. | File No. allotted by SEIAA, UP 7247
4, | Name of Proponent M/s Tridev Construction
{Shri Surendra Kumar Rai)

5. | Full correspondence address of R/o Ward No.- 22, Vinod Kunj Tiraha, Jhansi road,

proponent and E-mall Id Tikamgarh, Madhya Pradesh

E-mail Id- tridev5418@gmail.com

6. | Name of Project “Khanda-boulder/gitti-ballast” Mine at Gata/Arazi
No-217 Kha, Village= Chhilla, Tehsil- Mahroni &
District— Lalitpur, Uttar Pradesh developed by
M/s Tridev Construction (Shri Surendra Kumar Rai)

07. | Project Location (Plot.Khasra/Gata Na.) | Gata/Arazi No-217 Kha, Village- Chhilla, Tehsil-
Mahroni & District- Lalitpur, Uttar Pradesh

08. | Name of River nh

09. | Name of Village Chilla

10, | Tehsil _— ‘Mahroni

11, | Distriet N Lalitpur

EC identification Nuo. - ECZ2B0DIUP1T7BBSY

Flle No. - T247  Dale of lssue EC - 211112022 Page 2 of 11
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.| Name of Minor Mineral
.3, | Sanctioned Lease Area (in Ha.) 2.53 ha.
14. | Max. & Min mRL within lease area Highest mAL is 345.8 & Lowest |s 338.9 mAL
15. | Pillar Coordinates (Verified by DMQ) Coordinates of the sanctioned lease area :
r N
H: 24*43'20.29"N 78°40'29.99"E
B 24°43'24.96"N 78°40'30.49"E
c 24*43'26.39"N 78°40'33.72°E
D 24°43'23.33"N 78°40'315.99"E
E 24°43'21 43°N 78°40'35.99"E
F 24°43'19,93"N 78°40'34 89"E
16. | Total Geological Reserves 797745 m
17, | Total Mineable Reserve (as per 474021 m’
Approved Mine Plan)
18, | Total Proposed Production per annum | 75500 m' (per annum)
19. | Proposed Production/year 75500 m’per annum
20. | Sanctioned Period of Mine lease 10 years
21. | Method of Mining Opencast, Semi-Mechanized
22. | No. of working days 300
23. | Working hours/day 8
24. | No. of worker 52
25. | Type of Land Gowt. Land
26, | Ultimate of Depth of Mining Upto 320 mRL
27. | Nearest metalled road from site 60m
28. | Water Requirement PURPOSE REQUIREMENT (KLD) |
Drinking 0.52 KLD
Suppression of dust 0.24 KLD
Plantation 1.40 KLD
Others (if any) -
Total 2.16 KLD
29. | Name of QCl Accredited Consultant with | AWS Envirotech (OPC) Pyt. Ltd.
QCI No and period of validity. Certificate no, NABET/EIA/2225/1A 0057 (Rev.01)
Valid Till July 14, 2025
30. | Any litigation pending against the No
project or land in any court
31. | Detalls of 500 m Cluster Certificate vide letter no. 460/30-mines/2022-23
verified by Mining Officer
32. | Details of Lease Area in approved DSR 2.53 ha.
33. | Proposed CER cost Rs. 4.12 Lakhs
34. | Proposed EMP cost Tatal project cost- Rs. 2.06 Crores, For EMP Capital
cost-4.6 Lakhs, Recurring cost-2.423 Lakhs/Annum
35. | Distance of Haul Road 60 m
36. | No. of Trees to be Planted 700
3

The mining would be restricted to unsaturated zone only above the phreatic water table and will
not Intersect the ground water table at any point of time.

This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.

EC Identification No, - EC220001UP17B068  Flio Mo, - 7247  Dete of lssue EC - 21/11/2022 Page 3 of 11
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The mining operation will not be carried ou] Dty zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

9 There is no litigation pending in any court regarding this project.

7. The project proposal falls under category~1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)
held on 07-10-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 03-11-2022 and decided to grant the Environmental Clearance to the title project for collection
of 75900 m' /Annum lease area of 2.53 ha subject to effective implementation of the following
Genetal Conditions and specific conditions:-

General condition:

1. This environmental clearance is subject to allotment of mining lease in favour of project

propanent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

3. Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

4.  No change In the calendar plan including excavation, the quantum of mineral and waste shall
be made.

5. Mining will be carried out as per the approved mining plan, In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

6.  Four ambient air quality monitering stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, SO;, NO, monitoring. The location of the stations should be
decided based on the metecrological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board, The monitored data for criteria pollutants
shall be regularly uploaded on the company’s website and also displayed on the website.

7. Data on ambient air quality {RPM, SPM, SO;, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board ence in six months.

8. Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

9. Fugitive dust emissions from all the sources shall be controlled regularly. 'Water spraying
arrangement an haul roads, loading and unloading, and at transfer points shall be provided
snd properly maintained.

10. Measures shall be taken for control of noise levels below 85 dBA in the work environment.

Waorkers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

11. Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31st December 1993 or as amended from time to time. Qil and grease traps shall be installed
before the discharge of workshop effluents.

12. Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.

13. Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities,

14. The transportation of the materials shall be limited to the day hours’ time only.

EC ldentilication No. - EC22B001UPTEHES  Filo No, - T247  Dole of lssus EC - 21/11/2022 Page 4 of 11

— —, —

(¥ Scanned with OKEN Scanner



* Provision shall be made for housing 11!9%:#&5 within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, med
health care, créche, etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

16. A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization,

17. 'l'r:i:mje:t Proponent shall inform the Integrated Regional Office, MoEFECC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.

18. The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board i

19. The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

20. A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

21, The Project Proponent shall advertise at feast in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmental clearance
and a copy of the clearance letter is avallable with the State Level Environment Impact
Assessment Authority (SEIAA),

12. The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1" June and 1st December of each calendar year.

23. The SEIAA may alter/madify the above conditions or stipulate any further condition in the
interest of environmental protection.

24. Concealing factual data or submission of false/fabricated data and failufe to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

1. fin future during the progressive mining this lease area becomes part of cluster Le, area equal
to or more than 5 ha., limited to B-1 category, then additional conditions based on the EIA
conducted by the concerned lease holders shall be imposed and joint EMP shall be implemented.
The lease holder shall mandatorily follow all the Imposed conditions otherwise it will amount to
violation of E.C. conditions. If the certificate related to cluster provided by the competent
authority is found false or Incorrect then punitive actions as per the law shall be initiated against
the authority issuing the cluster certificate.

2. Validity period of this EC is § years from the date of issue as the Lol has been issued for a period
of 5 years or co-terminus with the validity of current mine plan or current lease period whichever
is earlier. After this period the EC will become null and void.

3. A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and If forest land is involved the project proponent shall obtain forest clearance and
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- permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

5. Three tier green shelter belt of 7.5m width should be developed on the periphery of mine lease
area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

6. Man for using the mine void for productive use in consultation with local administration and
gram-panchayat.

7. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permissian
from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Depastment, for planting at least 3,000 plants, either on government
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 15 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated autharity in the District.

10, Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, If any, should be
reparted to UPSPCB for appropriate legal action and recovery of compensation.

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

12. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation,

13. Department of Geology & Mines, GoUP In consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data, Details of existing CAAQMS, if any, be submitted within a period
of three months.

14, Large number of mining projects are ongoing as well as new mining leases are coming up in the
district, A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas,

15. If the air guality detericrates due to mining, then District Administration & Directorate of Mining
shauld ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.

16. The project proponent shall install solar light in their site office.
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During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliancd®
report.

18. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

19. The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

20.In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabilitation and resettiement need to be
clearly described in first 6 monthly compliance report.

21. The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

22. The project propanent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff nim:.er
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be
utilized for watering the haulage area, roads, and green belt development, etc.

23. The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine,

24, Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent,

25. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used In a quarry operation and transportation.

26. The project proponent should explore the possibilities of rainwater harvesting.

27. At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of india/State Govt./District Administration related to Covid-19.

28. This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

29. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

30. This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

31.The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less, The Mining plan approved by the Dept. of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period.

32. Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

33. A comprehensive EIA Including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year,
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o two pits shall be simultaneously worked i.e. before the first Is exhausted and reclamation
®  work completed, no mineral bearing area shall be worked.

35. After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

36. An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits,

37. The sprinkling of water on haul roads to control dust will be ensured by the project proponent.

3R. Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve local people in the plantation programme. Details of year-wise
alforestation programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

39. Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MOEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

40. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only, The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabllitation and resettiement.

41. Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

42. Maintenance of village roads wused for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.

43. The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board . The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.

44, Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

45.The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out,

46. Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls,

47. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested, De siiting at regular intervals shall be carried out.
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sarland drain of appropriate size, gradient, an;ll Z’ﬁ" shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and above o
peak sudden rainfall {based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling

of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and

de silted at regular intervals,

49, Ground and surface water, if any in and near the core zone {within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MoLF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitaring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
sel up and records maintained.

50. Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest o sources of dust generation as applicable) and records submitted to the Integrated
Regional Dffice, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

51. Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation [villages) shall also be monitored along with other
parameters.

52. Corporate Environmental Responsibility (CER) shall be by the project propanent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.1Il dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of tollets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

53. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

54. Occupational health and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out.  Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
lollow-up action wherever reguired.

55, The project proponent will ensure for employing local people as per requirement, necessary
pratection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

56. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area, Topsoil shall be separately stacked for utilization later for reclamation and shall
not be stacked along with overburden.

57. Overburden (OB) shall be stacked at the earmarked dump site{s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 350.
The OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable
native species to prevent erosion and surface runoff,
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®  wonitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
gnvironment & Forests, Gol, Lucknow, and U.P. Pollution Contral Board on a six-monthly basis.

59, The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

60. Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board,

61. The wastewater from the mine shall be treated to conform to the prescribed standards beh;:
discharging Into the natural stream. The discharged water from the Tailing Dam, i any Shay
regularly monitored and report submitted to the Integrated Regional-Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pulluﬁﬂ;l Cantrr:m B:f;mm —

62. eolopical study of the area shall be reviewed by the project pro h
mme;i effect nnvm'ﬁunﬂm“r quality and quantity is observed mining shall be stopped an;:
resumed only after mitigating steps to contain any adverse impact on groundwater
implemented.

63, wrmlcular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and Its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

64. Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

65. A final mine closure plan, along with detalls of Corpus Fund, shall be submitted to the Integrated
Reglional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board S years in advance of
final mine closure for approval.

*" 66. Project Proponent shall explore the possibility of using sofar energy where ever possible.

= 67. Commitment towards CER has to be followed strictly,

€ 68. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
4 register. It should be made available for inspection whenever asked.

4 69. Project Proponent has to strictly follow the direction/guidelines Issued by MoEF&CC, CPCB, and
' other Govt. Agencies from time to time. '

70. The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
~ deem to be cancelled. Also, In the event of any dispute on ownership or land use of the proposed
iﬁ site, this clearance shall automatically deem to be cancelled.

t Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
g period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Alr (Prevention & Control of Pallution) Act, 1981,

the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
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and rules made there under and also any other orders passed by the Hon'ble Courts of
_iovine to the subject matter. @

J*”ﬁl'l‘!! project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
enviranmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazetle
Notification No, 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Co rough email, for information a =
1. The Principal Secretary, Department of Environment, Forest and Climate Crange,
Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com) ot of i,
2. Joint Secretary, Ministry of Environment, Forest and Climate Change, New Delhi-110003
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New
(email - sudheer.ch@gov.in) offi nment,
3. Deputy Director General of Forests (C), Integ rated Regional - tm::htfl‘l; ﬂ'niﬂ::r::mw -
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector H", Aliga
226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate Lalitpur.
5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,

vVibhuti Khand, Gomti Nagar, Lucknow-226010 (email - u
6. Copy to Web Master for uploading on PARIVESH Portal.
7. Copy for Guard File.

{Ajay Kumar Sharma)
Member Secretary, SEIAA

Signatur:ayﬂt Verified
Dightally signed by

Secretdry

Mﬂn'n_bﬂ ;
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Annexure- 111
Approved Mining Plan
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MINING PLAN

WITH
PROGRESSIVE MINE CLOSURE PLAN
(Submitted Under Rule(s) 34(2) of U.P. Minor Mineral

Concession Rule 1963)
Of

KHANDA-BOULDER/GITTI-BALLAST MINE

T

Gata No.-217 Kha; V‘llage-Chhllla,
Teﬁsxl-l}flahrqggi,fmlsﬁ'ict-Lalitpur
State-Uttar Pradesh.

Lease Area- 2.53 Ha
Proposed Quantity per Year -75900 Cum

APPLICANT

M/s Tridev Construction,

Prop. Shri Surendra Kumar Rai S/o Shri Keshav Das Rai,
Add. Ward No.-22, Vinod kunj Tiraha, Jhansi Road.
Tikamgarh, M.P.

Current Add.-, Village-Chhilla, Pargana-Banpur,
Tehsil-Mahroni, District-Lalitpur, U.P.

PREPARED BY.  gumer sy sarmsusmen smon
Akshita Pandey,

Regt No. RQP/UPDGM/No.023/Year 2021,

Add.-Main Road, Opp. U.B.I..
Shahganj, Jaunpur,
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Ko
INTRODUCTION

Appiicants Ws Tridev Construction, Prop. Shri Surendra Kumar Ral Sio Shrl
Keshav Das Ral, Add. Ward No.-22, Vinod kun] Tiraha, Jhans| Road, Tikamgarh, M.P.
Current Add.-, Village-Chhilla, Pargana-Banpur, Tehsil-Mahroni, District-Lalitpur,
U.Papplied lor the lease for the extraction of Minor Mineral Khanda-Boulder/Gitti-Ballast for
an area of 253 Ha at Gata No.- 217 Kha, Village-Chhilla, Tehsil-Mahroni, District-
Lallipur, State-Uttar Pradesh and the Mining Lease is granted in favor of above-said
applicant for 10 years as per LOI No-355/ 30-Mines/2022-23 dated 17/07/2022, under G.O.
2160/86-2019-57 (Sa.)/2017 T.C.-1 Bhutatva Evum Khanikarma Anubhag, Govt. of U.P.

" dated 09/10/2019 mentioned in U.P, Minor Mineral (Concession) Rule 1963.

The project proponent is a private firm and the project is a newly proposed Khanda-
Boulder/Giti-Ballast quarry, The main objective to be pursued by the applicant is to carry the
business ol operating and working on mines and quarries.

Khanda-Boulder/Gitt-Ballast Is a key Ingredient for the construction of infrastructure
projects which is a specialized job Involving high degree of safety and statutory comphance
besides being carmed out by qualified mining personnel.

As per LOI year wise quantily of lease area is 75900 Cum. Hence, the Mining Plan
with Progressive Mine Closure Plan Is being submitted under rules 34 (2) of U.P. Minor
Mineral (Concession) Rules1963.

Most of the prehistoric monuments are bullt with natural stones as they remain slable
with time. Before the advent of concrete, stones were highly preferred for heavy engineering
works like bridge piers, harbour walls, seaside walls, and for facing works. Stones for
consiruction purposes are oblained by quarrying from solid massive rocks. The stones used
for masonry construction should be hard, durable, tough, and should be free from weathered
soft paiches of material, cracks, and other delects thal are responsible for the reduction of
strength and durability,

Note: Purpose of mineral excavation is sale of material in the open market.
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. —
CHAPTER-1  GENERAL:
—TWame of the Applicant with address | Ms Trdev Construction. !
Prop. Shri Surendra Kumar Rai Sio Shri
Keshav Das Rali,
Add. Ward No.-22, Vinod kunj Tiraha, Jnansl
Road, Tikamgarh, M.P.
Current  Add.-, village-Chhilla, Pargana-
Banpur, Tehsil-Mahroni, District-Lalitpur, U.P- |
“1i. | Status of the applicant Private Firm
il.” | Mineral Which Are Occurring In The Khanda-Boulder/Gitti-Ballast
Area & Which Applicant Intends To
' Mine
iv._ | Period for which the mining lease Is | 10 Years
granted
v, [Name of the RQP preparing the | Akshita Pandey
mining plan (Address, Registration Registration No. ROP/UPDGMNo.023/Year |
No., Valld Uplo) 2021, Add.-Main Road, Opp. UBIL
Shahganj, Jaunpur.
'vi. | Name of the prospecting agency | No pros pecling agency was engaged as such.
[ The prospecting of the depasit has been done
by the joint visit of mine planner and surveyor.
"Vii. | LOI No. 355/ 30-Mines/2022-23 dated 17/07/2022 |
Viii | Rule No.~ ~TUP. Minor Mineral (Concession) Rule 1963.
iX |G.0.No. and Dale- GO. 2169/86-2019-57 (Sa.)2017 T.C
Bhutatva Evum Khanikarma Anubhag, Govt.
f of U.P. dated 09/10/2019
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7). | Detalls of area with location maps | Location Map is aliached as Plate No.-1
["District and State Laiitpur, Uttar Pradesh.
Tehsil Mahroni .
Village qhiua
Gata/ Arazil Khasra/ Piot No. 217kha o o
Area (Hectares) — 253 )
Whether the area Is in forest No
(Please specify whether protected
roserved eic.)
Chhila village is Approachable fram Hamirpur-

“Exisience of public road / railway
any nearby and

Chungi Highway from Lalitpur, District about 28

line, f
approximate distance km in East Direction.
« Al distance measured In Road distance. |
Latitude and Longitude The GPS reading of ail corner pillars is given
below. Il
[ Pillar Latitude (N) Longitude (E) |
A 2494320 29N | 78°4029.99°E
B 24°432496'N | 78°403049°E ||
| c 24°432639'N | 78°4033.72°E :
D 24°432333N | T7B°4035.99°E ||
T E 244321 43N | 78°403599°F |
F 74431993 N | T6°4034BIE ||
Land Use Pattern The area exhibils slony, isolated hillock |

topography. It falls under barren land.

Fh]

142)

" Altach a general location map and vicinity map showing area boundaries and a:ismg |
proposed routes. It is preferred that the area be marked on a Survey of India
lopographical map or a cadastral map or lorest map as the case may be. (Plate Nu.

Lease area on cadastral map is shown in Plate No.3. Key Plan Buffer Zone showing 5

Km radius area along the periphery of lease in Survey of India Google image is shown in

Pliate No.2 & 3. Surlace Plan is allached as Plate No.5.
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GHAPTER-3.0 GEOLOGY AND EXPLORATION:

3a) Describe briefly the general topography explaining whether It Is a plain land or
a hilly area and local geology of the mineral deposit within the leasehold.

3a. 1 PHYSIOGRAPHY AND GEOMORPHOLOGY:

The distric! is par! of Soulhern Bundalkhand plateau having general slope
castrly direction. The district has two distinct physiographic features 0] :he northem
Bundolkhandmassives which is charactetized by the gently roling fand and (i) southern
Vindhyan ranges comprising table lands of the dissected plateau. The rolling lands of the
Bundelkhandmassives area have an average altitude of 350m. and slope northwards with a
gradient of 1.5m/km. The table lands abruptly rise on lo the rolfing land with a series of .ahml
100m high escampments and attain an average height of 450 m. amsl. Geomorphologically,
the rolling lands constitute a vast pediplain in which rocks of high resistance stand oul as

insel-bergs and butles rising few 1o tens of meters high from the surrounding. The weathered
malerials ocour as pediments surrounding the hillocks. The older pediments occurburried

under the residual soils. A striking land form is made out in the area by quariz reefs which
rise to over 400m high ridge extending from a few hundred meters to lens of kilometer in the
NE-SW direction. Disjointed ridge of varying length and lower height also running the NE-
SW. NWN-SSE and NS direction and they comprises of mafic rocks. The southern periphery
of the district is however traversed by the Vindhyan ranges. The southem table lands
comprise a series of Mesa, which strike in NW-SE direction and slope southwards in contrast
to master northward slope of the area. The southern and eastern parts of the table lands are
highly dissected by numerous rivers and rivulets. The eastern part is somatimes dotted with
kopje and buttes.

The highest point of the lease area periphery is 345.8 mRL in S & SE direction while
lowes! poinl of the lease area periphery is 338.9 mAL in N direction. The general siope of
lease area is towards N direclions. The topography of lease area is shown in Plate No. 3.
30.2 REGIONAL GEOLOGY:

Geologically, Bundelkhand presents a mixiure from dilferent eras, from the earlies! days of
the formation of the earth, when its upper crust cooled and solidified, till recent times. From
the earliest period, older than 2500 million years, are granite-ike formations called gneiss
and so- called Bundelkhand Granite. Much of the area of Datia, Jhansi, Lalitpur,
TikamgarhChhatarpur, Panna and Sagar districts, and southern portions of Chitrakoot and
Mahoba districls is granite country, marked by oulcrops ol great diversity in mineral
composition and size, ranging from small palches to large hillocks, A siriking feature of the
granite country, which has impacled selllemenl pallemns and agricullure, is the presence ol

in north-
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fike natural features intercept the course ol streams, leading 10 jormation of waler bodies
wmﬂmmwmufwuwm.mmmmmw
occupies an area of 26.000 sq. of which 11,000 sq. km. lies in Lalitpur, Jhansi. Hamirpur
and Banda District of UP. The granite complex in this region i essentially made of grey and
pink granite rocks of granodiorite-adameliite composition with minor occurrences O

hornblende diorite, gabbro, and grey gneisses. These rocks are intruded by 3@ number of
in NW-SE diractions. The

quartz reels mainly trending in NE-SW and basic dykes
Bundelkhand massit is overiain by rocks of Bijawar and Vindhyan group respectively. The

stratigraphic order of formations is as below:

Deccan Trap
..“...,..n.."mwu........... i

A —— S

—_ VindhyanSupergroup :

e S e R e e — T Ennr—t—ﬂ-r—rua—--- B

e ——

3a3 LOCAL GEOLOGY:
The thin layer of top soll is present all the over the lease ar
irom the weathering of the surrounding rock type and the Granite of the area. Beneath (his

ea which was derived

top soil cover mineral Granite is found. The colour of Granite is light brown, light pink & ruby

red. The granite of the area is medium lo fine grained.
b) Describe briefly prospecting / exploration work done to date viz. Geological

mapping with the evidence already existing about the mineral deposil in the area or in

the vicinity.

Minor mineral leases are adjacent lo each other. Mining aclivities in other adjacent
areas are in progress hence prospecting work does not require. The mining in the area
chows that stone is available in the lease area and thera is no possibility of any other mineral
10 be found in the lease area
¢) Describe briefly, exploration proposed to be carried out.

I is small mine. Mining in nearby areas are in progress. No éxploration is required

for fulure hence, not proposed.
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METHOD OF ESTIMATION OF RESERVE:
The roserve estimation has been dono by cross-sectional method. Two Cross-
sections al an inlerval of 75m & 65m are drawn. The surlace areas ol cross-seclions
are mulliphed by the cross-sectianal strike Influence to get the volume.
GEOLOGICAL RESERVES:
The geological reserves estimated by cross-sectional methad can be categorized in 1o 4
clisses:
1. Proved Reserves(111):
The entire Quantities of mineral occuring uplo 325 mAL below from the
surface ground level have been considered as under proved category (111).
2. Probable Reserve (122):
The entire Quantities of mineral occurring 5 m, zone below the proved reserve
2one is considered as Probable Reserves (122).
3. Feasibility Mineral Resources (211):
Mineral blocked within barrier zone & in slope under proved mineral reserve
considered as Feasibility Mineral Resources (211).
4. Pre-Feasibility Mineral Resources (222):

Mineral blocked within barrier zone & in slope under probable mineral reserve
considercd as Pre-Feasibility Mineral Resources (222).
he detailed categorized table of Mineral Resources is shown Table No.-1 -
Summary of Geological reserves as per UNFC Classification is given below:
Classilication Code | Quantity (Cum)

A) Mineral Reserves
1) Proved Mineral Reserve 500550
2) Probable Mineral Reserve 122520
J) Feasibility Mineral Resources 117750
d 4) Pre-Feasibility Mineral Resources 56925
TOTAL 797745

S————
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GEOLOGICAL RESERVES
Proved Mineral Reserves (111 e
[ Seciion Line | Sectional Area o influence | Quantities of Geological Resorve
(m?) (m) (Mineral) | after Swell Factor
| (cum) (1.5) (cum)
}_ v | 2860 | 78 | 192000 288000 .
22 2180 65 141700 212550 |
r Total N Hﬁﬂfﬂ_____'
Probable Mineral Reserve (122)
["Section Area Strike Influence | Quantities of Geological Reserve
" Line (m? (m) (Mineral)  after Swell Factor
[ (cum) (1.5) (cum)
WE 628 75 47100 0
2.2 532 65 34580 51870 !
Foial 122520
Feasibility Mineral Resources (211) .
Section Area Strike Influence | Quantities of | Geological ﬂmm|
' Line (m?) (m) (Mineral) after Swell Factor |
(cum) (1.5) (cum) .
2 570 75 42750 64125 J
22 550 85 35750 53625
E—_—— — Total == SEm 117750 '
Pre-Feasibility Mineral Resources (222) ,
| Section Area Strike Influence | Quantities of | Geological Reserve
" Line (m% (m) Mineral after Swell Factor
(cum) (1.5) (cum)
LR 2772 | 7 20400 30600 |
2-2' 270 85 17550 26325
Total 56925 -
- ] |
9
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MINEABLE RESERVE:

The mineable reserves have been compuled by slice maethod. 7.5m wide barrier zone
has been loft all along the lease boundary from the near ground level. As stated
earlier that several other mines are also situated In the same area sharing their
common lease boundary. It is expected almost all the area above general ground
labe! will be excavaled. Hence 7.5m barrier zone will be left after reaching the near
ground lavel, Benches from AL 345m up to AL 320m have been drawn on Conceplual
Plan/Ultimate Pil plan. The height of bench has been taken 6m and width of bench
has been taken 12 m lo estimate the mineable reserves. The mineable reserve is

given in Table No. 2.

MINEABLE RESERVES
Siice/Bench | Av.FL | Av.FA Bench/ Volume  Swell Mineable/
RL (M) (M) (M) slice (Cum) Faclor Saleable
Avg helght (1.5/Cum)  Reserves
RN S 1 (M) | (in Cum)
345-339 102 145 3 44370 15 66555
330.333 14 154 B 105336 15 158004 |
333-327 102 142 [3 86904 15 130356
327321 a0 130 6 70200 1.5 105300
321-320 78 118 1 9204 | 1.5 13806
Tolal [ 1.5 474021

10
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boundary will lelt out.
The mining will be open cast.

Opencast/semi-mechanized mining will be undertaken with help of Excavalors and
dumpers.

Bench height will be kept at 6m. B 3
Width of ultimate bench will not be less than bench height; however, working benc

will have a width around 12m.

Deep hole drilling with light charge wall be adopted.

Loading will be done by excavalors.

The run-off mine will be dispatched to crusher and then job site.

Development includes only removal of top weathered layer and soil palches f any.
Top soil if any will be scraped out and used maintaining the road.

Overall slope of pil shall be maintained 45 degree.

Lessee will be well equipped with all required equipment as stated in LOI such as
computer. Printer, Weight Bridge, CCTV Camera, QR code RFID Scanners elc.

This will be an open cast semi-mechanized/mechanized Captive mine. ROM will be
sold 1o buyers. Deep hole blasting will be done. Al the outset deep-hole drilling with
wagon drill will be underlaken for primary breaking. Secondary breaking will be
undertaken by rock breaker. Jack Hammers will be used in exceptional cases of big
boulders. The crawler or wagon drill will be of 4" diameter. The equipment will be
given drive from compressor (400 cim). Overburden mainly top soilltop weathered
mineral will be removed carefully and used to maintain mining roads. After scraping
the top surface holes will be drilled by wagon drill and deep hole blasting will be
undertaken. Rock will be dislodged Irom its joints and further broken into desired size
of Gitti & boulders manually with the help Crow bar & hammers. Matenal will be
stacked near the working face and finally dispatched to job sites.

Year-wise Planning

Maximum 75900 cum (As sanction in LOI) quantity of saleable mineral is proposed o
be excavaled in each year as per current market demand. A total of 379500 cum

saleable mineral is proposed lo excavate during 5 year.
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b) Year wise Development and Production:
I} Development and Production In Ist Year:
Mining will be started from the top in the lease. About 75900 cum saleable mineral
proposed o be excavated in this year. Mineral from the lop Benches RL 345m & RL 339m
will be will be open, daveloped and mined out, a new Benches AL 339m & RL 333m will be
will be open and developed o get the required production. Following benches will be
excavaled in this year.
"Bench | Opening T Av [AvFace ielght [Valme [Voiume [Saieabe | Baiance |
- (mRL) recoverable - Face Advance.| (m) | (w0 4 ROM |[Volume | inthe
’ reserves | Length | (M) (M) | (M) | Bench/
! (Cumj (M) (SF 1.5) Slice
| ‘ (eum)
35 102 145 | 3 | 44370 66555 66555 0 |
= |
. 339- 0 ! 114 10 6 66840 | 10260 | 9345 915
I g —— : Total 75900 | 915 |
Note: Average Height of bench will be taken. )
ii) Development and Production in lind Year:
About 75900 cum saleable mineral is proposed to be excavated in this year. Remnant part
J of Benches RL 339m & RL 333m will be advanced and mined out to get the required
production. Following benches will be excavaled in this year.
Bench | Opening Av  |Av Face [Helght [Voiume [Volume Saleable | Balance
(mRL) recoverable Face Advance. | (m) (M) ROM | Volume | inthe :
. reserves | Length| (M) (M%) (SF | (M) Bench/ |
' (Cum) (M) 1.5) Slice
(cum)
95 | 1 | 7 B | 50616 75924 | 75800 | 939 |
—
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1ii) Development and Production in lird Year:
About 75900 cum saleable mineral is proposed 1o be excavated in this year. Remnant pan
of Benches RL 339m & RL 333m wil be advanced and mined out and a new bench of AL

333m 1o AL 327m will ba opened and advanced to ge! the required production. Following
benches will be excavaled in this year;

~ Bench [ Opening | Av | AvFace [Height [Velume Volume Saieable [ Balance |
. (mRL) recoverable | Face Advance.| (m) | (M) | ROM |Volume | inthe .
| reserves | Length| (M) | (M) | (M) | Bench/ |
(Cum) (M) (SF 1.5) Slice |
(cum) |
339. 939 114 70 B 47880 | 71820 72759 0 |
| aa3

, 333 0 102 4 6 2448 | 3672 | 3141 531 |
r

327 i
Total 75900 531

‘il Development and Production in IVin Year:
Mining will be started from the lop in the lease. About 75900 cum saleable mineral is
proposed 1o be excavated in this year. Ramnant part of Benches RL 333 m & RL 327m will
mine out 1o get the required production. Following benches will be excavated in this year;

- Bench| Opening | Av mucu Helght [Volume [Volume Saleable | Balance |

.’ (mRL) I#eeuwuhu Face nee.| (m) | (M) | ROM [Volume | inthe |

| Creserves | Length| (M) (W) (SF| (W) | Bench/

‘ (Cum) (M) 1.5) Slice

j ! (cum)

1333 | &% 102 83 6 50796 | 76194 | 75900 825 |
327 '

| Total 75900 | 825
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lil) Developmenl and Production in Vith Year:
Mining will ba started from the top in the lease. About 75800 cum saleable mineral is
proposed 10 be excavaled in this year. Remnant pan of Benches AL 333 m & AL 327m will
ming out 1o gel the required production. Following benches will be excavaled in this year:

" Bench Opening | Av  AvFace Meight [Volume [Volume Saleable | Balance |
(MAL) recoverable  Face Advance.| (m) | (M¥) ROM | Volume | Inthe

| reserves | Length | (M) lIul",l[SF (W) Bench/ ‘

(Cum) | (w) 1.5) -

(eum) |
333 | 825 | w02 | 5 | 6 aaaa‘u|'5n490 51315| O

.| N 1 e
[ %27 ] 0 90 | 31 | & | 16740, 25110| 24585| 525

o | =. 1
Total 75000 | 525 |

c) Attach supporting composite plan & section shawing pit layouts, dumps, stacks of
sub grade mineral, If any etc.

The composite plan & section showing layout of benches are shown in Plate No. 6.
Entire lease hold having Mineral out crop with no soll cover. The wasle 1o be generated in
pockets along the joint plain shall be excavaled and shall be use in making aggregates. The
soil shall be used for the purpose of plantation while some waste shall be spread over the
approach roads for the maintenance during next five years. All gquantilies ol mineral etc to
be exploited shall be used for making aggregates.

d) Indicate rate of production when the mine fully developed & expected life of mine
& the year from which effected.

The total mineable reserves are 474021 M? with proposed rate of production 75900 M?
ol Mineral per annum .The expected life of mine with above proposed targel comes oul
aboul 6.24 years.
e¢) Open Cast Mines:

i) Describe brielly giving salient features ol the mode ol working (mechanized, semi
mechanized, manual):

During previous years, mining is being carried oul manually as well as mechanically in
the region,
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il) Describe briefly the layout of mine working, layout mine faces & sites for disposal
of overburden/waste.

Mining faces shall be opened from lop to downward. Approach road shall be produced o
each mining laces for ransportation of mineral. No waste shall be generated during plan

period therelore, no proposed has been for its separale slaking.
i) Extent of mechanization:

The requirement ol mining equipment is calculated at its maximum production capacily as
below:
The average level of annual production planned = 75900 Cum or 189750 MT
Daily production required assuming 300 working days = 189750/300=632.5 MT/day
A)  Requirement ol wagon drill & drill holes:

i) Yield per hole with spacing & burden of =4x25x6.0x25 =150 lones
i) Daily production required =632.5 MT

ili)  No. ol holes to be drilled in one Shift = 632.5/150=4.21 Say 5

)  Length of each hole with 10% sub grade drilling =8.6m.

v)  Therefore metreage required 1o be drilled = 6.6x4.21 =27.78say28
vi)  Expected performance of drills in one shift = @5m/h =40m.

vil)  Therefore number of drills required lor production = 28/40 =0.7  Say =1
B) Requirement of Compressors:

The requirement of machineries for drilling will be as below:

[Type Nos. |Diaof Size/capacity | Make Motive
hole (m) power
Comprassor 1 MA 450 cim | LG 450 Diesel
- Comprassor
Wagon Drill 1 {(110mm) Atlas Diesel
C) Excavaior:
372 cum x 2.5 per shilt - S30 tones
Operaling shift per day - 930 x 1 = 830 tones
Maximum Mineral 1o be handle per day . 632.5 tones
Therelore no of excavator required lor handling the quantity of granite stone
= 632.5/930 = 0.68 say 1
Requirement of Excavator: Is tabulated as below which shall be deployed occasionally.
Type No. Bucket capacity Mative
Excavator 1 - 0em Diesel (70-80 Iirs’ day)

15
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D) Requirement ol tlippers (10 tonners)

Requirement ol tippers for the transport of overburden is work oul as follows:
1) To & Iro journey time: from mine area 1o mine road

To & Iro journey on 0.70Km. mine road @ 10 Km/hr = 5 min.

i) Scooping and wailing =2 min.
ii) Loading =2 min.
iv) To & fro journey =5 min.
v) Turning and unloading =2 min.
vi) Therefore lotal cycle time = 16 min.
Requirement of Tippers:
Crusher stone 1o be transported per day =632.5 MT
Cycle time of Tippers =16 min.
Therefore round trips per hour =60/16= 3.75
Average load carried per round per trip =3.75 X 10 =37.5 MT
Therelore average carrying capacity per Tippers
one shifl =37 .5x 8= 300 MT
Therefore total no. of Tippers required =£32.5/300 = 2.10 say 3
Standby Tippers =1
Requirement of dumpers Is labulated as below; |
Type Nos. Size/capacity Motive power
Tippers 4 10 tonnes Diesel
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(g) Blasting:

(a) Deep hole Driling shall be carried oul with 110 mm. dia Atlas capco & blasting shall
be carried out with slurry explosives according to condition imply and shall be
execiuted by competent qualified person employed by lessee:

Hole depth 6m
Spacing A m.
Burden 125 m.

Thus, one hole will give a quantily of about :4 x 2.5 x 6.0 x 2.5 =150 tones
Excavation required per day (Considering
Maximum excavation per day 16325 M.T.
Thus nos. of hole to be drilled and requited 1o be blasled: 632.5/150=4.21 No. say 5
These deep holes will be blasted in one round.

b)  The blasting will be undertaken by suitable explosives having comparable density,
usually 6-8cartidge of 220mm will be sulficient in one hole of 6m depth,

¢)  The number of holes will be distributed in two working benches. As far as possible
single row blasting may be preferred & each hole shall be charged with 600-800gm
explosives depending upon the Iree face available. The direction of face advance &
row of diill holes will so proposed that the direction of lly rock material will be expected
lo fall over the bench.

¢)  On the basis past experience in the surrounding area & lithology of rock, the powder
lactor is expected 10 be 20tonnes per kg of explosive. 300 gms. of explosive per hole
will be required o reach 20tonnes per Kg. of powder factor.

d)  Initially it is proposed to install a magazine of eapacity about 100 kg. of high explosive
along with accessories is expected 10 serve the purpose,

e)  The lessee will installed 100 Kg. magazine & 500 detonators with the due permissian
of Chiel Controller of explosive.

(1) Precaution during blasting:
Following precautions will be undertaken and lollow strictly.

1. Stemming should be strong and of adequate length and not less than 1/3rd length of
the hole, This will check blow outs.

2.  Biasling should be avoided In early morning and late evening hours to avoid
temperature inversion condilions.

3.  Biasting may be avoided at the time when strong surface winds are blowing towards
Inhabited area.

4, The burden at any point in the charge length should not be less than optimal,
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5.  The wind direction at the time of blasting should not be fowards the siructure 10 be
protected, especially it wind speed is high.

6.  Blasting may bo done at a time when there is heavy background noise. In some
mines abroad, they are creating it artificially so as many blasting nuisances become
less apparent.

7. Blasting should be done in once round. Blasting of larger rounds, infrequently can't be
beller supervised, causing nuisances. Further the villagers are exposed less
trequently, will itsell lead 1o a reduction in the number of complainis.

B.  Pre shooting of the boulders, instead of plasier shooting, should be continued.

9.  Before electric firing, the circuit will be tested by an approved tester,

10.  Flags erection and siren signaling systems will also provided during time ol blasting.
For further safety, the blasting time wil also fixed during the end of the shift so that all
the workers will removed outside the danger 20ne.

11.  To prevent risk of Injury to anybody by flying pieces of stones after blast, mulfie
blasting will be adopled. In this praclice the mouth of the shot hole and some dislance
around it will be covered by steel sheets, weighted by bags, old sleepers etc. This wil
prevent the broken rock from llying out.

12. Al the precautions suggested In MMR 1961 specially as specified from Regulation
162 to Regulation 168 must be adhered.

5.3 CONCEPTUAL MINE PLAN AND LIFE OF MINE

Mining shall be done by Opencast /Semi-Mechanized Mine means confined within ultimate
pit limit demarcated. Road, habitation elc. will require diversion from mining area for the
sataty of workings. Size by the end ol conceptual period shall ba as same to plan pariod |.e
2.08 Ha.

5.4 a) Anlicipated life of mine:

The lotal mineable reserves are 474021 M? with proposed rate of production 75900

M? of Mineral per annum ,The axpected life of mine with above proposed targel comes out

aboul 6.24 years.

5.4 b) USE of Mineral: Describe the utilization of minerals and the types of industry |

(please specify) to whom It will be sold or Is being sold.

The mined oul material is Khanda-Boulder/Gitll-Ballast. Material is used in road making. Big

sized boulders are crushed into sizéd small stone which is used in laying road making. All the

ROM will be used in thair jabs.
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5. WAS . ANGENENTS:

Describe briefly the arrangements made for lop soll, minerals rejects and wasle
disposal including precautions taken in selection of disposal site (s) along with their
respective quantity likely to be generated for the three Year (Indicate locations of the
same on surface plan),

As staled earlier that entire lease area consists of Mineral& lurther persists in depth.
All the quantities 1o be exploited shall be semt to crusher plant outside the area which will be
used in making aggregate. Therefore, generation of waste shall be nil & no proposal has
been envisaged for its separate dumping at mine side.

Describe briefly the Year wise reclamation plan, giving the proposed plantation
programme, scope of backfllling worked out pils.
The mined out area & reclamatian / rehabilitation as on date, at the end of plan period & at
the end of conceplual period is given below:

: Period Area has broken (Ha.)
| As on date 0.0
| End of plan period 2.08
:;_End of conceplual periog 2.08

There is no river in or immediate surroundings of the activity area. No nalla or drainage
passes within or near Excavation area. Thera are no important monuments and waters
lanks nearby the Excavation area. Excavalion is confined in véry small scale. Thus the
mined out area will be used for Pisci-cultural activities in future.

The water balance Chart: No water is required for mining and processing, only waler
sprinkling on road to suppress the dust in peak hours, hence no disposal of water and extent
lor recycling is required. About 4.0 KLD drinking water as well as watar for plantation and

dus! suppression shall be transported in to the tankers to the mine head from nearby Crusher
plant,
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The Mining supernvisor Shall supervise the mining operation

Site Services:

The lollowing site services will be provded noar the mne
i) Offico 1

] Drinking water shed 1

fii) Rest shelter 1

W) First Aud Centre i

Thiis category-wise employments will be as below.

II™ Class Mine manager 0
Blaster - 01
Semiskilled:
Time Keeper :10
. Un-skilled:
| Piece raled workers : 40
i' Total: : 52
9B, Mine Drainage :
a)  Likely depth of water table based on observations from nearby wells and water
bodies:

One dug well is siluated aboul 0.7 km aerial distance towards south East ol lease
area in Village side. The top level of the well is 345.0 mRL & waler {able encountered
| in the well is about 36.0 m deep and the expected depih of walef table in the region is
about 309.0 mRL.

| b) Working expecled 1o be 12 m sbove the water lable during next five years.
During next five years, the mine working will be confined up 1o 321.0 mAL. Water
1able will nol be Interested by mining operations.

¢) Quantity and quality of water likely to be encountered, the pumping
arrangement and places where the mine water Is finally proposed to be

discharged.
The mining operations will be limited in the upper levels & the lowest bench will be
| formed at 321.0 mRL, hence waler lable will be not be encountered by mining

activities during nex! live years.

—
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CHAPTER-10.0 MINERAL PROCESSING:
a)  If processing / beneficiation of the ore or minerals mined is planned lo be conducted
on site or adjacent to the extraction area, briefly describe the nature of the processing /
beneficiation. This should indicate size and grade of feed material and concentrate (finished
marketable product), -

The entire lease area consists of Building Stone (Mineral) terrain therefore, no beneficiation
of mineral processing will require for Building Stone (Mineral).
b)  Explain the disposal method for talling or waste from the processing plant (quantity
and quality of tallings proposed to be mmﬁ. size and capacity of tailing pond, toxic
effect of such talling, if any, with process adopled to neulraiize any such effect before their
disposal and dealing of excess water from the tailing dam).
As stated above that no beneficiation is required therelfore no tailing or waste disposal from
processing plant will be undertaken.
¢) A flow sheet or schematic diagram of the processing procedure should be attached.
No beneficiation studies will be carried out therefore no flow sheet of processing process is
attached.
d)  Specily quantity and type of chemicals to be used in the processing plant.

No chemicals will require.
e)  Specify quantity and type of chemicals to be stored on site / plant.

No chemical will be stored on the site / plant.
f)  Indicate quantity (cu.m.per day) of waler required for mining and processing and
sources of supply or waler, Disposal of water and extent of recycling.

2
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11.0 ENVIRONMENT MANAGEMENT PLAN:
11.1 BASE LINE INFORMATION:
Land use/Land Cover

Existing Land use of the area is barren land,
Water Regime:

Surface Waler: Loase area has a mild siope towards Norih West, Overall slope in the area is
North, Norih-east. Thera is no perennial drainage in the mining lease area. Hand Pump will
be the source of drinking water in the area.

Ground Water: (Source: Aquiler Mapping and Ground Water Management Plan of Lalitpur
District. Uttar Pradesh-Central Ground Water Board Dated APRIL, 2017)

General flow direction of water level is from soulhwest lo northeast. As depicted by waler
lable contours with reference to mean sea level, waler table alevation ranges from 170m to
160m. amsi. Gradient of water table ranges from 0.7 mvkm 1o as high

Flora & Fauna:

There is a thin layer of top soil present in the area. The mining area is devoid off trees,
however small bushes of local species are present. The three main cropping seasans in the
district are Kharif, Rabi and Zaid. The other crops raised in the district include wheat, paddy,
maize, pulses and oilseeds. Main fruits grown are mango and guava. The free species
recommended are Ficusreligosa (pipal), Boswelliaserrata (Salai), Shorearcbusta (sal) and
laclonegrandis (leak) may also be recommended, Mangileraindica (Aam), Embiicaofficinalis
(Anwala), Aeglemarmerios (Ibef), Planting should be done in large sized 90 cm x 90 cm. due
in advance and filled about 50 days before planting. The plantation raised earfier should be
carelully maintained. Moralities should be replaced by fresh planting. Amphibians and
reptiles are common in such type of habitat. Pigeon, Parrot, Owl, Nilkanth and Sparow are a
few common species of birds found surroundings of the area.

Climate:

The climate of the district is sub-tropical, which is characterised by a very hot dry summer
and a cold winler. Similar to other districts of the Bundelkhand region, this district also has
four distinct seasons in a year. The summer season is from March 1o mid-June, the
southwes! monsoon is from mid-June to Seplember. Post-monsoonal transition between
October and November months conslitute the post-monsoen saason and the winter season
lasts from December o February.
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Lalitpur District is one of the districts of Utar Pradesh state of India. Lalitpur disirict is a part
of Jhansi Division. Lalitpur is the main town and administrative headquarters. The districl
ow.lpiulnlmnliﬂﬂhnﬁ,wnmmhamnlmmmmmm
out as A district in the year 1974, it is connected to Jhansi Disirict by a narrow corrider 1o the
northeast, and is otherwise almost surrounded by Madhya Pradesh state, an example of a
saliont. According 1o the 2011 census Lalitpur district, Uttar Pradesh has a population of
1,221.592,[4] roughly equal 1o the nation of Bahrain[5] or the US state of New Hampshire.[6]
This gives it & ranking of 391s! in India (out of a total of 640).[4] The disirict has a population
density of 242 Inhabitants per square kilometre (630/sq mi) .[4] Its population growth ratle
over tha decade 2001-2011 was 24.57%.[4] Lalitpur has a sex ratio of 905 females for every
1000 males [4] and @ literacy rale ol 64.95%.[4] Languages in Lalitpur District[7] Hindi
(81.60%), Bundeli (17.51%), Others (0.89%). At the time of the 2011 Census of India,
99.18% ol the population in the district spoke Hindi and 058% Urdu as their first
language.[8).

Occupation:

Agriculture and livestock rearing are the main occupation. Major part of the district is rain-fed,
under-invesled, vulnerable, socio-economically heterogeneous, lacks infrastructure and
access to improved technology, ethnically unique, and backward relative to other regions.
Crop production, livestock rearing and seasonal migration, provide more than 90 percent of
rural income in the region. Area covered by main crops consists of pulses, ol seeds and
Dhan respectively. In Lalitpur District, entire system ol drainage is a part of Yamuna sub
basin of Ganga basin.

Drinking Water:

Hand pumps, wells & bore wells are the main water source for drinking water in nearby
areas.

11.2 Impacts & Mitigation:

The possible impacts and their mitigation are described ahead:
Si.No. | Impacts Mitigation

1 Land use /| Change in lopography due to mining is always a negative

Land cover | Impact leaving ugly pits. Mining is being carried out in a small
L} |area. There wil be a water filed pit al the end ol mining.

Flora  and | Mining activity area Is barren land. Any kind of vegelation is
Fauna nol seen on the activity area. Therelore no effect on loral
community is anticipaled.50 tree saplings is being proposed to
plant in the nearby village aroa.
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3 Air Pollution During the mining dust particle will be generaled. Air
Pollution will also increase due Increased vehicular
activity. Water sprinkling will be done at dust generaling
- ; places. Masks will bo provided to workers at work place.
[4 Noise Poliution | Drilling Blasting & increased vehicular traffic is the main
| source ol Noise Pollution. Blasting will be done under the
| supervision of compaten! blaster. Mining activity will be
done only day hours. Earmulls will be provided lo
workers of loading points.
5 Rehabiiilation The activity zone is very small. No migrafion will takes
and place. Therefore, there is no R & R Plan.
= Reseltiement

Environmenl Management:

Solid Waste management:

There is no top soil. Upper weathered layer is very thin. Sail if any, as a solid waste will be
generated during the course of mining, Upper weathered layer and soll if any will be scraped
out and used maintaining the mine roads.

Municipal Waste:

All the labours engaged in activity are in nearby villages. Thus the municipal wasie
generated is minimal. Mobile toilet will be provided if required.

Hazards Waste Management:

The mining activity is limited 1o drilling, blasting sorting and collection of material and
dispalch 1o job sites. Domestic hand tools & machinery will be implied to perform the activity.
Trucks used in ransportation will be hired from outside. Required Diesel will be filled from
the public outlets. No washing activity will be done within the lease area. Therefore, no such
waste will be generated.

Corporate Social Responsibility:

Lessee with the consent of local vitagers will contribute his par as per their requirement in
the field of child education, medical heaith and others.

Lessee will also encourage to develop greenery in nearby are by planting trees. Pits of about
0.5m x 0.5m will be dug before the onset of monsoon. The distance between two pits will be
kept about 3.0m. Adding a 3- to 4-inch layer ol organic mulch on the soil surface around the
plant will ensure a healthy growth of plant. Tree species like pipal, mango, Neem, Ber,
Babooletc and shurbs like Kaner, Madar, Dhatura, Makoi, Munjetc will be preferred lo plant.
CONCLUSION:

i can be concluded from the above facts that the mining activily in this area will not have any
adverse Impacts bul would help In improving the socioeconomic condition of the surround
villages. Hence this mining plan may kindly be approved al earlies!.
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- PROGRESSIVE M| E PLAN
1. Introduction:
a) Name ol Lessee: M/s Tridev Construction,

Prop. Shri Sutendra Kumar Rai S/o Shr Keshav
Das Rai,
Add. Ward No.-22, Vinod kunj Tiraha, Jhansi Road,
Tikamgarh, M.P.
Current Add.-, Village-Chhilla. Pargana-Banpur.
Tehsil-Mahroni, District-Lalitpur, U.P.

b)  Sialus of Lessee: Pvt Firm

c) Location: The location plan is enclosed as (Plate No. 1)

d) Extent of Lease area: 253 Ha.

e) Type of lease area: The land applied for mining lease waste land.

f)  Land use Pattemn: Thautsmlanﬂmvﬂlrﬂnmthmamhﬂm
Revenue land. The lease area does nol fall under
forest land. The exisiing land use within the lease
area is given below:

[ s Land use Agriculiure | Forest Govt “Grazing

. No. land (ha) | Land Revenue Land (ha)
| (ha) | land(ha)

'l 1 Mining pits Quarry . 2.08 '

' 2 | Balance undisturbed land . 045 .

—Ttew | - | - | 28 | -

] Existing method of mining and mineral processing:

s)  Exisling Method of mining:

Khanda-Boulder/Gitti-Ballast mining in the region is being carried out Opencasl /Semi-
Mechanized Mine with drilling and blasting. Except dressing, sorting and sizing. no.
other means of beneliciation carried out al mine. The broken Mineral is being loaded
manually in 10 trucks & tractors & transported lo nearby crushing unit where Mineral of
difterent sizeg are made as per demand.

b)  Proposed method of mining:

It shall be Opencast /Semi-Mechanized Mine. Mechanical Excavator with detachable
hammer device shall be deployed for excavation, breaking & loading of material into

Trucklippers. ¢
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Deep hole Drilling shall be carried out with 110 mm. dia Allas capco & blasting shall |
be carried out with slurry explosives according to condition imply and shall be
executed by competent qualified person employed by lessee.

Reasons for Closure:

Itis an axisting mining mmimeMSMWMHMWIM
closure of mining operation. The progressive made lo mee! out the stalutory
requirement under rule 34 (6) & (7) of amended UP Minor Mineral (Concession) Rule
1963.

Statutory Obligations:

No statulory obligations have been imposed by any Govl. agency.

Closure plan preparation:

Name and address of the Lessee:

Ms Tridev Construction,

Prop. Shri Surendra Kumar Ral S/o Shri Keshav Das Ral,

Add. Ward No.-22, Vinod kunj Tiraha, Jhansi Road, Tikamgarh, M.P.

Current Add.- Village-Chhilla, Pargana-Banpur,

Tehsi-Mahroni, District-Lalitpur, U.P.

Name, address & Registration No of R.Q.P.:

Akshita Pandey’

Registration No, RQP/UPDGM/No.023/ Year 2021,

Add.-Main Road, Opp. U.B.l., Shahganj, Jaunpur (Annexure}

Name of the execuling agency:

The lessee himsell shall execute the provisions of mine closure plan. Presently no
decision has been taken in this regard to closure of mine. Therelore copy of resolution
of the execuling agancy has not been given.
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Mine Description:

Topography &Geology: Given In Chapler-3

Mining Method: Given in Chapter-5

Mineral Beneliciation:

No mineral beneficiaion will ba under taken. The Khanda-Bouide
produced from mine shall be transported to crushar plant for making aggregales.
Review of Implementation of mining plan / scheme of mining three years
progressive closure plan up lo the final closure of mine:
mnhgpunnlthammunduummhwmbaww:iil
premature 1o make any comments aboul review ol implementation.

Closure Plan:

Mined out land:

Expecting top soil all the excavated material from mine is used in thelr own job/sites;
therefore, no proposal can be given for concurrent back-filling.

Water Quality Management:

There Is no perennial water body within the leasehold or immediate vicinity (up to 2
ing the suspended material

(/Gitti-Ballast

therelore

km). However, measures have been provided for arresl
during heavy showers.

Air Quality Managemeni:

Though, no air sample for ascertaining the air quality has been drawn. But it can be
well undersiood that air quality of the regicn can be considered normal, because the
region nol consist any Induslry lo poliule the air. However air monitoring shall be
carried out once In a season during dry spell of months to assess the air quality with in
the area. It has already been explained that mining shall be carried out manually and
mechanically with limited account of driling and biasting. One of the most crucial
elements for air pollution is vehicular ranspon. Due fimited movement lippers, air
quality will not undergo any significant change. It Is proposal that water sprinkling on
approach road shall be carried out two limes a day during dry spell ol months 10
suppress the dust during vehicular movement.

Waste Management:

No waste shall be generated during course of mining. All quantities of Mineral shall be

- used for making aggregate therefore no such proposal has been envisaged lor waste

dump management.

27
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Top Sall Management:
The entire lease area has been degraded by mining & allied activilies- During pian
period mining shall be carried out in degraded land only therafore top soi shall not be
generaled & no such proposal has been given fof its management.
Talling Dam Management:
Neither any chemical of toxic effluents will be discharged from the mine nof will any
toxic substances be ulized in the mining of alied activities. Therefore here e
question of tailing dam management.
Infrastructure: -
No Infrastructure facilties like aerial ropeway, conveyor belts, building & BN,
walot treatment plant, transport & water supply SOUTCES are
area. Therelore no utilization & their physical stability & maintenance
Also no infrastruciure facilities like telephone line, water pipe line, Sewer line, gas pipe
line, electrical cabu;s. culvert, and bridges do not exist within the lease area. So
question does not arise for their restoration. The approach r0ad passed within the
lease area & lessee shall maintain it during PMCP period.
Disposal of Mining Machinery:
It will be an opencasy semi-mechanized mine with adoption of drilling & biasting. The
broken pieces of drill rods and break down parts of jack hammer and compressors will
be disposed off. This is existing mine & their is no question of disposal of mining
machineries at this stage.
Safety and Security:
Ultimate land-use of mined out area is waler reservoir. At the time of final closure. the
reservoir area will be properly secured with fencing.
Disaster Management and Risk Assessment:
Disaster Management plan is a comprehensive and structured system for ensuring the
prevention of risks / disasters involved. The proposed mining is and wil remain open
cast, thus major risk and disasters associated with underground mining will not create
problem. However, in an open cast mine a major emergency in a mine is one that may
cause serlous injury or loss of life to the workers engaged in the mining and alied
operations, Therefore, the first aclion under the disaster management is the
identilication of risks involved and measures lo counter them. From this risk
assessment the identified hazards in proposed mine may be as below:
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: L ‘:_,:'U- Usae of explosives and the blasting operation. @
- li). Slope Fallures In open pll or fall of machinery.
li). Road Accidents,
Each parameter is discussed below:
). Use of explosive and the blasting operation:
The lessee is going to undertake a irial of rip-ability in the mine lo avoid blasting
altogether. However, 1ill such lime all precaulion during blasting will be undertaken.
Regular capacity building of blasting stafl will be under taken of safety aspects during
blasting.
il). Slope failures/Fall of machinery:
The mining is proposed from top level and gradually advance lowargs lower levels.
mmmuurﬁmwmunsnmmrmammmmmhmhmn
minimum of 12 m, which will take care of both the aspects. Further, the operations wall
be mechanized, a higher width will prevent of fall of machineries.
iii). Road Accidents:
A code of traffic management will be developed within 6 months of operations and wil
be striclly adhered. Further, Regular capacity building of drivers and spol boys will be
under laken of safely aspects during transport. It Is stated earfier that ground waler
table is quite below the working leveis. However, the rain walar accumulated in the
pits will be pumped out. Problem of inundation of pit is not foreseen.
411 Care and Maintenance during Temporary Discontinuance:
All precautionary steps shall be taken into account in respect of care & mainienance.
50 Economic Repercussions of Closura of mine and manpower retrenchments:
The land used for mining Is rocky barren land. At present, it is not used for any
purpose. However, the water reservoir as envisaged as ultimale land use in the mining
area will felicitale community in getting better agricultural yields. The impact of
unemployment will not be significant in view ol mechanized operations. The skilled
workers will always have option of getting alternate employment.
6.0. Time Scheduling for abandonment:
The year wise schedule of completion of retaining walls & plantation is given below:

" Activities Year .
T"F' Cad ath |5th  Total
lij Plantation ( No. ol saplings ) 50 l 50 50 50 |50 250

i S s Faa
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7.0 Abandonment Cosl:
The tentative cost for implementing the protective and rehabilitation measures, the
proposal given the scheme of mining during nex! three years s as below.

Activities Year “Total amount
1“J_="'|a"[4m 5th in As.
_Tallml{?_ﬁs.znm sampling) 50 Lsn lsn_l_si EN 50000
A e ———%0600 | =

8.0 Any other information:
The lessee also intends to spend some amount lowards community service. The
figures are lentative and are subject lo generation of profit. Around of 5 % of the profit
will be diverted towards Ihis activity.

8.0 Financial Assurance:
The financial assurance has been calculated on the basis of loliowing parameters.

Sl. | Head TArea puton | Additional requirement Total
Fn. use at start of | during plan period. (In ha)
5 plan (In Ha.)
i {In Ha.)
[T, [ Mining - 208 208
2. | Undisturbed 0.45 |
: Grand Tolal 245 _E

Area lo be considered for linancial assurance 6.26 Acre

Financial assurance @ Rs.25,000/- per acre.

(6.25 Acre X 25,000) =  Rs. 1,56,250/-

However Rule 34 (6) & (7) of amended UP Minor Mineral (Concession) Rule 1963, the

minimum amount of the bank guaraniee shall be 2.0 Lac. Tha lessee shall submit bank

guarantee to District Magistrate Jhansi and a copy of same shall be submitted to Director
Geology & Mining, Lucknow.

Date: 03/08/2022

Place: Lucknow
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Mining of KHANDA-BOULDER/GITTI-BALLAST

Gata No.- 217 Kha, Village-Chhilla,
Tehsil-Mahroni, District-Lalitpur,

(o State-Uttar Pradesh.

5Km Buffer Boundary

PLATE NO.-2
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Annexure -|
CONSENT LETTER FROM APPLICANT

. Shrl Surendra Kumar Ral Sio Shii Keshav Das Rai, Prop. Of Mis Tridev Consiruction
Add.- Ward No.-22, Vinod kunj Tiraha, Jhansi Road, Tikamgarh, M.P. Current Add.-, Village-
Chhila, Pargana-Banpur, Tehsi-Mahroni, District-Lalilpur, U.P, hereby authorize Akshita
Pandey. Reglsiration No. RQP/AUPDGM/No.023/Year 2021 Add-Main Road. Opp. UB.L,
Shahganj, Jaunpur. to prepare the Mining Plan Under Rule 34 (4) of Uttar Pradesh Miner
Mineral (Concession) Rules, 1963 in respect of Building Stone (Sandstone) Mine for an area of
2.53 Ha al Gata No.- 217 Kha, Village-Chhilla, Tehsil-Mahroni, District-Lalitpur, State-Uttar
Pradesh,

| request to the Director, Direclorate of Geology & Mining Lucknow to make further
correspondence regarding modilication and to collect the approved copies of the aforesaid
Mining Pian with the said recognized person on his lollowing address. The mine pian in respect
of above area has been prepared Akshita Pandey, | request to make further correspondence
regarding the modification il any in mining plan wilh the said recagnized person on his following
addrass:
Prepared By
Akshita Pandey
Registration No. RQP/UPDGMNa.023/Year 2021,
Add -Main Road, Opp. U.B.1., Shahganj, Jaunpur.
| heraby undertake that all the modifications so made in mine plan by the Recognized Person
may be deemed to have been made with my knowledge and consent and shall be acceptable to
me and binding on me in all respect. | have understood the conlent of this mine plan and agree
1o implement the same.

: 7
Date:03/08/2022 ,’%'};L-——;"_"
Place; Lucknow

{Surendra Kumar Rai)

() Sscanned with OKEN Scanner




v

f TS 1307.2022 FNT AR T, § TS Wows6s/ 20T/ 0L
0 250 0 8 ¥ e ‘“'“Hii*mqmpmum—m*m—gﬂ":
e A e fydg
e e o e e A
w8 ¥ 10 wtha e e e e e e g Ao 7t &1 <O
H.m!ﬁﬂﬁﬂmlﬁmmmm—mmwwm- iy
Rt |4./1/ 2022 9 foven | e e e v o St A
T S B e g R AERE G (RP-1) T SRR SEST D el
mmmm-zjﬂnfﬁnf-smwtﬂ!ﬂﬂ%mww]ﬁ“ﬁ wene
{h.B,C.D.E.ﬂﬂﬁﬂsnmﬁmwumﬂmﬂﬂﬂmmmw‘m;!!ﬁl
immmﬂmﬁmﬂmmwm“ﬂ“
e a1 ¥ FE-TR URS wE 9 9T ¢
Hmifa &= @ degd e 8 -
e o o 27 1 T
w-m :;:“mmm.mqmﬂMHmmhmi
' mmsusmmmﬂﬂlﬂﬂmﬂ
| mmmﬁr‘smﬂﬁil =

E ZoT0 | A &1 A Grs P
NORTHING () EASTING ()
- - 24°43'20.29" 78°40'29.99"
= — 24°43'24.96" R 78°40'30.49"
= T 24°43'26.39" . 78°40'33. 72"
- D 24°43'23.33" 78°40'35.99"
= E 24°4321.43 78°40'35.99"
7 F 24°4319,93" 78°40'34.89"
| 7 ABCDEFA) @ ST @ WA T Wara [ 7l
Ferw: dmae AR
P
l ﬁ’”’@& E
“ "t 3
; g n e ;1: e WARES, mﬂg A
E1E ] [ '
el ooy Ffage / aferagR| Gitorcl
gl farerel, e 9%
#ewrg AoN0 BT
frarft-wm fore STl
qAYR, FfegY, SoR0
TOY-YA AN

() Scanned with OKEN Scanner



ol e |
e RN, o R W e v,

oAl T R wrhvre

w1 v

%:()
&
|
1

(¥ Sscanned with OKEN Scanner




3

i 13 /91/2% @

& MMWWWW

FTaToryg
355 /30-WT /202223

H3 e
mewmﬂ mw 2
mmwﬂmw im

< ERSE .
it

1]

.ﬂimmanﬁ

iz Biesebbicie

EEsE .

EESZ3E £% UEp S
I RIMI T
I MWMWWW

| — & o
~spEE b EE R Ey e
5 m,mmmwmmmm - m.,.,r.,m mmm mlm

sEEFER

(@ Scanned with OKEN Scanner




B OEE REVEETEREAS
W ._Wa WWMMwmmm«mm

=} £ mmﬂm
mm #m Mwmmmmrwmm.m

h mmmu

mm
m,m m%mmgm“mmm

mmﬂw ml

R EE

mm
W

im.ﬁﬂ_

;

Mﬁ .w.w‘m.m.m mmm

EiecBE §*
mwwwmw mm

ld transmit data over the internet to 10T infrastructure

B YR -
should use the MQTT protocol to transmit data.

drey § wgE WA gRA W SieedE § gEe s

ﬁuﬂfﬂamﬂ?#ﬁﬁhaturﬂﬂ
In cloud.
Forenfirrdi gron Fafed
84 & ey
wedar gra wefife fsar omdm

(3) The Weigh bridge device
(4) The Weigh bridge device shou

13=
14~

(¥ scanned with OKEN Scanner




| i Somo W, SO |

1, wftm, voE (@

v, aTe |

: afrgt Pravirer, Soso.afvt

wogd, sl

™
2=
Tt

gry, AfeTagy |

frdes

ST,

i

afta

g4 !
wy Referd,
o U
FoTT, TS |

oSN M W i © M~ @m

A"

(¥ scanned with OKEN Scanner




. Sg el

‘17W171¢m}
“"“""’Whnmlm —
" o - s wedem
!ﬂ:ﬂ*gmﬁ m""ﬂ“' ) E‘*,,,u,,w“_
‘ “mmm ' & #a W
W T Em—mm—wgmm
Tz fremTe
kil :T:I‘-'M#—WWWHWI
ruﬁ mqqillil —_— s s W i H._...
abi i W 7t R umm fyeen smaeh ¥o 217 I
mrm&u:ﬂwmmﬂﬁ“ﬁm
3 wwiih fw tq o o on o £ o Rw o fred & @ Wum@
N arafty g & @
38,70,900.00
4 UEE W wwa il
s AR 3 Pea aft
y Jm vidw =1 13 e B
a9 s aftraw Mis gty ¥a A

Iﬂaﬁh ||3J.| i Hs]n]n_}n T 1 [0 Jo | [ 367080000

P.F. ND -7481918
AMIT KUMAR

s fwan
WNNT%?} BRI QUSBINPIR / by
aﬂﬁc‘g}.}. ilﬂ !I'S'-! “m‘

I'l'( . A e “_.‘}
ﬂmﬂﬁ

0’ Scanned with OKEN Scanner




CERTIFICATE OF RECOGNTTION AS QUALIFIED PERSON

. B By F e e e e L L
ARV PANDYY s VR LY AR A PanDOY

L "ﬁ""f‘-m u.l“w

W PRSI AN e it o slaed Reeper Dol Ravend g usbyliciery gw s af w uatoaraT §
AT i regusted i rale 1 heve By SECENATEED 01 0 mesvied peesan by gremire e s B e Buls

FHEt 1o 1P e Wi st mrruioen Buies 196 )
! R ) R P G L A 252

! i ternpetes o wed e g peeed o 0% peaes o J0-00 0001 10 112 IR0

1 et oflre pddeeis o Mg Boad Oop W) Wrabgeny leurr

Fey el 10 LY ) B g re

[mntary o WEA054] 10
Thet rerifigate wdl habde 10 e sl sanr i sl @ 1Pe porel of barmheny the argey sioe=ator
P Binang Flas o g ddhut smg | e e g SO0 ormaenl )

T grti ite whil B auledl giby low propar 3l oen ol s g ram 6 1% sreg, aifm e tenla g W Lt
P dey™ g =08 Ige amy pitpe Py iy

Z,

4 F "I- w
Ve S '.-.;J.cy,

i g w @ B F

Pace: Lucknow
Date: 34-1) 28}

() Scanned with OKEN Scanner



224

Annexure- 1V
CTIo



225

Uttar Pradesh Pollution Control Board 9
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phome: U5 22-2T20828 2720831, Fax 0522-1720764, Email: imnfoisuppch. m. Wehsite: www uppch com
1719%44/UPPCB/Jhansi{L PPCBRO)Y/CTO/both/LALITPUR/2022 Date: 16/12/2022
To,
My
TRIDEV CONSTRUCTION
GATA/ARAZI NO-217 KHA, VILLAGE CHHILLA, TEHSIL- Application I1d-
MAHRONI AND DISTRICT-LALITPUR, 284403 189231843

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to TRIDEY CONSTRUCTION located at GATA/ARAZI NO-217 KHA,
VILLAGE CHHILLA, TEHSIL- MAHRONI AND DISTRICT-LALITPUR,284403, subject 1o the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA TRIDEV CONSTRUCTION granted for the period from 16/12/2022 to 31/12/2026 and valid
for manufacturing of following products.

-

‘SﬁI Product Quantity Unit

NO

1 Building Stone 474021 Cubic Meters/Y car
{Khanda, Boulder,
Ballast (Gitti))

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of EfMuent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2.0 KLD Septic Tank Soak Pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
preseribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial EMuent Quality Standard

S.No. Parameter Standard
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard 1o be




d@atched immediately.
(v) The treated sewage shall be reused in gardening as far as possible, The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install a comprehensive control system consisting of control

equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining controlling dust
transpmtnll amission.
on and
loading/unl
oading of
Building
Stone
Khanda,
oulder,
Ballast
(Gitti)).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as
E(P) Act 1

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6,00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Lone
dbiA) Leg

Day | Night| Day [Night | Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time
15 | 70 | 65 | 55 | 55 | 45 | SO | 40
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4. Essential documents to be submitted by the Industry/Unit as Applicable :- Q
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 101 1/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount cquivalent 1o the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

B. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water, It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however. not without the prior consent of the Board bring into usc any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The indusiry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation ete. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices, The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11, The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement ete. or any change in effluent discharge

point or emission point
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I’Thc Board reserves the right io revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.,

Specific Conditions:-

I. This consent is valid for production of Building Stone (Khanda, Boulder, Ballast (Gitti))- 474021 Cu
Meter/Year by opencast and semi mechanized mining in 2.53 hectare leased arca at GATA/ARAZI NO-217

KHA, VILLAGE CHHILLA, TEHSIL- MAHRONI AND DISTRICT-LALITPUR.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP 178888,

Dated- 21.11.2022 and submit its compliance report to UPPCB.

3, If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultancously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Depariment/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Building Stone

(Khanda/Gitti/Boulder).

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards preseribed under E(P) Rules, 1986,

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Building Stone ( Khanda/GittyBoulder) shall be covered by
canvas sheet to prevent dust emission.

12. Water will be sprayed afier loading activity (if Building Stone (Khanda/Gini/Boulder) collected could be
dry condition)

13, The dust suppression measures like water spraying will be done on the haul roads and working arcas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016,

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17, Consent fees if revised, shall be payable by industry from the date of its applicability.

I8. Industry shall comply with the relevant provisions of Environmental Laws.

19. 1f closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chiefl Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Jhansi with direction to send the compliance report of CTO cﬂndiliﬂn‘n
quarterly basis.

Chiefl Environmental Officer (circle-2)
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Annexure- V
Lab Report



TEST CERTIFICATE

Average Flow Rate of SPM (m”/min.)
Averuge Flow Rate of Gases (Ipm)

Test Report of Report Code Date of lssue
Ambient Air Quality Analysis AAQ-050326-01 11/032026

Issued To:  MJs Tridev Construction (Shri Surendra Kumar Ral)

Project: Project: Khanda-boulder/gitti- ballast Mine

Location: =  Gata/Arazi No. 217 Kha, Village- Chhilla, Tehsil- Mahroai, District- Lalitpur,

Uttar Pradesh Lease Area- 2.53 Ha.
SAMPLING & ANALYSIS DATA

Sample Drawn By NTL Representstive
Date of Sampling 04/03/2026
Sample Description Ambient Air
Sampling Location Core Zone- Chhilla
Coordinates 24°43'17.53°N T8°4044.75"E
Sampling Plan & Procedure SOP-AAQOS
Analysis Duration 05/03/2026 to 1103/2026

L12
1.0

Sampling Instrument Used Repairable Dust Sampler (PM,q) Fine Particulate
Sampler (PMys) With Gaseous Anmachment
Weather Condition Clear
TEST RESULT
Limits as per
5.No. Parameter Test Method Results Units Environment
(Protection) AcL
I | Suspended Particulate Matter (SPM) 15:5182 Pani-1V 401.0 pg /m’ 600.0
T | Parculaie Matier (PM ) 15:3182 Pan-XXI1I 80.46 ™y 100.0
3. | Particuluse Matter (M, ;) I5: 5152 Part-XXTV 45.01 pg 60.0
4 Sulphur dioxide (SOy) 1S:5182 Pan-il 9.80 Bg/m’ 80,0
S. | Nitrogen dioxide (NO,) 15:5182 Pant-V 2350 pg /m 80
Notes:

I The results given above are related o the ested sample, 1 reoeved & mentioned parsmetens. The customer asked for e sbove tests only.
1 Responsibility of the |aborstory is limited o the smvoiced amosnt only.
3. Thiis test report will not be genersied again, either wholly or in part, withousl prios writien permission of the lshoratory

4. The teat samples will be disposed of after fwo wioeks from the date of (ssus of test report, unlens until specified by the castomer




'TEST CERTIFICATE

Test Report of Report Code Date of Issue
Water W-050326-02 11/03/2026
Issued To: M/s Tridev Construction (Shri Surendra Kumar Rai)
Project: Project: Khanda-boulder/gitti- ballast Mine
Location: -  Gata/Arazi No. 217 Kha, Village- Chhilla, Tehsil- Mahroni, District- Lalitpur,
Uttar Pradesh Lease Area- 2.53 Ha.
SAMPLING & ANALYSIS DATA
Sample Drawn By NTL Representative
Sample Received Date 04/03/2026
Sample Quantity 20Lt
Analysis Duration 05/03/2026 wo 1 1/03/2026
Coordinates 24°43'17.53"N TR°40'44.75"E
Sampling Location Care Zone- Chhilla
Sample Description ¢ Water
RESULTS
Essential test as per 1S:10500-2012/RA:2023
5. No. | Parameter Test Method Results Unmits Desirable Extended Limit
Limit
I. |pH 1S:3025(Pan-11) T.60 - 60-90 -
2 Colowr 18:302%(Part-4) <=3.00 Hazen 5 15
k] Odour 15:3025(Part-5) Agrecable . Agrecable Agreeable
4 Taste 1S:3025(Part-8) Agrecable . Agreeable .
5 Turbidity 15:3025(Part-10) <00 NTU 1 5
L] Total Hardness (as CaCO3) 1S:3025(Par-21) 2670 m!;‘l 200 600
T Chloride (as CI) 18:3025(Part-32) (AT mg/l 250 1000
8 Calcium (as Ca) 1S: 3025 (P- 40) 55,60 mg/l 75 200
9 Iron (as Fe) 15:3025(Part-52) 0.105 mQ"I 1 No Relaxation
10, | Nitrate (as NOy) IS: 3025 (P- 34) 14 8% mg/l 45 No Relaxation
1. Tu!]ﬂDhlﬂin!an 18:3025Part-16) 60,0 mg/l 500 2000
12. | Alkalinity (as Ca COy) 18- 3025 (P- 23) 240.0 mg/l 200 600
13. | Sulphate (as SO,) 15: 3025 (P- 24) 7.2 mg/l 200 400
MICROBIOLOGICAL REQUIREMENT
RESULTS
S5.No. — Parameter Test Method Results Required s per 15-10500:200 L'RA:2023
1. | Escherichia coll 1S-15183 Absent Absent 100ml
Coliform Bacteria IS-1918% Absent Absent/1 00mi

Noltes:
I‘I'h-h il W il e L) i,

wll e | aheisgmry i s u-ﬂ-l srune
: Vi innt rrpuort will n be grmermied agass, neher wtolly s in

4 The wat sampluis i b i off aftiew vom womks e e diss ol el of e e, by setl] e ilied By U aoome
[ ] W
A

Vi cuntorems wilioed i i alurn my waty
Lpﬁ wriflen pentisscn of S by




233

Annexure- VI
Photographs of Site
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ﬁ Uttar Pradesh Pollution Control Board
S * Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone-:0522-2720828,2720831, Fax-0522-2720764, Email: info@uppeb.in, Website: www.uppcb.com

b Tt

171944/UPPCB/Jhansi(UPPCBRO)/CTO/both/LALITPUR/2022 Date: 16/12/2022
To,
M/s
TRIDEY CONSTRUCTION
GATA/ARAZI NO-217 KHA, VILLAGE CHHILLA, TEHSIL- Application Id-
MAHRONI AND DISTRICT-LALITPUR,284403 18923843

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to TRIDEV CONSTRUCTION located at GATA/ARAZI NO-217 KHA,
VILLAGE CHHILLA, TEHSIL- MAHRONI AND DISTRICT-LALITPUR,284403. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

I. This CCA TRIDEV CONSTRUCTION granted for the period from 16/12/2022 to 31/12/2026 and valid
for manufacturing of following products.

S |Product Quantity Unit

No

|  |Building Stone 474021 Cubic Meters/Year
(Khanda, Boulder,
Ballast (Gitti))

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2.0 KLD Septic Tank Soak Pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i1i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be




dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1} The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack

Source

1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
Khanda,
ulder,
Ballast
(Gitti)).

Emmission Quality Standards

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel,

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Lone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

15 70 65 35 55 45 50 40




4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) @marterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)’2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- -

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only,

10. In case of any damage to the agriculture productivity, human habitation etc, by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

I 1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point



12. The Board reserves the right to revnkefaddfmn%ﬁ_f any stipulated condition issued along with CCA, as
may be necessary.
]

Specific Conditions:-

|. This consent is valid for production of Building Stone (Khanda, Boulder, Ballast (Gitti))- 474021 Cu
Meter/Year by opencast and semi mechanized mining in 2.53 hectare leased area at GATA/ARAZI NO-217

KHA, VILLAGE CHHILLA, TEHSIL- MAHRONI AND DISTRICT-LALITPUR.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP178888,

Dated- 21.11.2022 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2026, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Building Stone

(Khanda/Gitti/Boulder).

9, Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Building Stone (Khanda/Gitti/Boulder) shall be covered by
canvas sheet to prevent dust emission.

12. Water will be sprayed after loading activity (if Building Stone (Khanda/Gitti/Boulder) collected could be
dry condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas,

14, Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15, Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. Consent fees if revised, shall be payable by industry from the date of its applicability.

18. Industry shall comply with the relevant provisions of Environmental Laws.

19. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.
RAJENDRA ""'“I alty "Esmé:r
SINGH Oue; 2022121 153038
Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Jhansi with direction to send the compliance report of CTO conditions on

quarterly basis,
P RAJENDRA SINGH sn o

Doater: 20021298 153347 40530

Chief Environmental Officer (circle-2)
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1. Manager shall not take up any appointment in any capacity whatsoever in any other mine.

2. No working shall be extended below the superjacent ground in the mine. Mine workings shall not be
extended beyond leasehold areas of the mine.

3. No workings in any of the mine shall be made or extended to any point within 45m of railway or
of any public works or any public road or buildings or of permanent structure not belonging to
the owner of the mine,

4. No blasting shall be done in any of the mine within 100m of structures, houses, not belonging to
owner of the mine.

5. The provisions of Regulation No. 164(1-A)(c) and 164(1-B) shall be strictly complied with. The
explosive shall be used in the mine as per the provision of Reg. 164(1A&IB), 155 & 136 of
Metalliferous Mines Regulation, 1961.

6. Blasting within 300 m (danger zone) of surface features, not belonging to owner of the mine shall
be regulated as below:

a) The aggregate maximum charge in all the holes fired at one time shall not exceed two (2.0)
Kilograms or

hitps:\approval-permission-dgms .gw.inFPanmlnnEumﬁmRHmMFEREm]Cmspmﬂmnnmﬂq=BSD1 B3JUSys58JT 1eWWsEyA%e3d. . i3
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b) If blasting is done with the delay dﬂnz%‘!lur other means and delay is at least half second .
between successive shot fired, maximum e shall not exceed two kilograms in each hole.

¢) Blasting with charge in excess of the above shall not be conducted without obtaining -
permission under Regulation 164 of the Metalliferous Mines Regulations, 1961 in writi:‘ from
this Directorate.

7. Deep hole drilling & blasting shall not be conducted in the mine.

- The total quantity of explosive used per day in the mine shall not exceed 100 kg.

Y. HEMMs shall not be deployed in the mine without obtaining permission in writing from this
Directorate, If permission has been obtained, the total horse power of the machinery used in the
mine shall not exceed 500, including not more than two excavators with total horse power not
exceeding 200.

10. Total employment in the mine shall not exceed 75 persons per day. No ore dressing/handling/
processing plant shall be attached with the mine.

I1. Daily personal supervision shall be exercised by the manager at in the mine, Mine shall be
worked during day light hours only.

12. The manager shall not allow any person for employment in the mine unless such persons has been
imparted initial/ periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966,

3. Mining Mate/Foreman shall be appointed in the mine for supervision of the working.
Appointment of the Mining Mate/Foreman in the mine shall be made as per provisions of Regulation
116 of MMR, 1961 under intimation to this Directorate. Appointment of official shall be made as per
the provisions of Regulation 39 of MMR, 1961,

14. As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
holder shall perform the duties of the blaster, i.c. blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner
of the mine. Thus holders of a Shot-firer Certificate issued by the PESO also con 1ot conduct Blasting
operations in a mine,

I5. Blaster employed in the mine shall record, the quantity of the explosive taken from magazine,
used in the mine and returned to magazine, in a bound paged book kept for the purpose as
required under Regulation 169(b) of the MMR, 1961.

16.On or before the 20th day of February in every year, Owner/Agent/Manager shall submit Annual
Return in respect of the preceding calendar year Online through Shram Suvidha Portal
https://shramsuvidha.gov.in and www.dgms.gov.in.

I'7. The mine shall not be worked in the absence of Manager. Where by reason of absence or for any
other reason the manager is unable to exercise daily personal supervision, a person holding a valid
Certificate shall be authorized to act as manager of the mine in compliance with Regulation 34(7) of
the Metalliferous Mines Regulations, 1961 and if no such qualified person is available, the Mine
workings should be kept suspended during such absence of Manager. Attention is drawn to Regulation
34(7)(a) and (b) of the Metalliferous Mines Regulations, 1961 in respect of the period of authorization
permitted and intimation of the authorization to the Directorate General of Mines Safety, Dhanbad and
the Director of Mines Safety, Ghaziabad Region etc.

I8. Above permission shall stand cancelled as soon as the person, to whom it is being granted, leaves the
services of the mine under reference. However, the manager shall not vacate his office without giving
due notice in writing to the owner or agent at least 30 days before the day on which he wishes to vacate
his office. A copy of such notice shall be submitted to the Director of Mines Safety, Ghaziabad Region.

19. Intimation about the termination of manager/ resignation of manager shall also be submitted in Form I
of First Schedule immediately.

20. Notwithstanding anything contained above, the authorization may be withdrawn at any time as
provided in the aforesaid Regulation.

21 If at any time any of the conditions subject to which this authorization has been granted is violated or
not complied with, this authorization shall be deemed to have been revoked with immediate effect.

22. This authorization is being granted under Regulation 34(6) of the MMR, 1961 only without
prejudice to any other statutory provisions, which may be or may become applicable at any time.

23. This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.

=
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24. All statutory provisions of Explosives Ac 4 . (Act No. 4 of 1884), Mines and Minerals
(Development and Regulation) Act, 1957, the Environment (Protection) Act, 1986, The Forest
(Conservation) Act, 1980, Contract Labour (Regulation and Abolition} Act, 1970, Employee's

‘umpunsatiun Act, 1923 or other law applicable any time including the regulations, rules, orders made
ihereunder etc, shall be strictly complied with.

25, The terms referred as competent person, a person employed, operator or any other term which is [ are
not defined expressively denotes to the male or female or transgender for their employability,
economic, social and cultural attributes and opportunities associated and, there is being made to.

26. If anything is found to be concealed, as required under the applicable statute, this permission
shall be deemed to have been withdrawn with immediate effect.

27. This authorization will remain valid for 12 months from date of issue of this letter or till expiry of
validity period of lease(s) granted by competent authority, whichever is earlier.
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Govt. of India
AFeE [PvF IPaFrOTTY oF AT
linistry of Labour & Employiment
TETeE ELeENT areErdasr errere
e Directorate-General of Mines Safef

;U' 5111350 | NZ | Gwalior Region | Permingion UR 602N bwithout deep hole | MM, 1961 | 2022 | 252633 Ciwalivnr, dadedd 24,00 2023
KiMice Addness: GH-705, Deen Dayal Magar, Gole Ka Mandsr, Galior 474005 {MF) 473005, E-mall : nz gwindgmsfsgmail.oam, Phoos Ko 07312477543
Uwes | From :

=T FiE WauT [Director of Mines Safety,

TaTTGT &9, e /Gwalior Region, Gwalior.

R/ To:

Shri Surendra Kumar Rai, Proprietor,

M/s Tridev consructions,

Chhilla Building Stone Mine (Khasra Mo, 217kh Area-2.530 Hectares,
LIN-2-4727-1161-4, Mine Code-5111380),

R/o Village Chhilla, Tahsil-Mahroni,

District-Lalitpur, Uttar Pradesh,

fww/Subject.: Conditions governing under Regulation106(2)(b) of the Metalliferous Mines Regulations, 1961 to use
Heavy Earth Moving Machineries (HEMM) for digging, excavation, removal of overburden and extraction of building
stone and to form benches in overburden and building stone without conducting deep hole blasting at Chhilla Building
Stone Mine (Khasra No. 217kh, Area-2.530 Hects, LIN-2-4727-1161-4, Mine Code-5111380) of M/s Tridev consructions
(Proprietor Shri Surendra Kumar Ral), situated at Village- Village-Chhilla, Tehsil- Mehroni, District- Lalitpur, Uttar
Pradesh State.

FEET [Dear sir,

Please refer to your letter No. Nil dated 05.12.2022 and online application vide ID No.252633 dated 06.12.2022 enciosing therewith
surface Plans vide Plan Nos. CHHILLA/TRIDEV/106/D-789/2022 dated 01.12.2022, showing the surface area of the mine within mining
lease area in a scale 1:2000 and Plan No. CHHILLA/TRIDEV/106/D-790/2022 dated 01.12.2022 showing the surface structures
belonging/not belonging to the owner of the mine within 300m from the boundary of the mine,, an the above mentioned subject.

The matter has since been considered In the light of what has been stated in your application under reference and enclosures.

By virtue of the powers conferred on the Chief Inspector of Mines (alco designated as Director-General of Mines Safety) under the
provisions of Regulations 106(2)(b) of the Metalliferous Mines Regulations, 1961 and by virtue of authorization granted to me by the
Chief Inspector of Mines (also designated as Director-General of Mines Safety) under Section 6{(1) of the Mines Act, 1952, 1, hereby
specify conditions governing to use Heavy Earth Moving Machineries (HEMM) for digging, excavation, removal of overburden and
extraction of bullding stone and to form benches in overburden and bullding stone without deep hole blasting in the area bounded &
marked as G (24° 43' 21.99" North & 78° 40' 30.17" East)- B (24° 43' 24.96" North & 78° 40’ 30.49" East)- C (24° 43’
26.39" North & 78° 40" 33.72" East)- D (24° 43' 23.33" North & 78° 40' 35,99" East)- E {24° 43' 21.43" North & 78° 40
35.99" East)- H (24° 43’ 21.70" North & 78° 40' 33.03" East)- G (24° 43' 21.99" North B 78° 40' 30.17" East) as shown
on the Plan No. CHHILLA/TRIDEV/106/D-789/2022 dated 01.12.2022 and to use HEMM's only (Non blasting zone) in the
part of mine bounded & marked as A (24° 43' 20.29" North & 78° 40' 29.99" East)- G (24° 43' 21.99" North & 78° 40'
30.17" East)- H (24° 43' 21.70" North & 78° 40' 33.03" East)- E (24° 43' 21.43" North & 78° 40' 35.99" East)- F (24° 43"
19.93" North & 78° 40' 34.89" East)- A (24° 43' 20.29" North & 78° 40" 29.99" East) as shown on the Plan No.
CHHILLA/TRIDEV/106/D-789/2022 dated 01.12.2022, under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961
at Chhilla Building Stone Mine {(Khasra No. 217kh, Area-2.530 Hects, LIN-2-4727-1161-4, Mine Code-5111380) of M/s
Tridev consructions (Proprietor Shri Surendra Kumar Rai), situated at Village- Chhilla, Tehsil-Mehroni, District- Lalitpur,
Uttar Pradesh State, subjected to the following conditions being strictly complied with:

1.0 GENERAL

1.1 Except where otherwise provided for In this relaxation/permission, all relevant provisions of the Metaliiferous Mines Regulations,
1961, relating to opencast workings, explosives & shot firing and use of machinery shall be strictly complied with.
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1.2, No Blasting shall be conducted within 300m of structures not belonging to mine owner. Deep hole blasting shall not be
anrwhereinmem{m.ﬂmvﬂnholesmﬂhdmtn!mmﬂepﬁandlﬂhmhdhmtershaﬂbeusedtnmnmmumginm e.

13 No biasting shall be conducted in the area bounded & marked as A-G-H-E-F-A as shown on the Surface Plan
No. CHHILLA/TRIDEV/106/D-789/2022 dated 01.12.2022. This area shall be marked physically by pillars i1 distict colour.

1.4 The provisions of Regulations 164(1), 164(1-A)(a, b & €), 164(1-B)(a) and 164(2) of the Metalliferous Mines Regulations, 1961 shall
be strictly complied with,

1.5 Standard operating procedures for loading, transportation, breaking of stone boulders, drilling & blasting _sing excavators, tippers,
Rock Breakers and drilling machines shall be framed by manager and same shall be implemented in the mine.

1.6 The mine shall be worked during daylight hours only,

1.7 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings to divert rain water from
flowing into the mine.

1.8 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine,

1.9 No working shall be made or extended within 45m of any building/ structure of permanent nature, not belonging to owner of the
mine without permission in writing from this Directorate under Regulation 109 of the Metalliferous Mines Regul dons, 1961.

1.10 No working shall be made in any spot lying within horizontal distance of 15m from either bank of the Canal or any stream,
Nallahetc. without obtaining permission in writing from this Directorate under Regulation 127 of the Metaliferois Mine.
Regulations, 1961 .Adequate protection against inrush of Nallah water in the mine shall be provided and maintained.

1.11 Provisions of DGMS Technical Circular Na. 10 of year 2002 depicting code of practice for operation of cranes with related safety
EMMEEWWMWETWMGFWMMNW& personal safety equipments to be used by
competent persons, maintenance, stability, training & Pick and carry operations etc. shall be followed and imple nented.

112 Duﬂngmmmmmemmnmmlmlnmemgﬂulgﬂmtheswfaaeareanfﬂ:enﬁmtu
check vulnerable points and effectiveness of the safety measures, Standing orders for withdrawn of persons from the mine in case of
apprehended danger should be framed and enforced,

1,13 No blasting in the mine shall be carried out within 300m of public/ village roads till such time the blasung incharge has ensured
that no persons/vehicles passes on such roads during the time n!blastirlg.Fnrthepurpnse,drupharbarderrhallheprwldadmbmh
side of such road at a distance of 300m from the place of firing of shots in the proposed limit of quarry and during blasting, guard shall
hepm&dmﬂnhamwmﬂklﬁﬂmﬂmtbeaﬂmdmpmmﬂwsmmﬂmm blasting and till the time all clear
signal after blasting is obtained.

1.14 Blasting shall be conducted only after ensuring that persons Including blaster within 500m radial distance from piace of firing of
shot holes have taken proper shelter, Thepersms;mphymnf&mmarhrnims,muhers. Nahar, vilage and other structures
belonging or not belonging to owner lying within 500m radial distance shall also be withdrawn outside danger zone or removed to
proper blasting shelter,

1.15 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of p: blic authority concerned,
if any, mmmmmmmmimmemﬁmmﬂmmam&umm under this
permission. 1.16 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational TrainingRules, 1966,
before deploying in opencast working and shall be duly authorised by the manager as compatent persons.

1.17 The driving license and V.T, Certificate of all the operators of the transporting machinery deployed In the mine shall remain in the
mﬁmmdmﬂmgs{amﬂmcdpt}mdmemmmmemmmﬂmwmmmﬂ

1.18 The attendance of the operators of tippers/trucks shall be recorded every time they enter the mine boundary.

1.19 Hours and limitation of employment of contractor’s employee shall be as prescribed in Section 28 to 35 of the Mines Act, 1952 In
m&p&ctuf&bmegmurdandupmmﬁingsaﬁﬁﬂbesﬁcﬂymplhdm

1.20 This Directorate shall be informed as soon as the mining operations are commenced In accordance wit! this condition governing

andmumaumamtempmdumﬁlmwmmhummwnhgnpuaﬁuﬁshauaimhesmtpmmﬂyamhawmﬁemthm
than one month thereof,

2.0 OPENCAST WORKINGS:
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2.1,1 The height of benches in Alluviem shall not be more than 3.0m and that in overburden, ore body or other rock formation shall not
be more than the digging height of the machine used for digging, excavation or removal or 6.0 m whichever is less.

2.1,2 Width of any bench shall not be less than:
{i) the width of the widest machine plying on the bench plus 2.0 meters, or

(if) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on the bench, or (iil) twice the height of the
bench, whichever is mone.

2.1.3 The slope of the benches formed to work the mine shall not exceed 60° from horlzontal,

2.1.4 When persons are employed within Sm of the working face, adequate precautions shall be taken to ensure their safety by dressing
the sides of the bench.

2.1.5 Plying of HEMM or tipping trucks on the same bench where men are to waork, travel or rest shall be avoided.

2.1,6 The quarrying operation shall be conducted from top downwards and no men & machines shall be deployed at the bottom of high
benches,

2.2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES

2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition.

2.2.2 Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide one-way traffic.
2.2.3 No road shall be of a width less than “three times the width of the largest vehicle plus 5.0m" plying on that road.

2.2.4 Definite turn-outs, crossing paints, and walting points shall be designated and demarcated by proper sign boards for the guidance
of drivers.

2.2.5 All corners and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and kept maintained that the operators
and drivers of vehicles plying on the road have clear view along the road, for a distance of not less than three times the braking
distance of largest HEMM when plying at the rated speed, as fixed by the manager.

2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at ail corners and bends in haul roads
of widths not less than "2 times the width of the largest vehicle plus 3.0m" plying on that road. The lanes shall be separated by a strong
divider for up and down traffic.

2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have 3 gradient steeper than 1 in 16 at any place and gradient of ramps
over a distance of 10m shall not be steeper than 1 in 10,

2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or embankment, not less than
1.0m wide at the top with sides sloping on either side, and of height not less than the diameter of the tyre of the largest truck/tipper
plying on it, shall be provided and kept maintained to prevent any out of control vehicle getting off the road and rolling down.

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like crossings, curves etc. for guidance

of drivers of trucks/lippers. At every curve, a parapet wall or vertical posts shall be provided to help the drivers to keep the
trucks/tippers on the track.

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS

2.3.1 (a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the manager in writing.

(b) Spoits, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m of any other public
structure like roads, railways, etc.

(c) The slope of a spoil bank face shall be determined by natural angle of repose of the material being deposited, but shall in no case
exceed 37.5 degrees from the horizontal, The spoll bank face shall not be retained by artificial means at an angle in excess of its natural

angle of repose.
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2.3.2 (2) The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, ot/ i2r public works “uthu
structures of permanent nature, not belonging to management.

{b]AmRﬂblefut&mHheammemmyllndmawhummmmbdmmm&enmgmmt,andmme
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2.3.3 No persons shall, or shall be permitted Lo approach the toe of an active spoil bank where he may be endangered from material
roling down the face. Suitable warning signs at conspicuous places shall also be displayed.

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings shall be kept fenced in
accordance with DGMS Circular No 11of 1959,

3.0 SUPERVISION

3.1 (a) A person, possessing at least a Foreman's [/ Second Class Mine Manager's Certificate of competency duly authorized under
Regulation 34(6) of the Metalliferous Mines Regulations 1961, shall be appainted as the manager of the mine to look after HEMMs
operation.

{b) During every production shift the opencast workings shall be placed under the charge of a person helding at least Foreman's
Certificate and during maintenance shift the workings shall be placed under the charge of engineer/foreman, who shall be responsible
to see that all the regulations and the orders made there under are strictly complied with,

(c) This permission shall stand revoked as soon as the qualified manager ceases to work in the mine, De loyment of Heavy Earth
Moving Machineries (HEMM) shall be suspended in absence of the manager with aforesaid qualification,

(d) The manager shall not be appointed in any other mine in any capacity whatspever,

3.2 Adequate number of supervisars including duly qualified mine foremen and mining mates shall be appointed to assist the manager,
The Manager, mine foremen, and mining mate(s) shall be responsible to see that all work in the mine is carried on in strict compliance
of the Mines Act, rules, regulations and the orders made there-under. They shall also supervise transport and loading operations being
dane by the contractor(s), if any.

3.3 The Manager and the Mine Foremen appointed if any shall in particular - {a) make frequent inspections of the areas placed under
his charge, check any unsafe conditions/ practices in operations being conducted, and shall ensure that all operstions are conducted in a
safe and efficient manner,

(b} not allow any person to work or allow any HEMM to be deployed above or under any overhanging edges or places where there s
indication of impending slide, until such danger has been removed,

(c) Ensure that every person engaged In dressing operations on benches or required to work at height is provided with, and he uses
mfmbaltofatmeam:mdhyﬂmdﬁeﬂmp&dmufmm,

(d} ensure that all loose material is removed from high wall(s) before drillers are engaged on the lower bench,

(e) ensure that parapet walls/berms/embankments along the haul roads and dumpystock-pile edges are properly maintained,

(r) frame a "Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of Practice” for prevention of injuries to persons
engaged at loading and unloading points, in tipping operations on stock piles, dumping of overburden in dun:p yards, etc., and ensure
strict compliance and adherence of the same by all.

(9) ensure compiiance of stipulations of conditions governing grant of this permission and other provisions of the Regulations, Rules,
bye-laws, orders, and circulars lssued from time to time, as may be applicable,

3.4 HEMMs/equipment deployed in the mine, including ones deployed through contractual agencies, if any, shall be placed under the
charge of an engineer to ensure their adequate Inspection, examination, and maintenance in a safe working order.

3.5 The engineer/competent person(s) appointed shall -
(a) Inspect & examine all machines and equipment and satisfy himself that they are in sound and safe working crder.
(b) not allow any machine, equipment to be used, if it is found defective.

(c) ensure that every machine/equipment is used In a safe and efficient manner
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(d that each operation/activity concerning repair, maintenance and operation of machinery/equipment is carried on in a safe and
' Anner.

3.6 The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a code specifying duties and
responsibiiities to all mine-officials, l.e., to Foremen, Mining Mates, Engineer(s), Supervisors, Techniclans, Fitters, Meachanics, Machine
Operators, helpers, loading supervisors etc., which affect him, in a language understood by them.

3.7 Tt shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to ensure that all persons

working in the mine, and those working on machines/ equipment etc. work as per the code and all machines and equipment efc, are
installed, operated and maintained in safe working condition.

4.0. EXAMINATION, REPAIR & MAINTENAMNCE OF MACHINES

4.1{a) A code of practice for inspection, examination and repair of all machines and equipment shall be drawn up by the Engineer in
consultation with the Manager and Implemented, The code of Instructions furnished by the manufacturers in the matter of maintenance
of varfous machinery and preventive maintenance schedules for each type of machinery and vehicle shall be strictly followed.
(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the commencement of every shift and
shall be maintained in good and safe working condition. The engineer or mechanic or foreman or other authorized competent persons
shall personally Inspect and test every machine Bvehide paying special attention to the following detalls —
(i} that the brakes and horn or other warning devices are in working ordesr,
(ii) that the lighting fixtures are in proper working ordey; if the machine Is reguired to work beyond daylight hours.
(iii) In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system, hom, audio-visual
reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and other safety devices prescribed by the
manufacturer and circulars issued by DGMS.

{iv) He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is satisfied that it s
mechanically sound and in efficient working order.

(c) A record of examination and maintenance carried out In accordance with the above shall be main- trained in a bound paged register,
which shall be signed by the competent person or engineer.

4.2( a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be thoroughly examined &
inspected by a competent person or an engineer, who shall satisfy himself that it Is mechanically sound and is in safe and efficent
working order, before it is allowed to be re-deployved,

(b) A report of every maintenance made under clause (a) shall be recorded In a bound paged book kept for the purpose, and shall be
signed and dated by competent person making the inspection and countersigned by the Engineer,

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said machinery shall not be
used until the defect has been remedied.

{b) Any defect in any machinery, reported by its operator, shall be promptly attended to.

4.4 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; "Out of Service, Do not Use”
and its use shall be prohibited until the unsafe condition has been corractad,

4.5 All repairs to @ machine shall be done at a location which provides a safe place for the persons engaged on repairs.

4.6(a) Except for testing, trial or adjustment, which must necessarily be done while the machine |s in motion, every machine shall be
shut down, and positive means taken to prevent its operation, before any repair, maintenance or lubrication is undertaken on It

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or jacks shall be substantially
blacked or cribbed, before men are permitted to work underneath or between the same.,

5.0 DRILLING OF HOLES FOR BLASTING

5.1 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief Inspector of Mines, to prevent
atmosphere getting charged with dust, which shall be kept in operation during drilling operations and it shall be maintained in efficient
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working order. Mo dry drilling operation shall be carried on. .

5.2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain in place before the
machine is put in cperation.

5.3 Every drill shall be placed under the charge of a competent person for its operation, duly authorized ir writing by the manager,
herein called the "Operator’.

5.4 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself that-
(&} all hose connections are in order; and,

(b) the drill is in safe working condition and all safety devices are in place and functional

(c) persons keep clear of the drill and drill stem while the drill Is in motion;

(d) persons do not work under suspended tools when tools are removed from the holes,

(e) all finished drill holes are properly plugged so as avoid possible injury to any one accidentally stepping onto the hole.

5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position o’ every hole to be drilled
shall be distinctly marked by the shot-firer/blasting officer, so as to be readily seen by the drillers.

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made a thorough examination of
all places, including remaining butts of old deep holes, for unexploded charges that the drill rod may strike.

5.7 No drill rod or pick shall be inserted in butts of old holes even If an examination under clause 5.6 has falled to reveal presence of

5,8 Drilling and charging of holes shall not be carried out in the same area at the same time,
5.9 Drllling operations shall not be carried on simultaneously on two benches, at places directly one above the other.

6.0 Precautions while Drilling:
6.1 The position of every deep hole to be drilled shall be distinctly marked by the mine foremen so as to be readily seen by the drillers.

6.2 No person shall be permitted to remain within a radius of 20m or within 60m on the same bench where charging of holes with
explosives s being carried out.

7.0 Precaution during Firing:

7.1 (a) Shots shall not be fired except during hours of day-fight or until adequate artificial light is provided, All holes charge on any one
day shall be fired on the same day.

[h}mfaraspraﬂtable,sl-ntI'i"u'lgshallbe:u'riadwteimerbﬁwmﬂﬁhmdmhgmerestintml,matmealddmfﬂﬂm
day.

7.2 During the approach and progress of an electric storm, the following precautions shall be taken:
(a} no explosive, particularly detonators, shall be handled:
(b) if charging operations have been commenced, the work shall be discontinued until the storm has passed:

(c) if the blast is to be fired electrically, all exposed wires shall be coiled up and if possible placed in the mouth of the holes, or kept
covered by something other than a metal plate;

(d) all wires shall be removed from contact with the steel rails or a haulage track so as to prevent the charge being exploded
prematurely by a local strike of the lightening.
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7.4 Before firing, a siren installed for the purpose shall be blown three times for one minute each at intervals of one minute; and no
shots shall be fired unless the blasting foreman with assistance of sufficlent number of persons appointed in writing by the manager for
the purpose has ensured that all persons have left the danger zone or have taken adequate shelter,

7.5 No shot shall be fired when there is traffic on any road or railway track within the danger zone,

8.0 DESIGNM, OPERATION AND MAINTENANCE OF EXCAVATORS /SHOVELS/ PAYLOADERS/ DOZERS

8.1 Every excavator/shovel/pay-loader/dozer shall be provided with all function cut-off switch, effident wamning devices, provisions for
limiting hydraulic cylinders, front and rear lights, effective brakes, and seat belt of a type prescribed by the manufacturer at operator’s
seat.

8.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic hoses and fire-resistant
sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of hydraulic tanks, and a baffle plate between hot zone
and cold zone.

8.3 Every excavator/shovel/pay-loader/dozer shall be so designed as to afford the operator dear and uninterrupted vishon all around and
shall be provided with retracting ladder, and suitable portable fire extinguishers,

B.4 The operator's cabin of the HEMM shall be well designed and substantially built so as to ensure adequate protection to the operator
against heat, dust, noise etc, and at the same time provided adequate safety to the operator in the event of roll-over or overtumning of
HEMM,

8.5 Every excavator, shovel, pay-loader, and dozer shall be placed under the charge of a competent person for |ts operation, duly
authorized in writing by the manager, herein called the ‘Operator’.

E.g{;]ﬂ:&ﬂwﬁorﬂllmttaktmtﬂtmammm{wﬁmrshaﬂhtmmamachmwmhehﬂﬁﬂdﬂmmm
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(b} The operator shall keep the cab window clean so as to ensure clear vision at all times,
{c) The operator shall not operate the machine when persons In proximity may be endangered.

(d} The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He shall swing the bucket over
the body of the truck/tippers whilst loading and not over the cab, unless the cab s protected by a substantially strong cover,

8.7 The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose tools, grease containers or
other materials that might fall or give rise to tripping hazard.

8.8 Bafore leaving the machine, the operator shall lower the buckat to the ground.

B.9 No person gther than the operator or his helper so authorized In writing by the manager, shail ride on a shovel, pay-loader, or dozer
during its normal operation. The operator shall not allow any unauthorized person to ride on the machine.

8.10 Mo person shall be permitted to ride in the bucket of a shovel or a pay-loader.
8.11 When not In use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground.

8.12 When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks or poles as to distribute
the load of the machine over |arger area and prevent its toppling.

8.13 If more than one excavator/shavel/ pay-loader Is In use In any area, elther on the same bench or on different benches, the
machines shall be so spaced that there is not less than 30m distance from the swing range of the boom of other excavator/shovel/pay-

loader, there Is adequate space for safe operation of each of the equipment, and there is no danger from flying or falling pleces of
stones from ane machine to the other.

5.0 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS

9.1 Every truck/tipper shall be provided with following safety features:
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(a) efficient fail-saffe service brake, and a parking brake, .
(b} efficient secondary brake so that the truck/tipper can be stopped in an emergency, or In the event of fallure of service brake,
() an efficient speed retarder or an exhaust brake to keep in check the spead of the vehicle during Its downgra fient travel,

(d) proper seat equipped with seat belts of a type prescribed by the manufacturer for driver, and separate seat(s), also duly equipped
with seat belts, for person(s) other than operator/driver, if such person(s) authorised to ride in the truck/tipper,

() a substantially strong cabin guard extension over the driver'sfoperator’s cabin,

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted position (g) rear view mirmors of
adequate size on either side of the vehide,

{h) blind-spat mirrors to enable the operator to have clear visibility of blind area in and around the truck/tipper,

(i) automatically operated audio-visual alarm of an approved type which gets switched on no sconer the gear lever is shifted in
“reverse” position;

(]) efficient horn & side indicator lights;
(k) efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work beyond daylight ours,

(1) blinking type of hazard waming lights on all sides of the truck/tipper which, irmespective of engine’s running can be switched on in
case the truck/tipper down or |s stopped/stationed/ parked on haul road or In operational area of other trucks/tiapers,

{m) retro reflective reflactors on all sides,
(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager, (o) propaller shaft guard,
(p) fire resistant hydraulic hoses in hot zones and fire-resistant skeeves/conduits housing elecirical cables/wires,

(q) mechanical steering locking to prevent untoward movement of steering wheel and tyre for safety ¢! persons attending the
dumper/tipper/truck whilst its engine is running,

(r} mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect oprrator from head on and
head to tall collision,

g,zwemmlmmedmummmmmmmmmmnsmmmﬁﬁmmwmw
noise level,

9.3 Every truck/tipper shall be operated by a competent person authorized In writing by the manager herein calied the ‘operator/driver’.
9.4 No person other than the driver or the manager or any person authorised in writing by the manager shall rice on a truck/tipper.

9.5{(a) Before commencing work, the driver shall personally check the truckftipper for oil(s), fuel & water awvels, tyre inflation, and
general cleanliness, and inspect and test the vehicle, paying special attention to the following details:

() that all brakes, speed retarder, and steering system are in proper working order;

(i) that proper seat and seat belt is provided on driver's/operator’s seat

{iii} that all safety features and wamning devices are in working order;

{iv) that rear view mirrors are provided:

{v) that all lights are In working order, If the vehicle is required to work after day-light hours.

{b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is satis .d that it is mechanically
sound and In efficient working order.

(c} He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so authorised to ride the vehicle,
are properly seated and also wear safety belts,

{d) The driver shall keep the cab window clean so as to ensure clear vision at all times,
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(2) Tl'u-‘iverd'lallemre that parking brake is on, before stopping the engine.

{f) The driver shall handle the truck/tipper carefully and keep It under control at all times, He shall negotiate downhill gradients in low
gear and apply retard brakes so that minimum of braking is required.

(g) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to overtake another vehicle
unless he can see clearly area enough ahead to be sure that he can pass it safely without exceeding the speed limit, and that area
ahead s free of any road intersection or junction, He shall also sound audible warning signal before overtaking and shall not attempt to
pass the other vehicle until he has received a proper audible signal in reply,

{h} When approaching an excavator, the driver of the truck/tipper shall sound the audible wamning signal and shall not attempt to pass
the excavator untll he has recelved a proper slgnal in reply.

(i} The driver shall not operate the truckftipper in reverse unless he has a clear view of the area behind the vehicle, He shall give an
audible warning signal before reversing the truck/tipper. As far as possible, loaded trucks, tippers or dumpers shall not be reversed on
gradients.

() The driver shall not drive "nose to tall' particularly behind a vehicle with twin rear wheels from which a stone piece wedged between
the tyres may fly back into the windscreen of his vehicle.

(k) He shall sound audible warning while approaching blind cormners or any other points where person may walk in front unexpectedly.

(I) The driver shall see that the vehide Is not overloaded and that material Is not loaded in a manner as to project horizontally beyond
the sides of the vehicle's body and that any material projecting beyond the front or rear is indicated by the red flag during day and a red
light after day-fight hours.

{m) The driver shall not allow any unauthorized person to ride on the vehicle, He shall also not allow more than the authorized number
of persons to ride on the vehicle. He shall not permit any person to ride on the board/cabin platform of a running truck/tipper.

9.6 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion, material s dumped.

9.7 Code of Traffic Rules framed by the Manager shall be adopted and followed during maovement of all trucks/tippers, They shall be
prominently displayed at relevant places in the opencast workings and on truck/dumpers roads,

9.8 When not in use, every truck/tipper shall be moved to and parked at proper parking place(s) which shall be on level ground and
away from working area of other mobile equipment. The truck or tipper shall not be parked at a place where it cannot be observed.

9.9 No person shall, or shall be permitted to, work on the chassis of a fruck or tipper, with the body in a raised position unless the
truck's/tipper's body has been securely blocked in position. The hoist mechanism shall not be depended upon to hold the body of the
truck/tipper in a raised position,

9.10 No person other than those authorized shall be permitted to enter or remaln in any dumping yard, loading and unloading points
and turning points.

9.11 In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shail be determined and notified to
operators/drivers by the Manager, Speed limits at which such loads can be hauled shall also be determined and fixed by the Manager,
depending on the road gradient, direction of movement, road construction etc, and notices/sign boards specifying the same shall be
posted along the haul road at appropriate places/sections,

10.0 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE
10.1 The stability test of HEMM shall be carried out at least once In year and after every major overhaul by an independent agency.

10.2 All cranes, including overhead cranes shall be subjected to proof-load test by an agency having expertise in this regard once at
least every year and record thereof shall be kept maintained,

10.3 Mon-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done by an agency having
expertise in this regard once at least every year, and record thereof shall be kept maintained,

10.4 All apparatus used as or forming part of the equipment, like pressure vessels, air recelvers, etc,, shall be subjected to hydraulic test
and NDT at intervals not exceeding three years, Such tests shall be done by an agency having expertise in this regard, and record
thereal shall be kept maintained,
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10.5 While inflating tyres, sultable protective cages shall be used. Tyres shall in no case be inflated by sitting e'ther in the front of it or
on top of the same. The locking ring of every tyre shall be perodically examined and shall also be examined ¢ | every hstﬂm&ah'ﬂ!
is inflated. A record of such examination shall be kept maintained in a bound paged book kept for the pu jose, duly s the
person making the inspection and countersigned by the engineer.

11.0 TESTING OF BRAKES

11.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested at least once in two weeks, In a manner as
indicated below:

(a) SERVICE BRAKE TEST : The brake shall be tested as specified by the manufacturer of the vehicle or on 1 specified gradient and
speed when the vehide is fully loaded. The vehicle should stop within a distance as specified by the OEM v .en the brake is applied,
which shall be obtained from the manufacturer of the vehicle,

(b) PARKING BRAKE TEST : The parking brake shall be capable to hoid the vehicle for a period of at least ten minutes when it Is fully
loaded and placed at the maximum gradient of roadway on which it Is permitted to ply.

11.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept maintained in a bound paged
book which shall be signed by the person carrying out the tests and shall be countersigned by the engineer and the manager. In case
any defect in braking system is observed in any equipment/HEMM, such equipment/HEMM shall be taken off from operation and record
therenf shall be kept maintained,

11.3 All of the above procedure and precautionary measures regarding l.e. testing of brakes including service brake, retard brake,
parking brake and steering shall comply the provisions as stipulated in DGMS Technical Circular Nos.36/1972, 31981 and 04/2012 ie
Service brake, Retard brake, parking brake and steering shall be tested with accelerating the engine to 1400 F 'M, 1300RPM, 1200 RPM
and 1000 RPM respectively.

12.0 PROTECTIVE EQUIPMENT:

12.1 Every person working in the mine shall be provided with, and shall use, a helmet, protective footwear, fiuorescent jacket, dust
masks, goggles and ear plugs/ear muffs of a type approved by the Chief Inspector of Mines.

12.2 Every person permitted to work on height or at any place having inclination of 45 degrees or more, from where he s likely to slip

or overbalance, shall be provided with, and shall use, a full body harness of a type possessing valid BIS fice' se and approved by the
Chief Inspector of Mines,

13.0 PRECAUTIONS AGAINST DUST

13.1 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where mobile HEMM, trucks and
tippers operate.

13.2 All drills shall be provided with wet drilling armangement or with a device, duly approved by the Chief Inspector of Mines, to prevent

atmaosphere getting charged with dust, which shall be kept in operation during drilling operations and it shall be maintained in efficient
working order. No dry drilling operation shall be carriad on.

14.0 USE OF ELECTRICAL MACHINES/EQUIPMENT
14.1 No electrically operated machine, equipment or accessory shall be energized, commissioned and used without prior approval of the

wmmummmm provisions of Central Electricity Authority (Measures Relating to Safety & Electric Supply)
ulations, 2010.

15.0 GENERAL

15.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive noise and vibration.
Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed.
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15,2 Tniucks, tippers anduthuheawvehides.mtheWrumnmmmmllnﬂh:alhwdmtherrﬁ'leprerrﬁsﬁwitmnawﬁd
mmﬁmmemmmﬂfu‘mmm. Before the pass Is issued the mine engineer/competent person shall check the
roadworthiness of such vehicle. In order to check the entry of such vehicle in the mine premises, properly manned check gate shall be
provided at the mine entrance where the record of entry & exit of each vehicle shall be maintained. At the check gate the license of the
drivers shall also be checked for eliminating the possibility of unlicensed persons driving the vehicle.

15.3 Contractor's workers employed in the mine, If any, shall be provided closer and competent supervision. They shall be provided
relevant training and other job related briefings. The drivers of the vehicle belonging to contractors entering the mine premises shall be
explained the sallent provisions of "Traffic Rules”.

15.4 Mo manual workers shall be employed on any bench and on the next lower bench where HEMM Is deployed. They shall be
employed only after withdrawal of HEMM and only at the places where benches conform to the requirement of Regulation 106(1),
106{4) and 106(5) of the Metalliferous Mines Regulations, 1961.

15.5 Stipulations of circulars applicable for surface & opencast workings issued and which may be issued by Director General of Mines
Safety from time to time shall be complied with.

16.0 Please note that this permission is subject to the following additional conditions:

16.1 In the event of any change in the drcumstances connected with this permission/exemption which s likely to endanger the life of
persons employed in the mine or the mine, the mining operations for which this permission has been granted shall be stopped forthwith
and intimation thereof shall be sent to this Directorate. The sald mining operation shall not be resumed without express and fresh
permission in writing from this Directorate.

16.2 If at any time any one of the conditions, subject to which this permission/exemption has been granted, |s violated or not complied
with, this permission/exemption shall be deemed to have been revoked with immediate effect.

16.3 This permission/exemption may be amended or withdrawn at any time if considered necessary in the interest of safety without
prejudice to any other provisions of law which may be or may become applicable at any time,

16.4 This Directorate shall be informed as soon as the mining operations are commenced in accordance with the above

permission/exemption. Intimation about completion of the mining operations should also be sent promplly and In any case not later
than one month thereof,

16.5. This letter specifying conditions governing to use of Heavy Earth Moving Machinery{HEMM's) without deep hole blasting shall
remain valid for a period of _five (05) years from the date of issue of this permission letter or validity of lease period whichever is
eariier.
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